
LOR: SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

M0nd4y, NO'Vember 13, 1967/Kartika 22, 1889 (Saka) 

No. 80 
1. Oath or Affirmation 

Shri Rupnath Brahma made and subscribed the oath in EngUsh 
and took his seat in the House. 

2. Obituary References 

The Speaker; Shrimati Indira Gandhi; Sarvashri N. G. Ranga, 
Atal Bihari Vajpayee, Krishnan Manoharan, Yogendra Sharma, 
Madhu Limaye, A. K. Gopalan, Surendranath Dwiyedy, Frank 
Anthony, N. C. Chatterjee, Prakash Vir Shastri and Ram Sewak 
Yadav made references to the passing away of Shri M. K. Shivanan-
jappa, Dr. Ram M'anohar Lobia, Shri G. D. PatH and SOO H. P. Chat-
terjee, who were sitting members of Lok Sabha, Dr. K. B. Menon 
and Shri Bhausaheb Raosaheb Mahagaonkar, who were members of 
the ~econd Lok Sabha Shri Udai Shanker Dube and Pandit Bhag-
wati Charan Shukla, ~ho were members of the First Lok Sabha and 
Pandit NUkantha Das, who was a member of the Central Legislative 
Assembly. 

Thereafter, members stood in silence for a short while. 

AB a mark of respect to the memory of the deceased, the House 
was adjourned for the day. 
(Lok Sabha adjourned till 11 AM. on '1'uesday, the 14th November, 

196'1). 

S. L. SHAKDHER. 

343 
QIlGlPND-LS 1-2143 (D) LS-13-11-67-800. 

Secretary . 

Third Lok Sabha
III Session (13/11/1967  to  23/12/1967)



LOI( SABRA 

BULLETIN-PART I 
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TJlesdliy. NfJVember 14, 1967/Kanika 23, 1889 (Saka) 

No. 81 
I ..... ~-

Starred Questions Nos. 31, 32, 34-37 were orally answered. Replies 
10 fOIIJainiug questions were laid on the Table. 

Repli~ to Starred Questions Nos. 1-30 which were put down on the 
Order Paper for the 13th November, 1967 were also laid on the Table 
today, the Lot Sabha baYing adjourned without transacting any business 
on the l3tA November. 1967. 
2. UDItarred QuestioDs 

Replies to Unstarred Questions Nos. 161-172, 174-184, 186-247. 
249-274, 276-305, 307-390, 392-406 were laid on the Table. 

Replies to Unstarred Questions Nos. 1-11, 13-35, 37-61, 63-75, 
77-84, 86---91,93,94,96-107, 109, 111-127, 129-143, 145, 147-
149, ,151-160 which were put down on the Order Paper for the 13th 
November, 1967 were also laid on the Table today. 
3. Ca· g Attentiea .., Matter of Urgent Public Importaace 

Shri A. K. Gopalan called the attention of the Minister of Food, Agri-
CUlture, Community Development and Cooperation to the failure of the 
Central Goverument to fulfil the promised commitments of foodgrains 
supply to deficit States resulting in threatened break-down of rationing in 
West Beqpl and serious scarcity conditions in Kerala and other States. 

The Minister of State for Food, Agriculture, Community Developt;neDt 
and COoperation made a statement in regard thereto. 
4· ..... ·IaIIl .... T ... 

The fonowing papers were laid on the Table:-
(1) A copy of the Collection of Statistics (Central) Amendment 
. Rules, 1967, published in Notification No. S.O. 2667 in 

Gazette of India dated the 12th August, 1967, under sub-
section (3) of section 14 of the Collection of Statistics Act, 
1'"3. 

[p.T.O. 



(2) (i) A copy of the Annual Report of the National Itidustriai 
Development C01;poration Limited, New Delhi, for the 
year 19.65-66, along with the Audited Accounts and the 
comments of the Comptroller and Auditor General thereon 
under sub-section (1) of section 619A of the Compani~ 
Act, 1956. 

(ii) Review by the Government on the working of the above 
Corporation. 

(3) A copy of the Investigation of Indust~ial Undertakings (proce-
dure) Rules, 1967, published in Notification .No. G.S.R. 
1181 in Gazette of India dated the 5th August, 1967, under 
sub-section (4) of section 30 of the Industries (Develop-
ment and Regulation) Act, 1951. 

(4) A copy each of the following Notifications under sub-section 
(7) of section 59 of the Mines Act, 1952:-

(i) The Coal Mines (Amendment) Regulations, 1967, published 
in Notification No. G.S.R. 1298 in Gazette of India 
dated the 2nd September, 1967. 

(ii) The Metalliferous Mines (Amendment) Regulations, 1967. 
published in Notification No. G.S.R. 1370 in Gazette of 
India dated the 9th September, 1967. 

(iii) The Mines Creche (Amendment) Rules, 1967, published in 
Notification No. G.S.R. 1371 in Gazette of India dated 
the 9th September, 1967. 

(iv) The Metalliferous Mines (Amendment) Regulations, 1967. 
published in Notification No. G.S.R. 1472 in Gazette of 
India dated the 30th September, 1967. 

(v) The Coal Mines (Amendment) Regulations, 1967, publisb~ 
in Notification No. G.S.R. 1473 in Gazette of India 
dated the 30th September, 1967. 

(5) A copy of Notification No. S.O. 2806 published in Gazette of 
Indi4 dated the 19th August, 1967, under sub-section (3) 
of section 40 of the Industrial Disputes Act, 1947, adding 
the service in, or in connection with, the working of, any 
major port or dock to the First Schedule to the said Act. 

(6) A copy each of the following N~tifications under section 7A 
ofth~ (.);al Mines Provident Fund and Bonus Schemes Act. 
1948':-

(i) The Neyveli Coal Mines Provident Fund (Amendme~~ 
Scheme, 1967, published in Notification No. G.S.R. 12..., 
in Gazette of India dated the 12th August. 1967. 

(ii.l The Neyveli Coal Mines Provident Fund (Fifth Amendmen~ ; 
Scheme, 1967, published in Notification No. G.S.R. ISO j 

in Gazette of India-dated the 7th October, 1967. 
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(1) A copy.of the Ann~aI Report of the Central Coal Mines Rescue 
. StatIOns CommIttee, Dhanbadfor the year 1966-67. 

(8) A statement indical~ng the action taken or proposed to be takenV 
o~ ~e Cony-entIOns and Recommendations adopted at the 
FIftieth SessJon of the International Labour Conference held 
at Geneva in June. 1966 along with the texts of Conven-
tions and Recommendations. 

(9) A statement on the derailment of 4 Down Assam Mail between~ 
Samuttala Road and Salsalabari stations of the Northeast 
Frontier Railway on the 28th September, 1967. 

·(10) A copy of the Cinematograph (Censorship) Third Amendment 
Rules. 1967, published in Notification No. G.s.R. 976 in 
Gazette of India, dated the 1st July, 1967, under sub-section 
(3) of section 8 of the Cinematograph Act, 1952. 

(11) A copy of the Cinematograph (Censorship) Fourth Amendment 
Rules, 1961, published in Notification No. G.S.R. 1401 
in Gazette of India dated the 16th September, 1967, 
under sub-seetion (3) of section 8 of the Cinematograph 
Act, 1952. 

(12) A copy of the Press Council (Amendment) Rules, 1967, pub-
lished in Notification No. G.S.R. 1295 in Gazette of 
India dated the 2nd September, 1967, under sub-section 
(3) of section 22 of the Press Council Act, 1965. 

(13) A copy each of the following Notifications under sub-section (3) 
of section 17 of the Export (Quality Control and Inspec-
tion) Act, 1963:-

(i) The Export of Footwear (Inspection) Rules, 1967. p?blished 
in Notification No. S. O. 2385 in Gazette of IndIa dated 
the 17th July, 1967. 

(ii) The Export of Paints and Allied Prod~cts (quality .Con~ol 
and Inspection) Rules, 1961. publIshed 10 NotIficatIon 
No. S. O. 2662 in Gazette of India dated the 5th August, 
1967. 

(in) The Export of Coir Products (Inspection) Second Amendment 
'Rules, 1961. published in Notification No. S. O. 2780 in 
.Gazette of India dated the 11th August, 1967. 

(iv) The Export of Gum Karaya (Inspection) Second AmendJT1e!lt 
Rules. 1967. published in Notification No. S.O. 2956 In 
Gazette of India dated the 29th August, 1967. --

-The n~tiflc~tion was previously laid on the Table on the 11th July, 198'7 and 
was re..laid under Rule 234(2) of the Rules of Procedure. 

fP·T.O. 
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(v) The: export of Fish and Fish Products (Inspection) Amend-
ment Rules, 1967, published in Notification No. S. O. 3084 
in Gazette of India dated the 31st August. 1967. 

(vi) The Export of Diesel Engines (Quality Control and IDspec.. 
tion) Rules, 1967, published in Notification No. S. O. 3207 
in Gazette of India dated the 7th September, 1967. 

(vii) Th.e Export of Sewing Machines (Quality Control and Ins. 
pection) Rules, 1967. published in Notification No. 
S. O. 3211 in Gazette of India d~ted the 7th September, 
1967. 

(viii) The Export of Electric Fans (Quality Control and Inspec-
tion) Rules, 1967, published in Notification No. S. O. 
3215 in Gazette of India dated the 7th September, 1967. 

(ix) The Export of Power Driven. Pumps (Quality ~ontrol and 
. Inspection) Rules, 1967, published in Notification 

No. S. O. 3221 in Gazette of India dated the 8th Sep-
tember, 1967. 

(x) The Export of Automobile Spares, Components and Ancil· 
laries (Quality Control and Inspection) Rules, 1967, 

published in Notification No. S. O. 3225 in Gazette of 
India dated the 8th September, 1967. 

(xi) The Export of Small Tools and Hand Tools (Quality Control 
and Inspection) Rules, 1967, published in Notification 
No. S. O. 3412 in Gazette of India dated the 20th 
September, 1967. 

(xii) The Export of Jute Hesian and lute Sacking (Inspection) 
Amendment Rules, 1967, published in Notification No. 
S.O. 3775 in Gazette of IDdia dated the 21st October, 
1967. 

(14) A copy of the Report of the Tariff Commission Review Com· 
mittee. 

(15) (i) A copy of the Annual Report of the Export Credit and 
Guarantee Corporation Limited, Bombay, for the period 1st 
January, 1966 to 31st December, 1966, along with tbe 
Audited Accounts and the comments of the ComptroDer 
and Auditor General thereon. under sub-section (1) of sec-
tion 619A of the Companies Act, 1956. 

(ii) Review by the Government on the working of the aJ)o\'e 
Corpo~:u,n. 

(16) A copy ~ach of the following Ordinances under provisions of 
article 123(2)(a) of the Constitution:- ... 

(i) The Taxation Laws (Amendment) Ordinance, 1967 (No. 5 of 
1967) promulgated by the President on the 14th September. 
1967. 



(ji) The &sential Commodities (AtDendment) Ordinance, 1967 
(No.6 of 1967) promulgated by the President on the 16th 
September, 1967. 

(iii) The Court-Fees (Delhi Amendment) Ordinance, 1967 (No. 7 of 
1967) promulgated by the President on the 7th October 
1967. . 

(iv) The Essential Commodities (Second Amendment) Ordinance, 
1967 (No. 8 of 1967) promulgated by the President on the 
21st October, 1967. . 

(17) A copy each of the following Notifications under section 185 
of the Navy Act, 1957:-

--(i) lbe Naval Ceremonial, Conditions of Service and Miscella. 
neous (Fourth Amendment) Regulations. 1967. published 
in Notification No. S.R.O. t 7 IE in Gazette of India 
dated the 7th July. 1967. 

@(ii) The Navy (Disposal of Private Property) (Amendment) Regu-
lations, 1967, published in Notification No. S.R.O. 257 in 
Gazette of India dated the 5th August, 1967. 

(18) A copy each of the following Reports under sub-section (1) of 
section 619A of the Companies Act, 1956:-

(i) Annual Report of the Bharat Earth Movers Limited, Banga-
lore for the year 1966-67 along with the Audited 
Accounts and the comments of the Comptroller and 
Auditor General thereon. 

(ii) Almuat Report of the Bharat Eleeb'anica Limited, BangaJore 
for the year 1966-67 along with the Audited Accounts 
and the comments of the Comptroller and Auditor 
General thereon. 

(iii) Annual Report of the Hindustan Aerona?tics Limi~, 
Bangalore for . the year 1966·67 along Wltb the Audited 
Accounts and the comments of the Comptroller and 
Auditor General thereon. 

(19) A copy each of the following Notifications under section 7 A 
of the Coal Mines Provident Fund and Bonus Schemes Act, 
1948:-

(i) The Coal Mines Bonus (Amendment). Scheme, 1967, published 
in Notification No. G.S.R. 1264 in Ga7..ette of India dated 
the 26th August. 1967 . 

.. ------------_.----::--.... _------_ .. 
"The notification was previously laid .on the Table on the 20th July, 1981 

lrld WI, reo-laid under Rule 234(2) of the Rules of Procedure. 

@'1'he notification was previously laid on the Table on the 10th AurtUt, 196'1 
·tncl w .. ~laid ~ .. Rule 234(2)' of the Rules of Procedure. 

[p.T.O. 
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---
(ii) The Andhra Pradesh Coal Mines Bonus (Amendment) Scheme, 

1967, published in Notification No. O.S.R. 1265 in Gazette 
of India dated the 26th August. 1967. 

(iii) The Rajasthan Coal Mines Bonus (Amendment) Scheme, 1967 
published in Notification No. G.S.R. 1266 in Gazette of 
India dated the 26th August, 1967. 

(iv) The Assam Coal Mines Bonus (Amendment) Scheme, 1967 
published in Notification No. G.S.R. 1267 in Gazette of 
India dated the 26th August, 1967. 

,'-

@@(20) A copy of the Delhi Sales Tax (Amendment) RuJ6, 1967, 
published in Notification No. F.4(33)/62-Fin.(E)(I) in Delhi 
Gazette dated the 19th July, 1967, under sub-section (4) 
of section 26 of the Bengal Finance (Sales Tax) Act, 1941 
as in force in the Union territory of Delhi. 

(21) A statement on the flood situation in the country. 
(22) A copy of the Food Corporations (Eleventh Amendment) Rule5t 

1967, published in Notification No. G.S.R. 1415 in Gazette 
of India dated the 14th September, 1967, under sub-sectioo 
(3) of section 44 of the Food Corporations Act, 1964. 

(23) A copy each of the following Notifications under sub-section 
(6) of section 3 of the Essential Commodities Act, 1955:-

0) The Fertiliser (Control) Second Amendment Order, 1967, 
published in Notification No. G.S.R. 1524 in Gazette of 
India dated the 14th October. 1967. 

(ii) The Sugarcane (Control) Second Amendment Order, 1967. 
published in Notification No. G.S.R. 1591 in Gazette m 

_ /' India dated the 17th October, 1967. 
V (24) A copy of the Report of the Sugar Enquiry Commission (Hindi 

version). 

025) fA copy of the Report of the Commission of Inquiry on die 
~ disturbances that took place in the Central Jail Tehar, *. 
i; Delhi on the 29th June, 1967. I 

(26) IA copy of Government Resolution No. 18/49/67-Delhi ~~ted 
I the 11th November, 1967 containing Government's deClSioIIj 

/"" on the recommendations made by the above Commission.: l 

V (27) A copy of the Report on the Fourth General Elections 
India, 1967, Volume-II (Statistical). 

(28) A copy 'If the Annual Report of the Coffee Board for the 
19~-66. 

(29) A copy of the Audit Report on the Accounts of the Coffee 
for the year 1965-66. 

- . -I 
@@Tbe notification was previously laid on the Table on the 3rd August. 

and was re-Iaid under Rule 234(2) of the Rules of Procedure. 
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(30) A copy each of the following Notifications issued under section 
14 of the Forward Contracts Regulation Act. 1952:-

(i) S.O. No. 2658 published in Gazette of India dated the 4th 
August, 1967. 

(ii) S.O. 2777 published in Gazette of India dated the 10th 
August, 1967. 

(iii) S.O. 2864 published in Gazette of India dated the 17th 
August, 1967. 

(iv) S;O. 2954 published in Gazette of India dated the 24th 
August, 1967. 

(v) S.O. 3087 published in GazeUe of India dated the 31st 
August, 1967. 

(vi) S.O. 3204 published in Gazette of India dated the 7th 
September, 1967. 

(vii) S.O. 3300 published in Gazette of India dated the 14th 
September, '1967. 

(viii) S;Ol 3417 published in Gazette of India dated the 21s{ 
September. 1967. 

(ix) S.O. 3489 published in Gazette of India dated the 28th 
September. 1967. 

(x) S.O. 3599 published in Gazette of India dated the 5th 
October. 1967. 

(xi) S.O. 3687 published in Gazette of India dated the 10th 
October. 1967. 

(xiI) S.O. 3767 published in Gazette of India dated the 19th 
October, 1967. 

(xiii) S.O. 3881 published in Gazette of India dated the 26th 
October. 1967. 

(31) A copy each of the following Notifications under sub-section (3) 
of section 33 of the Cardamom Act, 1965:-

(i) The Cardamom (Amendment) Rules. 1967, pubJis.hed in 
Notification No. G.S.R. 1366 in Gazette of India dated 
the 9th September. 1967. 

(n) The Cardamom (Second Amendment) Rules, 196 7 in~r8blished 
in Notification No. G.S.R.1367 in Gazette of dated 
the 9th September. 1967. 

(32) A copy of Notification No. S.O. 2859 published in <;Jazette of 
India dated the 16th August, 1967. under sub-sectJOD (2) of 
section 18A of the lJuiustties (Development aod ReJUlaUOD) 
Act. 1951. . 

[p.T.O. 



• < (33)· A copy each of the following Notifications under sub-sectioD (6) 
of section 30t the Essential Commodities Act. 1955:-

(i) S.D. 2854 published in Gazette of India dated the 19th August 
1967. making certain amendments to NOtification No: 
S.R.O. 1150 dated the 30th May, 1955. 

(ii) S.D. 3121 published in Gazette of India dated the 9th 
September, 1967 rescinding the Cotton and Staple Fibre 
Tutile Mills (Regulation of Working) Order. 1966. 

(34) A copy of Notification No. S.O. 3593 published in Gazette of 
India dated the 3rd October. 1967, issued undec section 12A 
of the Essential Commodities Act. 1955. 

5. President's Assent to Bills 
(i) Secretary laid on the Table following three Bills passed by the Houses 

of Parliament duri.J:ag the last session and assented to by the President:-
(1) The Tea (Amendment) Bill. 1967. 
(2) The Appropriation (Railways) No.3 Bill, 1967. 
(3) The Indian Official Secrets (Amendment) Bill, 1967. 

(ii, Secretary also laid on the Table copies,. duly authenticated by the 
Secretary of Rajya Sabha, of the foQ.owing two Bills passed by the Houses 
of Parliament during the last session and assented to by the President:-

(1) The Public Wakfs (Extension of Limitation) Amendment Bill, 
1967. 

(2) The Standards of Weights and Measures (Extension of Kobima 
and Mokokchung Districts) Bill, 1967. 

6. Reports of PubHc Accounts Committee 
Shri M. R. Masani presented the following Reports of the Public Ac· 

counts Committee:- , 
(1) Eighth Report on Action Taken by Government on the re~ 

mendations of the Committee contained in their Forty-niDdI 
Report (Third Lok Sabha) on the Audit Report on the 
Accounts of Khadi and Village Industries Commission for 
the year 1963~64. 

(2) Ninth Report on Action Taken by Government on the ~ 
mendatiOns of the Committee contained in their ThlrIY' 
fourth Report (Third Lok Sabh~) relating to grants, loans. 
contracts and facilities given by the CeDt:ral Govenunelll 
Departments/Ministries to Bharat Sevak Samaj. 

·7. Reports of c_~ on PubIk· U_em.d..; 
Shri Surendraruitb Dwivedy presented the following Reports of tIJe! 

Canmittoe oa Public Undertakings:- . 
(1 ) Third Report on Action Taken by GovemmCAt on the recolD': 

mendations conUined· in the Fourth Report of the cm:i' 
mittee (Third Lok Sabha )-Life Insurance CorporatiOll . 
India, Bombay. 
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(2) Fourth Repory on Acti?n ~aken by Government on. the re-
c~enda~IOns contamed m th~ Second Report of the Com-
JIlittee (~d Lok Sabha) -HlDdustan Insecticides Limited New DelhI. . , 

!L Motions regardhag Reports of Joint Committees 

0) Shri R. K. Khadilkar moved the following motion:-
"That the. time .appointed for the presentation of the Repol1 of the 

101:'1t Commi~ee on the Bill further to amend tire Consti-
t1;lfion of India, be extended upto the last day of this ses-
SIon." .. 

The motion was adopted. 

Oi) Dr. Sushila Nayar moved the following motioo:-
"That the. time ap~inted for the presentation of the Repor' of the 

~omt C~eeon the BiD to prtwide for the ~ dec-
tlve prevenbon of certain unlawful activities of' ia\Ilvkhi.als 
and aBS0Cjations and for matters CODJlC(ted U!ereMtb. be 
extended upto the 20th November, 1967." 

The motion was adopted. 

9. Govel'lUDeDt BiD-Iotrodumi 
The Taxation Laws (Amendment) Bill, 1967. 

10. Statemeat re: OrdioaDce-Laid OD CIte Table 
. A copy of the explanatory statement giving 'reasons far in1l1ledia~ le,is-

lal10n by the Taxation Laws (Amendment) Qrdi:DaD(e, 1967, was laid OD 
the .Table under rule 71 ( 1) of the Rules of Procedure JD!'i CQ.t\dnl:t of 
Busmess in Lok Sabha. ' .,/ 

11. Government B~ 
l'he Bnential ClJItlmoriities (Second Amtndmml) Bill" H~7 

The motion for leave to introduce the Bill moved by·sbri ~ 'Singh 
w.as opposed. On the motion the House divided, Ayes 193;,N0e5:·~. The 
motion was accordingly adopted and the Bill was introd\,lced. 

Lok Sobha adjoltr,ned at 1 p.m. and re-osJembled at 2 im. 

12. Statements Ie: On:Unances-Laid on the Table 
~i) A copy of the explanatOry statemeru giving reasons ~or im1llC\1iate 

legIslation by the Essential Commodities (Amendment) Ordm~JM,:~, 1967. 
was laid OQ the Table under rule 71 ( 1) of the Rules of Procedure' ./.Illd Con-
duct of Business in LokSabha. . 
. .Oi) A copy of the explanatory statement giving reasons for ~lCdiate 
Ieg1S1a'tion by the Essential Commodities (Second Amendment) Oramance, 
1967, was laid on the Table under rule 71 ( 1) of tbe Rules of Pro,edure 
and Conduct of Business in Lok Sabha. . {p.T.O. 
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13. Governinent Bills-Introduced 
(1) The Khadi and Other Handloolll Industries Development (Ad-

ditional Excise Duty on Cloth) Amendment Bill, 1967. 
(2) The Court-fees (Delhi Amendment) Bill, 1967. 

14. Statenlent re: Ordinance--Laid on the Table 

A copy of the explanatory statement giving reasons for immediate legis-
lation by the Court-fees (Delhi Amendment) Ordinance, 1967, was laid on 
the Table under rule 71 (1) of the Rules of Procedure anli Conduct of Busi-
ness in Lok Sabha. 

15. Government Bill-Passed 
The Colton Fabrics (Additional Excise Duty) (Repeal) Bill, 1967 

.... 'the m~lioll for consideration of the Bill was moved by Shri Mohd. Shaft 

.Qur~ .. 
The folloWingmemoors took part in the debate:-

( I) Shri S. S. Kothari 
(2) Shri S. M. Banerjee 
( 3) Shri K. Ramani 
( 4) Shri George Fern.andes 
(5) Shri D. K. Kunte 
( 6) Shri P. Ramamurthi. 

. . .. 0: .' (7) Shri K. G. Deshmukh 
' •. ,<." . (8). Shri Madhu Limaye 
. . .. . (9) Shri S. R. Damani 

(10) Shri K. Narayana Rao 
Shri Mohd. Shaft Qureshi replied Ie· the debate • 

. "Fbe motion for consideration was adopted and· clause-by-..clause considl!-
.. r~~~~~a5taken up~ if 

Clause 2 was adopted. 
Clause ]. the Enacting Formula and the Long Title were also adopted. 

. The motion th.at the Bill be passed was moved by Shri Mood. Shafi 
Qureshi. 
.. .The motion was adopted and the Bill w~ passed. 
16. Motions 

<I<(i) Dr. Triguna Sen moved the following motion:- . 
"That this House takes note of the Report of the Education Com-

mission 1964-66, laid on the Table of the House on the 29th 
August, 1966.'" 

An amendment was moved )y Shri YashpaJ Singh . ... ; 
'"Discussed: togeth~r. 
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• (ii) Dr. Triguna Sen moved the following motion:-

"That this House takes note of the Report of the Committee of 
Members of Parliament on Education (1967)-National 
Policy on Education, laid on the Table of the House on the 
25th July, 1967." 

An amendment was moved by Shri J. M. Lobo Prabhu. 
The following members took part in the combined debate on the two 

motions:-
(1) Dr. Govind Das 
(2) Shri J. M. Lobo Prabhu 
(3) Shri Yashpal Singh 
(4) Shri M. L. Sondhi (Speech unfinished). 

The discussion was not concluded. 

17. Report of Busine&'S Advisory Committee 

Shri AtaI Bibari Vajpayee presented the Eighth Report of the Business 
Advisory Committee. 

(Lok Sabha adjourned till 11 A.M. on Wednesday, the 15th November, 
1967). 

S. L. SHAKDHER, 
Secretary. 

----------~------
-Discussed together. 
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LoK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

WedM!dall, November 15, 1967/Kartika 24, 1889 (S.) 

No. 8Z 
1. Starred Questlou 

Starred Questions Nos. 61-65 were orally answered. RepIiea to 
rmnaining questions were laid on the Table. 

2. lJoItarred QuestiODS 

IWpliea to Unstarred Questions Nos. 407-431, 438-447, 449--451, 
454--461, 463-465, 467-483, 485-502, 504-528, 630-577, G7~ 
Ga2-599, 601-683, 685-689 and 691 were laid on the Tabl .. 

s. Cal~ attention to matter of urgent public importauee 

Shri Nath Pai called the attention of the Prime Minister to th. 
Prime Minister's message to President Ayub Khan of Pakistan t:.'on-
gratulating him on the completion of the Mangla Dam. 

The Prime Minister made a statement in regard thereto. 

"- Papers laid ,en the Table 

The following papers were laid on the Table:-

(1) A copy of the Annual Report of the Shipping Corporation 
of India Limited, Bombay for the year 1966-67, alonl 
with the Audited Accounts and the comments of the 
Comptroller and Auditor General thereon, under aub-
section (1) of section 619A of the Companies Act, 1956. 

(2) A copy of the Annual Accounts of the Mormugao Port 
Trust for the year 1965-66 and the Audit Report thereon. 
under sub-section (2) of section 103 of the Major Port 
Truati Act, 19s3. 

[p.T.O. 
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' .. 

(3) A copy each of the following Notifications under sub-set-
tion (2) of, section 3 of the All India Services Act, 1951:-

(i) G.S.R. 1115 published in Gazette of India dated the 29th 
July, 1967, making certain amendment to the Indian 
Administrative Service (Fixation of Cadre Strength) 
Regulations, 1955. 

(ii) G.S.R. 1116 published in Gazette of India dated the 29th 
July, 1967, making certain amendment to the Indian 
Administrative Service (Fixation of Cadre Strength) 
Regulations, 1955. 

(iii) G.8.R. 1118 published in Gazette of India dated the 29th 
July, 1967, making certain amendments to Schedule 
to the Indian PoliCe' Service (Fixation of Cadre 
Strength), Regulations, 1955. 

(iv) The Indian Administrative Service (Probationers' Final 
Examination) Amendment, Regulations, 1967, ptlolish-
ed in Notification NO'. G.S.&. 1204 in Gazette of India 
dated the 12th August, 1967. 

. ' 

(v) G.S.R. 1328 published in Gazette of India dated the 9th 
September, 1967, making certain amendment to' Sche-
dule ill to the Indian Police Service (Pay) Rules, 
1954 . 

(vi) G.S.R. 1329 published in Gazette Df India dated the 9th 
September, 1967, making certain amendment to Sche-
dule III to the Indian Administrative Service (Pay) 
Rules, 1954. 

(vii) G.S.R. 1330 published in. Gazette of Lndia Gated the 9th 
September, 1967, m'aking certain amendment to' Sche-
dule III to the Indian Administl'atiVe Servtc~ (Pay) 
Rules, 1954. 

(viii) G.S.R. 1331 published in Gazette of India dated the 9th 
September, 1967, making certain amendments to Sche-
dule III to the Indian Poliee Servit?e {Pay) Rules, 
1954. 

(be) G.S.R. 1332 published in Gazette of India dated the 9th 
September, 1967, making certain amendment to Sche-
dule III to the Indian Police Service (Pay) Rules, 1954. 

(x) G.S.R. 1333 published in Gazette of India dated the 9th 
September, 1.iJ67, making certain amendments to Sche-
dule m tI the Indian Administrative Service (Pay) 
Rules, 1954. 
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(xi) G.S.a. 1334 published in Gazette of India da~ed the 9th 
September, 1967, making cer~.,b amendment to Sche-
dule m to the. Indian Police Service (Pay) Rules 
1954. ' 

(xii)' G.S.B.. 1335 published in Gazette of India dated the 9th 
September, 1967, making certain amendments to Sche-
dule III to the Indian Administrative Service (Pay) 
Rules, 1954. 

(xiii) G.S.R; 1386 published in Gazette of India dated the 16th 
September, 1967, making certain amendment to Sche-
dUle III to the Indian Administrative Service (Pay) 
Rule&; 1954. 

(~'V) G.S.R. 1887 published in Gazette of India dated the 
16th September, 1967, making certain amendments to 
Indian Police Service (Fixation of Cadre Strength) 
Regulations, 1955. 

(xv) G's.R. 1388. published in Gazette of India dated the 16th 
September, 100.7, making certain amendments to Sche-
dule nr to the Indian Administrative, Service (pay) 
Rules, 1954. 

(wi) G.S.R 1417 published in Gazette of India dated the 23rd 
September, 1967, making certain ameIldments to the 
Indian Administrative Service (Fixa~i<m of Cadre 
Strength) Regulations, 1955. 

(xvii) The Indian Police Service (Appointment by Promotion) 
Tfrirteemh .Amendment Regulations; 1967, pubHJJ!ted 
in NoUfieatiol'l' No, a.s.Rt t4t8in Gamtte of India 
'dated the. 23rd. September. 1961. 

(xviii) The Indian Administrative Service (Appointment hy 
Promotion) Fourteenth Amendment Regulations, 1M7, 
pubnshed in Notification No. G.S.R. 1419 in G~zette 
of Indl'a dated the 23rd September, 1~7. 

(xix) G.S.R. H20 published in Gazette of India dated the 23rd 
September, 1967, containing corrigendum to G.5.R. 
177published in Gazette of India dated the 11th Feb-: 
mary, 1967. 

(xx) G.S.R. 1421 published in Gazette of India dated the 
28rd September, 1967. containing corrigendum to 
G.5;R. 422 published in Gazette of India dated the 
lstApril, 1961· 

[p.T.O. 
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(xxi) G.S.R. 1456 published in Gazette of India dated the 30th 
September, 1967, making certain amendment to the 
Indian Administrative Service (Fixation of Cadre 
Strength) Regulations. 1955. 

(xxU) G.S.R. 1457 published in Gazette of India dated the 
30th September, 1967, making certain amendment to 
Schedule III to the Indian Administrative Service 
(Pay) Rules, 1954. 

(xxiii.) G.S.R. 1485 published in Gazette of India dated the 
7th October, 1967, making certain amendments to 
Schedule to the Indian Administrative S~rvice (Fixa-
tion of Cadre Strength) Regulations, 1955. 

(xxiv) The All India Services (Provident Fund) Amendment 
Rules, 1967, published in Notification No. G.S.R. 1549 
in Gazette of India dated the 21st October, 1967. 

(xxv) G.S.& 1593 published in Gazette of India dated the 28th 
October, 1967" making certain amendments ,to 
Schedule ITr to the Indian Police Service (Pay) Rules, 
1954. 

(xxvi) G.S.R. 1596 published in Gazette of India dated the 
28th October, 1967, making certain amendment to 
Schedule lIT to the Indian Police Service (Pay) Rules, 
1954. 

(xxvii) The All-India Services (Provident Fund) Second 
Amendment Rules, 1967, published in Notification No. 
G.5·R. 1598 in Gazette of India dated the 28th October. 
1967. 

(xxviii) The Indian Civil Service Provident Fund (Amendment) 
Rules, 1967, published in Notification No. G.S.R. 1599 
in Gazette of India dated the 28th October, 1967. 

(xxix) The Indian Civil Service (Non-European. Members) 
Provident Fund Amendment Rules, 1967, published in 
Notification No. G.s.R. 1600 in Gazette of India datf'd 
the 28th October, 1967. 

(xxx) The Secretalif'~ State's Services (General Provident 
I ~ 

Fund) Amendment Rules, 1967, published in Notifica-
tio? No. G.S.R. 1601 in G~ette of India dated the 
~th O$ber, 1967. 
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-' 

(:rn1) G.SoR. 1602 published in Gazette of India dated the 28th 
October, 1967, containing corrigendum to G.S.R. 
1082 published in Gazette of India dated th°e 29th July 
1967. ' 

(4) A copy of the Intmm. Report of the Delhi Police 
Commission. 

(5) A copy of the Berne Convention for the protection of 
Literary and Artistic Works of September 9, 1886 as 
revised at Stockhohn on July 14, 1967. 

(8) A copy of the International Copyright (Second Amend-
ment) Order, 1967, published in Notification No. S.O. 
3409 in Gazette of India dated the 20th September, 1967, 
under section 43 of the Copyright Act, 1957. 

(7) A copy of the Annual Report of the Executive Committee 
of the Trustees of the Victoria Memorial, Calcutta for 
the year 1966-67. 

'(8) A copy of the Annual Report of the SaIar Jung Museum 
Board, Hyderabad, for the year 1966-67 along with the 
Audited Accounts. 

(9) A copy each of the following Notifications under sub-
section (3) of section 133 of the Motor Vehicles Act, 
1939:-

·(i) The Delhi Motor Vehicles (S;xth Amendment) !luIes, 
1965, published: in Notification No. F. 3(28)/6S-PR(T), 
in Delhi Gazette dated the 6th April, 1967. 

·(ii) The Delhi Motor Vehicles (Second Amendment) Rules, 
1966, published in Notification No. F. 3 (19)/65-PR(T) , 
in Delhi Gazette dated the 13th April, 1967. 

-(iii) The Delhi Motor Vehicles (Fourth Amendment) Rules, 
1966, published in Notification No. F. 12(76) /66-67-
Transport in Delhi Gazette dated the 2nd March, 1967. 

• The notifications were previously laid on the Table on the 
1st August, 1967 and were re-Iaid under Rule 234(2) of the Rules of 
Procedure. 

[l'.T.O. 
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"(lv) The Delhi l{otor Vehicles (Second Amendment), ltules, 
1967, published in Notificati'On No. F. 3(39) /6&-67-
Transport in Delhi Gazette dated the 1st June, 1967 . 

•• (v) The Delhi Motor Vehicles (Fourth Amendment) Rules. 
1967, published in Notification No. F. 3(10)J65-6~ 
Transport in Delhi Gazette dated the 22nd June, 1967. 

(10) A copy each of the followir-g Notifications under9Ub-sec-
tion (3) of section 133 of the Motor Vehicles Act, 1939:-

(i) (a) The Punjab Motor Vehicles (Chandigarb First 
Amendment) Rules. 1967. published in. Notification 
No. 2728-H. rr(2)/6'7-11261 in Chandigarh Gazette 
dated the 22nd May, 1967. 

(b) A statement showing reasons' for delay in laying 
the above notification. 

(ii) Notification No. 83/67/F. No. 68-332/67-Pub. published 
in Andaman and Nicobar Garzette dated the 2nd, 
August, 1967. making certain amendment to the 
Andaman and Nirobar Islands Motor Vehicles Rules, 
1939. 

5. Report of Committee on Private Members' Bills and Res(t'utions 

Shri R. K. Khadilkar presented the Thirteenth Report of the 
Committee on Private Members' Bills and Resolutions . 

./s. Report of Committee of Privileges 

Shri R. K. Khadjlkar presented the Third Report of the Commit-
tee of Privileges . ./ 

7. :Beport of Estimates Committee 

Shri P. Venkatasubbaiah presented the Fourteenth Report 'Of the 
Estimates Comm~ttee 'On action taken by Government on. the recom-
mendations continued in the Hundred and F'Ourth Report of the 
Estimates Committee (Third Lok Sabha) 'Otl the Ministry 'Of Educa-
tion-C$.I.R.-Central Electronics Engineering Research Institute, 
P"Ilani. 
- .", . 

•• The notifications ~ Previously laid on the Table on the 
8th August, 1967 and were reo-laid under Rule 234(2) of the Rules ' 
of Procedure. . 



8. Staf.epaent by Prime MiDWer 
The Prime Minister made a statement regarding reported state-

ment made by the Deputy Prime Ministelrabout Two Chinas. 

9. Statement by M'mister 
The Deputy Minister of Transport ahd Shipping mgde a state-

ment correcting the answer given (In the 8th AUgust, 1967 to a 
supplementary by Shri Kanwar Lal Gupta on Starred Question No. 
1649 regarding Sub-ways in Delhi. 

10. Motion for Election to Committfle 
Dr. V. K. R. V. Rao moved the ioU(}wing motion:-

"That in pursuance of sub-section (2) (a) of section 4 of the 
Merchant Shipping Act, 1958, the members of Lok 
Sabha do proceed to elect, in such mann@'!' as the 
Speaker may direct, onernember from. among \;hem-
selves to serve as a member of the National Shipping 
Board for unexpored portion of the term vice late M. K. 
ShivananjapPa'" 

The moti<m was adopted. 

~. Motion Re: Eighth Report of Business Advisory Committee 

Dr. Ram. Subhag Singh moved the following motion:-
"That this House agrees with the Eighth Report of the Bum-

. ness Ad~sory Committee p~ented to the HoUSe on 
~ the 14th Novem~r, 1967."./ 

The motion was adopted/' 
12. Motions ·"It ' , , '\ 

Discussion on the following motions mcwedby Dr. Trigona Sen 
namely:-

• (i) "That this House takes noteo! the Report -of the Educa-
tion Commission 1964-66, laid on the Table of the 
House QIl the 29th August, 1966." 

• (ii) "That this House takes note of the Report pf the Com-
mittee of Members of Parliament on Education (1967)-
National Policy on Education, laid on the Table of the 
House QIl the 25th July, 1967" . 

and ~ . amendments thereto moved on the 14th November, 1967, 
cont~ued. 

-Discussed together. 
[P.T.O. 



The following members took part in the comhtned d.ebate~­
(1) Shri M. L. Sondhi 

(Lok Sa.bha adjou.rned a.t 1 P.M. and re-as.embled at 2 P.M.) 

(2) Shri Manubhai Patel 
(3) Soo G. Viswanathan 
(4) Shri F. H. Mohsin 
(5) Shri Rabi Ray 
(6) Shri Tenneti Viswanatham 

The discussion was not eon eluded. 

(iii) Shri Nath Pai moved the following motion:-

"That this House disapproves of the action of the Central Gov-
ernment in using the institution of the Governors of 
States not as instrument for proper functioning of the 
Constitution but as agent of the party in power at the 
Centre, as exemplified by current developments in Bi-
har and West Bengal." 

Three amendments were moved by Sarvashri M. R Moani, N. C. 
Chatterjee and Syedl Badrudduja. 

The following members took part in the debate:-
(1) 8hri A. K. Sen 
(2) Shri N. Dandeker 
(3) Shri Atal Bihari Vajpayee 
(4) Shri K. Hanumanth'8iya 
(5) Shri K. Anbazhagan 
(6) Shri Indrajit Gupta 
(7) Shrimati Sucheta Kripalani 
(8) SOO Madhu Limaye 
(9) Shri Prakash Vir Shastri 

(10) Shri C. K. Bhattacharyya 

The discussion was not concluded. 

(Lok Sabha adjourned till 11 A.M. on Thursday" the 16th 
November, 1967). 

3M 

S. L SHAKDHER, 
SecretaIy. 

(JMGIPND-LS 1-2181(D) 1.8-11-11-81 ___ . 



BULLETIN-PART I 

[Brief Record of Proceemngs 1. 

Thursday,; November 16, 1967jKartika 2S., .18&9. (Saka) 

No. 83 
. t. Starred QaatiMIs. 

Starred' QuestiOns Nos. 91, 93, 95-96, were orally answered. Reply 
to Starred Question No. 92 was laid on the Table and the question was 
,pestponed to ;the 29rd November, 196'7 to enable·Members to ask -supple-
-'mentaries tliereon. Replies to remaining questioos-wete·t.Ud on the Table. 

2. Unst.arred.Questians 
R:epties to Uustarred Questions Nos. 693-729,751-772, 774-791, 

793-838,840. 842-885, 887-909~ 911-913,915-919, 921-940, 
942-. 965, 967-.996 were laid on the Table. 

3. Callog Attention to Matt«.of·· Urgent Public .. 1mpottaIIce 
Shri S. Supakar cal1ed theattcntion elf 1heMinistler ()f Tourism and 

. CiV!1 Aviation to the strike by the Aircraft Maintenance Engineers of Air-
.lndia. • 

The Minister of Tourism aDd Civil Aviation ~ a statement in regard 
·tb~reto. 

4. Papers laid on file Table 

The following .Pll~rs were laid on the Table:- V 
.. {l).A copy·of;the FiualRepod un In4UBtrial Pkmning and Liccns-

mgPolicy by .Dr. It. X.Kazari. 
(2) A copy of the Annual Report 'of the All India Institute of 

MedicalScieDCeS, New Delhi for the y.ear 1966.;67, under 
section-19.af the Al:l I.odia Institute of Medical Sciences 
Act, 1956. 

(3) A copy of the Prevention of Food Adulteration (Amendm~t) 
Rules, 1967, published in Notification No. G.S.R.. 1256 1D 
Gazetm of India dated the 26th August, 1967, under sub-
section ('2) of section 23 of the Prevention of Food Adultera-

-. 1ian Act. 1954. 
[p.T.O. 



(4) The following statements showing the action taken by the 
Government on various assurances, promises and undertak-
ings given by the Ministers during the various sessions of 
Lok Sabha shown against each:-

(i) Supplementary Statement 
Nos. ill, IV and V. 

(ii) Supplemen~ Statement 
No. V. 

(iii) Supplementary Statement 
No. VIT. 

(iv) Supplementary Statement 
No. X. 

(v) Supplementary Statement 
No. XIV. 

(vi) Supplementary Statement 
No. XIV. 

Second Session, 1967 
(Fourth Lok Sabha). 

First Session, 1967 
(Fourth Lok Sabha). 

Sixteenth Session, 1966 
(Third Lok Sabha). 

Fifteenth Session, 196b 
(Third Lok Sabha). 

Fourteenth Session, 
1966 (Third Lok 
Sabha). 

Thirteenth Session, 
1966 (Third Lok 
Sabha). 

(vii) Supplementary Statement Fifth Session. 1963 
No. xvn. (Third Lok Sabha). 

(5) A copy of the Emergency Risks (Goods) Insurance (Third 
Amendment) Scheme, 1967, published in Notification No. 
S.O. 3588 in Gazette of India dated the 30th September, 
1967, under sub-section (6) of section "5 of the Emergency 
Risks (Goods) Insurance Act, 1962. 

(6) A copy of the Emergency Risks (Factories) Insurance (Third 
Amendment) Scheme, 1967, published in Notification No. 
S.O. 3589 in Gazette of India dated the 30th September, 
1967, under sub-section (7) of section 3 of the Emergency 
Risks (Factories) Insurance Act. 1962. 

(7) A copy of the F.oreign Exchange Regulation (Amendment~ 
Rules, 1967, published in Notification No. G.S.R. 1170 in 

~ Gazette of India dated the 5th Augu_st, 1967, under sub-
section (3) of section 27 of the Foreign Exchange Regula-
pon Act, 1947. 

(8) A copy of the Income-tax (Fifth Amendment) Rules, 1967, 
published in Notification No. S~O. 3218 in Gazette of India 
dated the 7th September, 1967, under section 296 of the 
Income-tax Act, 1961. 

(9) A copy of the In,come-tax (Determination of Export Profits) 
(No.2) Rults,'967, published in Notification No. S.O. 3408 
inGazetteof~lndiada.ted the 19th September, 1967, issued 
under section 2 of the Finance Act, 1967. 

~~ 



(10) A ~r'-~ !he nc:lhi Sales Tax (Amendment) Rules. 1967, 
published m Notification No. F.4(98)/66-Fin.(E)(l) in Delhi 
Gazett~ 4ated the 31st A..ugust, 196..7 t under sub-section (4) 
of sectlon 26 of the Bengal Finance (Sales Tax) Act 1941 
as in force in the Union territory of Delhi. ' 

(11) A copy ?f Notification No. G.$.R. 1462 published in Gazette 
of IndIa dated the 30th September, 1967, making certain 
amendment to the Central Sales Tax (Registration and 
Turnover) Rules, 1957, under sub-section (2) of section 13 
of the Central Sales Tax Act, 1956. 

(12) A copy of Notification No. S.O. 3419 published in Gazette of 
. India dated the 22nd September, 1967, issued under section 

280Y of the Income-tax Act, 1961. 
(13) A copy each of the following Notifications under sub-section 

(4) of section 46 of the Wealth-tax Act, 1957:- . 
(i) The Wealth-tax (Amendment) Rules, 1967, published in 

Notification No. G.S.R. 1536 in Gazette of India dated 
the 6th October, 1967. 

(ii) G.S.R. 1592 published in Gazette of India dated the 18th 
October, 1967, containing corrigendum to G.S.R. 1536 
published;:in Gazette of India dated. the 6th October. 
1967. 

(14) A copy eacp of the following Notifications under section 159 
of the Customs Act, 1962:-

(i) G .S.R. 1203 published in Gazette of India dated the 5th 
August, 1967. 

(ii) G.S.R. 1229 published in Gazette of India dated the 7th 
August, 1967. 

(iii) G.S.R. 1278 published in Gazette of India dated tlae 26th 
. August, 1967. 

(iv) G.S.R. 1279 publisbed in Gazette of India dated the 26th 
August, 1967. 

(v) G.S.R. 1343 published in Gazette of India dated the 9th 
September, 1967. 

(vi) O.S.R. 1344 published in Gazette of India dated the 9th 
September, 1967. 

(vii) G.s.R. 13"85 published in Gazette of India dated the I1tlt 
., . September, 1967. 

(viii) G.S.R. 1408 published in Gazette of India dated the 16th 
September, 1967. 

(ix) The Crew Ba~gage (Amendment) ~utes. 1967, pubt!shed in 
. , Notification No. G .S.R. 1424 1D Gazette of IndIa dated 

the 23rd September, 1967. 
(x) G.S.R. 1425 published in Gazette of India dated the 23rd 

. September, 1967. tp.T.O. 

365 



(ti).o,SJt. 1'426 published in: Gazette' of India dated ~ 23rd 
,September,. 1967.' 

, (xii) . 6.S.R.' 1540 p\lblistiod in Gazette of India dated the 7th 
October, 1967. 

(xiii), G.s.R. 1578 published in Gazette of India dated the 21st 
October, 1967; 

(JUv}O.s.R. 157~ published in Gazette of India dated the 218t 
October, 1961. 

(xv) G.S.R. 1610 publisbed in Gazette of India dated the 28t1a 
October; 1967. 

(m) G.S.R:. 1611 published in Gazette of India dated the 28th 
October, 1967. 

(:nii) ,G.S..R. 1'612 published. ia Gazette of India. dated the 28th 
Oct-ober, 1967. 

'(Din)' G.S.R. 1613 published in Gazette of India dated. the 28th 
October. ,1967. . 

(xix) S.O. 3708 published iu Gazette of India dated the 21st 
, October, 1967.' 

{1S), A cqpy each of the following, Notifications under section 159 
of the Customs· Act, 1962 and section 38 of the Central 
Excises and Salt Act, 1944:-6' G:S~R. 1293-' published itr Gazette of India dated the 2nd 

September, 1967, containing corrigendum to G.s.R. 1174 
published in: Gazette of India dated the 5th August, 
1967. 

(ii), The Cl!Istdms' and . Central Excise Duties Export Drawback 
(General) Fifty-second Amendment Rules, 1967, pub-
lished in Notification No~ G.S.R. 1345 in Gazette of 
India dated the 9th September, 1967 . 

. (iii) 1'b£ Customs and Central Excise Duties Expoit Drawback 
(General) Fifty-first Amendment Rules, 1967, pub-
lished in Notification No. G.S.R. 1406 in Gazette of 
India dated the 16th September, 1967. 

(i'4) The CQstams and Central Excise Duties Export Drawback 
(General) Fifty-third Amendment Rules, 1'967, pub-
lished in Notification No. G.S.R. 1407 in Gazette of 
India dated tfle' 16th Seprember,I'967. 

(v} G.S.R. 14Q9 published in Gazette of India dated the 16th 
. . september, 1967 containmg corrigendum to G.S.R. 1173 

published in Gazette of India dated the 5th August, 
. 1967;-

(16J A copy e~ch of the ~wing Notifications tIDder section 38 of 
the Central Excjle' and Salt Act, 1944:- , 

(i) The Central Excise (Twenty-first 'Amendment) Rules, 1967, 
published in Notification No. G.S.R. 1276 in Gazette of 
India dated the 26th August, 1967. 

~ 



(ii"De €eotraI £mse(Twenty-secomt Amerutnreat) Rules·· 1%1. 
~:' publisbed in Notification No. G.S.R. 1464 in G~ of 

India dated the 30th September 1967 . ,. 

(17) A cop~ of t~e Jndi.an. ~lectricity (Amendment) Roles. 1967, 
:. . pubtishat -m' Natmcation No. G.S.R. 12S4 in Gu.ette of 

India ~ated the 26th August, 1967. under sub-sectiOlt (3) 
of sectIon 38 of the Indian Electricity Act, 1910. 

~18) A coPY: <;f tbe.Coff~ (Fifth Amendment) Rules, ]967, pub-
. Fis-hed m NOtification No. G.S.R. 1515 in Gazette of India 

dated the 14th October, 1967, under sub-section ('3) of 
.' sectioo 48 ,of the Coffee Act, 1942. 

(19): A copy Of Notification No. S.O. 3961 published in Gazette 
. . of'Ittttia,dated the 2nd November, 1967. issued under sec-

-thm I,4oi' the Forward Contracts (ReguJatien) Act. 1952. 

5. Reports, at PaMlc AcCOllll8 COIIIIIlittee 

Sbri M. R. M"'asani presented the following Reports of the Public 
Accounts Committee:-

r 

(1) The Sixth Report on Action Taken by Government on the 
recommendations of the Committee contained in their 
Forty-third and Sixty-sixth RePorts ('Third Lok Sabha) relat-
ing' to Pam: and Telegraphs ACCOUAts:. 

(2) The Seventh Report on Action Taken by Government on the 
recommendatioos of the-Committee contained· in their Forty-
fourth ami Forty-sixth Reports ('Third Laic Sabha) relating 
to Revenue Receipts. 

t3} 'the Tenth Report 00 Action Taken by Government on the 
recommendations of the Committee contained in their Forty-
eighth Report (Third Lok Sabha) relating to Defence Services 
Accotints; 

6. Report of Estimates CommiMee 

LShri .P. ,Verucmasubbaiabpresented the FIfteenth Report of the Esti. mates' Commitiee-'on A:ction Taken by Government on the recommenda-
tions contained in the Sixty-seventh Report of the Estimates Committee 
Oliird-LDk !abita) on the erslWhile Ministry of Transport-Calcatfa and 
Haldia Ports. 

7. Report. 01 CDlDJlliUtl.e on Petitk»ns 

Shri niwan· €haadShamla presented. the First Report of the Committee 
on Petitions. 

[p.T.O. 



8. Evidence before Committee OD Petitious-Laid·ou the Table· 
Shri Diwan Chand Sharma laid on the Table a copy of the Evidence 

given before the Committee on Petitions .. 
9. Statement by Prime Minista-

The Prime Minister laid on the Table a statement on her recent tours 
abroad. 
10. Statement re: Govemment Business 

The Minister of Parliamentary Affairs made a statement regarding 
Government business for the week commencing the 20th November, 1967. 
11. Motion 

Discussion on the following motion moved by Shri Nath Pai namely:-
"That this House disappmves of the action of t!te Central Govern-

ment in using the institution of the Governors of States not 
~.s instrument for proper functioning of the Constitution but 
as agent of the party in power at the Centre, as exemplified 

and the 
tinued. 

by current developments in Bihar and West Bengal" 
amendments thereto moved on the 15th November, 1967, con-

The following members took part in the debate:-
.( 1) Shri P. Ramamurthi 
(2) Shri Y. B. Chavan. 

CLok Sabha adjourned at 1 P.M. and re-assembled at 2 P.M.) 

Shri Nath Pai replied to the debate. 
On the amendment moved by Shri M. R. Masani, the House divided, 

Ayes 27; Noes 260. The amendment was accordingly negatived. 
The amendment moved by Shri N. C. Chatterjee was also negatived. 
The amendment moved by Syed Badrudduja was withdrawn by leave 

of the House. 
On the motion the House divided, Ayes 97; Noes 199. The motion 

was accordingly negatiVed. 
12. ·Personal Expbmation onder Rule 357 

Shri Bindhyeshwari Prasad MandaI made a personal explanation regard-
ing certain statement about him made by Shri Madhu Limaye in· the House 
on the 15th November, 1967. 
13. Motioare: Thirteenth Report of Committee on Private Members' BiDs 

and Resolutions 
Shri Hardayal Devgun moved the following motion:-

"That this House agrees with the Thirteenth Report of the Com-
mittee on Private Members' Bills and Resolutions presented 
to the House at! the 15th November, 1967." 

The motion was adopted. 

·Made at 12-40 P.M. 
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14. Private Members' Bill! Iakoduced 

(1) The .Constitution (Amendment) Bill, 1967 (Amendment of 
Eighth Schedule) by Dr. (Mrs.) Maitreyee Bose. 

(2) The .Constitution (Amendment) Bill, 1967 (Amendment of 
Eighth Schedule) by Shri Erasmo De Sequeira. 

(3) The ~onsti.tution (Amendment) Bill, 1967 (Omission of 
article 291, 362 etc.) by Slui George Fernandes. 

(4) The ~onstitution (Amendment) Bill, 1967 (Amendment of 
artIcle 326) by Shri George Fernandes. 

(5) The Press (Planning and Freedom) Bill, 1967 by Shri Shiva 
Chandra Jha. 

( 6) 1be Supreme Court (Conferment of Additional Powers) Bill 
1967 by Shri Madhu Limaye. ' 

(7) The Constitution (Amendment) Bill, 1967 (Omission oj 
article 314) by Shri Madhu Limaye. 

(8) The Constitution (Amendment) Bill, 1967 (Amendment of 
article 100) by Shri Madhu Limaye . 

. (9) The Code of Civil Procedure (Amendment) Bill, 1967 (Am~ 
endment of sf!ctions 2, 38 and 43) by Chaudhury Nitiraj 
Singh. 

( 10) The Representation of the People (Amendment) Bill, 1967 
(Amendment of sections 7 and 33 and insertion of new 
section 11 C) by Shri Srinibas Mishra. 

( 11) The Lokpal Bill, 1967 by H. H. Maharaja Pratap Keshari 
Deo. 

(12) The Representation of the People (Amendment) Bill, 1967 
(Insertion of new sections 7A and 7B) by Shri Om Prakash 
Tyagi. 

(13) The Constitution (Amen4ment) Bill, 1967 (Substitution of 
article 156 and insertion of new article 159A) by H. H. 
Maharaja Pratap Keshari Deo. 

(14) The Constitution (Amendment) Bill, 1967 (A mendment of 
article 164) by H. H. Maharaja Pratap Keshari Deo. 

(15) The Sugar-Cane (Amendment) Bill, 1967 by Sbri Maharaj 
Singh Bharti. 

(16) The Weeding of Harmful Plants Bill, 1967 by Shri Maharaj 
Singh Bharti. 

( 17) The Compost Bill, 1967 by Shri Maharaj Singh Bharti. 
(18) The Agriculturists' Loans (~endment? ~ill. 1967 . (A m· 

endment of section 4) by Shri MaharaJ Smgh Bhartl.· 
(19) The Constitution (Amendme~t) Bill, 1967 (Amendment of 

articles 59, 66 etc.) by Shri S. C. Sarnanta. 
(20) The Indian Penal Code (Amendment) Bill, 1967 (Omission 
- -- of section 309) by Shri S. C. Samanta. 

(p.T.O. 



(21) The Health (Periodical Medical "Cbeck"UpofFresident and 
Prime Minister of India) :Bill, 1967 by ShriAmiya Kumar 
Kisku. 

(22) The Prohibition of Bigamous Marriages Bili,l967 by Shri 
Kameshwar .singh.. 

(23) The Hindu Marriage (AmendmenO Bili, 1961 (Amendment 
01 'SeCtitm 5) byShri KameSbwar' Singh. 

15. Private Member's Bill-MetionfOl' IntrodoetionNtptived 
The Salaries -and Allvwancesoj Minitters (Amendment) Bill. 1967 

(Substitution of sections 2, 3 etc.) by Chtnldltlary 'Nifiraj Singh 
The motion 10r leave to introduce the Bill.movedbyChaudhary Nitiraj 

Singh was opposed. The motion was negatived. 
16. Private Members Bill.-Under .~ 
1:he Compmties (A.mendment) Bill, 1967 (Substitlltion of sectiens 293A, 

324. etc.) by Shri Madhu Limgye. 
Shri Madhu Lirnaye concluded his speechootbe motion ifor ronsidera-

tion of the Bill moved by him on the 4th August, 1967. 

The following members took part in the debate:-
(1) Chaudhari Ra.ndhir SiIlgh 
(2) Shri Kanwar Lal Gupta 
(3) Shri Amrit Nahata 
( 4) Shri R. K. Amin (Speech unfinished). 

The discussion was not concluded. 
1 7. Disaission under Rule 193 

Shri Surendranath Dwivedy rai&ed~discU58lionon the.serious ,situation 
created 10. . some -coastal areas of Qrissaresultia.gin the 'toss of about 700 
human lives and 10,000 cattle QA account d a heuy ,-cyclone and the 
$tepi iahnby the Oove1"lllIl'f:Dt of In.dia for fdje{ &ad 'l'dlabilitation of 
about .one niiIlion aftectedpeople. 

The fotiowing member~ took partin ,·the ~.­
(1) Shri Chintamani Panigrahi 
(2~ Raja Kamakhya Prasad SingRDeo MakeDdra Babadtu 
( 3) Shri S. Supakar 
'(4) SJ'lri JUbiRay. 

Shri Mtlrll1"ji RDesai replied to the discuuiOil. 
(Lok Sabba adjourned till 11. A.M. -on Monday, .the2Uth . November, 

1967). 
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LOK SABHA 

BULLETIN-PART I 
[Brief Record of Proceed,ings] 

Monday, November 20, 1967/Kartika 29, 1889 (Saka) 

No. 84 
L staftetI QuestiODJl 

Starred Questions NOs. 121, 122, 126 and 127 were orally 
answered. Replies to remaining questions were laid on the Table. 
2. Unstarred Questions 

Replies to Unstarred Questions 997-1031, 1033-1036, 1038-1043, 
1045-1110, 1112 and 1113 were laid on the Table . 

. 3. Calling Attention. to Matter of Urgent Pub1ie IJnportanee 

Shri Hem Barua called the attention of the Minister of Home 
Affairs to the most disturbing disc1oS1lI"eS about the ~tivities of 
the C.I.A. in India, made in Moscow by an ex-C.I.A. persQllIlel John 
Smith, as reported in the Press. 

The Minister of Home Affairs made a statement in regard 
thereto. 

4. Report of Joint Committee / 
Dr. Sushila Nayar present¥the Report of the Jomt Committee 

on the Bill to provide for the more effective prevention of certain 
unlawful activities of individuals and associations and, for matters 
connected therewith. . 

I 

5. Evidence Before Joint Committee-Laid OlD the Table 
Dr. Sushila N ayar laid on the Table a copy of the evidence given 

before the Joint Committee on the Bill to provide ~or the more 
effective prevention of certrun unlawful activities of individuals and 
associations and for matters ronnreted therewith. 

6. Statement by Minister 
The Minister of Finance made a statement regarding the decision 

of the U.K. Government to devalue the pound sterling. 

7. Gov~ent Bill-Introduced 
The Cotton Textile Companies (Management of Undertakings 

and Liquidation o.r Reconstruction) Bill, 1961. 

[PT.O. 
, ... -



3· Motions 
Discussion on the following motions moved by Dr. Triguna Sen 

namely:-
* (i) "That this House takes note of the Report of the Educa-

tion Commission 1964-66, laid on the Table of the 
House on the 29th August, 1966." 

* (ii) "That this House takes note of the Report of the Com-
mittee of Members of Parliament on Education (1967)-
National Policy on Education, laid on the Table of the 
House on the 25th July, 1967" 

and the amendments thereto, moved on the 14th November, 1967, 
continued. 

The following members took part in the combined debate:-
(1) Shri Amrit Nahata 
(2) Shri Raghuvir Singh Shastri 

(Uk Sabha adjou'f1I,€d at 1 P.M. a.nd re-assem'bled at 2-05 P.M.) 

(3) Chaudhari Randhir Singh 
(4) Shri Samar Guha 
(5) Shri Sheo Narain 
(6) Shri M. R. Masani 
(7) Shri Onkar LaI Bohra 
(8) Shri Frank Anthony 
(9) Shri Diwan Chand Sharma 

(10) Shri P. K. Vasudevan Nair 
(11) Shri Bakar Ali Mirza 
(12) Dr. A. G. Sonar 
(1.3) Shri Prakash Vir Shastri (Speech unfinished). 

The discussion was not Cloncluded. 

9. Half-Au-Hour Discussion on Matters ariSing out of Answers to 
Question 

. Shri Beni Shanker Sharma raised a half-an-hour discussion on 
points arising out of the answer given on the 7th June, 1967 to 
Unstarred Question No. 1695 regarding Mining operations in Jharia. 

Shri J ai Sukh LaI Hathi replied to the discussion. 
(Lok Sabha adjourned till 11 A.M. on Tuesday, the 21st Novem-

ber, 1967). 

*Discussed together. 

. S. L. SHAKDHER, 
Secretary. 
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LOK SABHA 

BULILTIN - PART I 

(Brief Record of Proceedings) 

Tuesday. Novem ber 21, 1967!Kartika 30, 18ti9 (Saka) 

No. 85 
1. Starred Q.uestions 

Starred Questions Nos. 151, 152, 154, 155 and 175 were orally answered. 
RepUes to remaining questions were laid on the Table. 

2. Unstarred Questions 

Replies to Unstarred Questions Nos. 1114-1140 .. 1142, 1143. 1145. 114'7-1166. 
1168-1170, 11'13'1202, 1205 and 1207·1258 were laid on the Table 

3. Short Notice Question 

Short Notice Question No. 1 addressed to the Minister of CommunicatiollS re-
garding Telephone Advisory Committee for Delhi was orally am\\'ered and supple-
mentary questions were also answered thereon. 

4. Calling Attention to Matter of Urgent Public 
Importance 

Shri Madhu Limaye called the attention of the J\.1inister of Labour Employ" 
ment and Rehabilitation to the strike bY Dock Workers in Calcutta. 

The Minister of Labour, Employment and Rehabilitation made a statement in 
regard thereto. 

5. Matter Under Rule 377 
Shri Ata! Sihari Vajpayee ra.bed a matter regarding imposition of l'reddenn 

rule in the State of Haryana. 

The Minister of Home AffairS laid on the Table a copy each of the following 
papers :-

(1) Proclamation dated the 21st November, 196'7, issued by the President. 
under article 356 of the Constitution, wuming himself all functiolU 
of the GoverlURent of the State of Haryao.a. 

P.T 0 



(2) Order dated the 21st November, 1967. made by the President. in pursu-
ance of sub-clause (i) of clause (c) of the Proclamation at item 
No. (1) above. 

(3) Repon of the Governor of Haryana dated the .. 17th November, 1967 to 
the President. 

6. Papers Laid on the Table 

" 

The following papers were laid on·the Table :-

-(I) A copy of the Iron Ore Mines Labour Welfare Cess (Amendment) Rules, 
1967, published in Notification No. G.S.R. 907 in Gazette of 
India dated the 10th June, 1967, under sub-section (4) of section 8 
of the Iron Ore Mines Labour Welfare Cess Act, 1961. 

0> A copy ofGov~ent Resolution No. WB-17(7)/67 dated the 18th ' 
November, 1967 on the Report of the Wage Board for Non-

/ Journalists. 

~(3) A copy of the Thirty-first Report of the Law Commission on 
section 30(2) of the Indian Registration.Act, 1900 - Extension 
to Delhi. 

(5) 

A statement showing decisions taken on further recommendations 
(including those which have been either partly accepted, 

I 
accepted in a modified form or rejected) of the Committee 
on Broadcasting and Information Media on Radio and Television. 

A copy ofthe Indian Telegraph (Seventh Amendment) Rule;s. 1967. 
published in Notification No. G.S.R. 1125 in Gazette of India 
dated 29th July, 1967, under sub-section (5) of section 7 of the 
Indian Telegraph Act, 1885. 

(6) A copy each of the following Notifications under sub-section (6) of 
section 3 of the Essential Commodities Act, 1955 :~ 

(i) The Manipur Foodgraim (Movement) Control Amendment 
Order, 1967, published in Notification No. G.S.R.1375 
in Gazette of India dated the 5th September. 1967. 

(ii) The Inter-Zonal Wheat and Wheat Products (Movement 
Control) Fifth Amendment Order, 1967, published in 
NottficationNo .•• S.R. 1380 in Gazette of India dated 
the 8tb septerlber, 1967. 

-The IIOtification was previously laid on the Table on the 26th July. 1967 and was 



(iii) The Northern Inter'·Zonal Rice (Movement Control) A~end. 
ment .Order, 1967, published in Notification No. G,S,.R. 
1381 10 Gazette of India dated the 8th September, 196'7, 

(iv) 

(v) 

(vi) 

(vii) 

(viii) 

(ix) 

(x) 

(xi) 

(xii) 

The Northern Inter-Zonal Gram (Movement Control) Amend. 
ment Order, 1967, published in Notification No. G, S, R, 
1382 in Gazette of India dated the 8th September, 1967, 

The Northern Inter-Zonal Maize (Movement Control) Amend-
ment Order, 1967, published in Notification No. G. S. R. 
1383 in Gazette of India dated the 8th September, 196'7. 

G.S.R, 1509 published in Gazette of India dated the 3~ 
September, 1967, making certain amendment to the 
Madhya Pradesh Control of Distribution of Foo~ains 
Order, 1967. 

The Indian Maize (Temporary tJse in Starch Manufacture) 
Order, 196'1, published in Notification No. G.S.R... 
1538 in Gazette of India dated the 6th October, 1967. 

The Rice (Southern Zone) Movement'Control Amendment 
Order, 1967, published 1n Notification No, G .. S. R. 
1624 in Gazette of India dated the 28th October, 1967. 

G.s..R.. 1657 published in Gazette of India dated the 4th 
November, 1967, rescinding the Fertiliser (Movement 
Control) Order, 1960. 

The IDter-Zonal Wheat and Wheat Products (Movement 
Control)Sixth Amendment Order, 1964. published in 
Notification No, G. S ,R. 1666 in Glzette of India 
dated the 3 Oth October, 1967. 

The Andhra Pradesh Rice and Paddy (Restriction on Move~ 
meat) Third Amendment Order, 1967,published in 
Notification No, G.S,.R. 1676 in Gazette of India 
dated the 4th November, 1967 . 

. The Madhya Pradesh Rice Procurement (Levy) Second 
Amendment Order, 1967. published in Notification 
No. G,S.R. 1677 in Gazette of India dated the 6th 
November, 1967, 

(7) A copy each of the following Notificatiom under sub-section (1) 
seCtion 12A of the Essential Commodities Act, 1955 :-

(1) G.S.R, 1321 published in Gazette of India dated the 31st 
August. 1967, making certain amendmenu to Notifi-
cation No, G,SR. 1842 dated the 24th December, 1964. 



(ii) G, S. R" 1479 published in Gazette of India dated the 28th 
September, 1967. 

(iii) G. SR. 1539 published in Gazette of India dated the 6th 
October, 1967, making certain amendments to Notifica-
tion No. G,5, R. 1842 dated the 24th December, 1964, 

(8) A copy of Notification No. G .. S.R. 1656 published in Gazette of 
India dated the 4th November, 1967. issued under section 5 of 
the Essential Commodities Act, 1955. 

(9) A copy of the Annual Report of the Food Corporation of India for 
the year 1965-66 along with the Audited Accounts, under sub-
section (2) of section 35 of the Food Corporations Act, 1964. 

(10) A copy of the Displaced Persons (Compensation and Rehal:illtation) 
Second Amendment Rules, 1967, pubUshed in Notification 
No. G,S.R. 1570 in Gazette of .India dated the 21st October. 
1967, under sub-section (3) of section 4{) of the Displaced 
Persons (Compensation and Rehabilitation) Act, 1964 .. 

7. Message from Rajya Sabha 
Secretary reported a message from Rajya Sal:tJ.a that at its Sitting held on 

the 20th November, 1967, Rajya Sabha adopted a motion extending the time 
for presentation of the Report of the Joint Committee of the Houses on the 
Central Industrial Security Force Bill, 1966, up to the. first day of the SOOy-
third Session of the Rajya Sa lila. 

8. Reports of Estimates Committee 
Shri P. Venkatasubbaiah presented the Sixteenth and Seventeenth Reports 

of the Estimates Committee on action taken by Government on the recommenda-
tions contained in the Sixty-eighth and Sixty-ninth Reports of the Estimates 
Committee (Third Lok Sabha) on the erstwhile Ministry of Transport - Madras 
Port and Vishakhapatnam and Tuticorin Ports, respectively. 

9. Motions 
Discussion on the following motions moved by Dr. Triguna Sen namely:-

-(I) "That this House takes note of the Report of the Education 
Commission 1964-66, laid on the Table of the House 
on the 29th August. 1966," and 

f 
*(ii) "That this Ho~ takes note of the Report of the Committee 

of Members of Parliament on Education (1967) - National 
Policy on Education, laid on the Table of the House on 
the 25th July. 1967" 

* Discussed together. 



and the amendments thereto, moved on the 14th November, 196'7, comtnued. 

*11. 

The following members took part in the combined debate:-

(1) Shri Prakash Vir Shastri 

(Lok Sabha adjourned at 1 P.M. and re-assembled at 2 P.M) 

(2) Dr. Sushila Nayar (Speech unfinished). 

The discussion was not concluded. 

Motion 

Shri Atal Bibari Vajpayee moved the following motion :b 

"That this House regrets that the Government of India dld not 
reject the report dated the 1'7th November, 196'7 of the 
Governor of Haryana to the President recommendinltbe 
issue of Proclamation, laid on the Table of the House 
on the 21st November, 196'7. inasmuch as the Govern-
ment of Huyana enjoyed majority in the Legislature 
and functioned in accordance with the provisions of 
the Constitution. " 

Statutory Resolution 

Shri Y. B, Chavan moved the following Resolution :-

"That tbis House approves the Proclamation issued by 
the President of India on the 21st November, 196'7. 
under article 356 of the Constitution in relation to 

the State of Haryana." 

The following members took part in the combined debate OD the 
Motion (vide para 10 above) and the Resolution;-

(1) Shri N.G. Ranga 
(2) Chaudhari Randhir Singh 
(3) Shri K. Rajaram 
(4) Sbrimati Sucheta Kripalani 
(5) Shri S. M. Banerjee 
(6) Shri Ram Krishan Gupta 
(7) Shri Ram Sewak Yadav 
(8) Shri P. Venkatasubbaiah 
(9) Shrt P. Ramamurthi 

(10) Shri 1. B. Kripalani 



· (11) Shrimati Swhila Rohatgi 
(12) Shri Sur~ndranath Dwivedy 
(13) Shrimati Sharda Mukerjee 
(14) Shri Tenneti Viswanatham 
(15) Shri Bedalrata Barua 
(16) Shri G. M. Bakshi 
(17) Chaudhati Daibir Singh 
(1S) Shri Raghuvir Singh Shastri 
(19) Shri Yashpa! Singh 
(20) Shri Sheo Narairi-

Shri Y. B. Chavan replied to the debate. 

Shri Atal Bihari Vajpayee (by way of reply to the Motion). 

On the Motion moved by Shri Atal Bihari Vajpayee, the House divided, 
Ayes 66; Noes 143. The motion was accadingly negatived. 

'The Resolution moved by Shri Y.B. Chavan was adopted. 

(10k satha adjourned till 11 A.M. on Wednesday, the 22nd November,l96'7) 

640-LSRP-21.11.67/S00. 
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LOK SABHA 

BULLETIN - PART 

(Brief Record of Proceedings) 

Thursday, November 23. 1967/Agrahayana 2. 1889 (Saka) 

No. 87 

1. Oath or Affirmation 

Shri Murason Ma-ran made and subscribed the affirmation in Tamil and took 
his seat in the House. 

2. Obituary Reference 
The Speaker; Shrlmati Indira Gandhi; Sarvawi N, G. Ranga, At&l Biharf 

Yajpayee, K. Anbazhagan, S.M. Banerjee, Malftu Umaye, P. Rlmam&ll1bl 
and HemBarua made references to the passing away of Master Tara Singh. 

Thereafter, members stood in silence for a short while as a mark of respect. 

3. Starred Questions 
SUpplementaries on Starred Question No. 210-A were asked and answcsn 

given. Replies to remaining questions were laid on the Table. 

4. Unstarred Questions 
~eplies to lInstarred Questions NOS. 1432-1483, 1486-1516, 1518-1628, 

1530-1538. 1540-1548, 1550, 1552-1585, 1587-i607 and 1609-1628 were 
laid on the Table. 

5. Short Notice Question 
Short Notice Question No.3 addressed to the Minister of IrrigatlO1l and 

Power regarding Supply of River Water to West Paldstan was orally aDlwered 
and supplemenzaty questions w.ere also answered ther~. 
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6. Calling Attention to Matter of Urgent Public 
Importance 

Shri ?, K. Vasudevan Nair called the attention of the Minister of External 
Affairs to the death of an Indian Sergeant of the International Control Com-
mission in Hanoi due to American bombing. 

The Minister of State for External Affairs made a statement in ~egard 
thereto. 

7,·Papers laid on the Table 

The follOWing pape.."S were laid on the Table:-

(2) 

(3) 

(4) 

A copy of the Report of the Indian Delegation to the Twentieth 
World Health Assembly held at Geneva from 8th to 26th 
May, 1967. 

A copy of the Report of the Indian Delegation to the 
Twentieth session of the W . H. O. Regional Committee 
meeting for South-East Asia Region, held at Ulan-Batol 
(Mangolia) from 1st to 8th August, 196'7. 

A copy of the Annual Report of the Industrial Finance Corpo-
ration of India for the year ended Ihe 30th June, 1967, 
along with the Statement showing the Assets and UaliU-
ties and Profit and Loss Account of the Corporation, 
under sub-sectfon (3) of section 35 of the Industrial 
Finance Corporation Act, 1948. 

A copy of the National Savings Certificates (First Issue) 
(First Amendment) Rules, 196'7, pubUshed in Notifica-
tion No. G. S. R. 1659 in Gazette of India dated the 04th 
November, 196'7, under sub-section (3) of section 12 of 
the Government Savings Certificates Act, 1959. 

(5) A copy of the Delhi Sales Tax (Third Amendment) Rules, 
196'1, published in Notification No. F. 4(83)/67-Fin.(EXI) 
in Delhi Gazette dated the 19th October, 1967, under 
sub-section (4) of section 26 of the Bengal Finance (Sales 
Tax) Act, 1941 as in force in the Union territory of Delhi. 

,~~.I, 

~ 
(6) A copy each of tbe'following Notifications under section 159 

of the Customs Act, 1962 and section 38 of the Central 
Excises and Salt Act, 1944:-

(i) The Customs and Central Excise Duties Export Drawback 
(General) Fifty-fourth Amendment Rules, 196'1, 
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published in Notification No G S R 1"9'" G . • '" "v 10 azette 
of India dated the 11th November. 196'1. 

(li) The . Customs and Central Excise Duties Export Drawback 
(General) Fifty-fifth Amendment Rules, 1967. publi-
shed in Notification No. G. S. R. 1691 in Gazette of 
India dated the 11th November, 196'7. 

(iii) The Customs and Central Excise Duties Export Drawback 
(General) Fifty-sixth Amendment Rules, 196'7 .. publi-
shed in Notification No. G.S.R. 1692.1n Gazette of 
India dated the 11th November, 196'7. 

(iv) The CU8tOltls and Central Excise Dutie. Export Drawback 
(General) Fifty-seventh Amendment Rules, 1967. 
published in Notification No. G.S.R. 1693 in Gazette 
of India dated !he 11th November. 1967. 

(v) G. S. R. 16il6 published in Gazette of India dated the 11th 
November, 1967, making certain amendment to 
Notification No. G.S,R. 1406 dated the 16th September, 
1967. 

(7) A copy of Notification No. G.S .R. 1694 published in Gazette 
of India dated the 11th November, 1967. containing corri-
gendum to G,S .R. 575 dated the 28th May, 1960. under 
section 159 of the Customs Act. 1962. 

(8) A copy of the Review of the Food and Scarcity Situation in V 
India (November, 196'7). 

~sage from ~ajya Sabha 

Secretary reponed a message from Rajya Satila that at its sitting 
held on the 21st November, 1967, Rajya Sablla passed a motion referring 
the Monopolies and Restrictive Trade Practices BUl. 1967. to a JolntCom-
mittee ofthe Houses consisting of 45 members, 15 members from Raj)'a 
Satila. namely :--

(1) Sbrimati Violet Alva 
(2) 8hr1 K. v.Raghunatha Reddy 
(3) 8hri M.M. Dharia 
(4) ShriBabubbai M. China! 
(5) Shri Arjun Arora 

P.T.O. 



(6) 
('7) 
(8 ) 
(9) 

(10) 
(11) 
(12) 
(13) 
(14) 
(15) 

Shri Awadheshwar Prasad Sliwa 
Shri Chandra Shekhar 
Shri R. K, Bhuwalka 
Dr, Ar:up Singh 
Shri Gulam Nab! Untoo 
Shri Niranjan Varma 
Shr! Mulka Govinda Reddy 
ShIi Dahyabhai V. Patel 
Shrt K" Damodaran 
Shri BoN, MandaI 

and 30 members from Lok Salila and recommended tbat Lok Sabha 
do join in the said Joint Committee and communicate to that 
House the names of members to be appointed by Lok Satila to 
the said Joint Committee. 

9. Report of Joint Committee on Offices of Prufit 

Shri Jagannathrao Joshi presented the First Report of the Joint 
Committee on Offices of Profit. 

10. statement by Minister 

The Deputy Prime Minister laid on the Table a statement on his 
recent visits amoad. . 

~1. Motion of No-Confidence in 
Ministers 

the Council of 

Discussion on the following motion moved by Shri Madhu Limaye 
on the 22nd November, 196'7, continued:-

"That ttiis House expresse.7its want of confidence in the Council 
of Ministers." V 

The follOWing members took part in the debate :-

(1) Shri K. Hanumanthaiya 

(Lok Sabha adjourned at 1 P.M. a~~ re-assembled at 2-05 P:M') 
/I .. ". (2) Sbri Era Sezhiyan 

(3) Shri Mora.;ji R. Desai 
(4) ShIi P. Ramamurthi 
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(5) Sbri Asoka Mehta (by way of personal explanation) 

(6) Shri Surendranath Dwivedy 

(7) H.H. Maharaja Dr. Karni Singh of Bikaner 
(8) 8hri A.K. Sen 

(9) Shri Humayun Kabil 

(10) 8hrt N.C. Chatterjee 

The discussion was not concluded. 

(Lok Sabha adjourned till 11 A.M. on Friday, the 24th November, 1967). 
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LOK SABRA 

BULlETIN - PART I 

(Brief Record of Proceedings) 

Friday, November 24, 1967/Agrabayana 3, ISS? (Saka) 

No. 88 

1. Starred Questions 

Starred Questions Nos. 241-242, 244-245 and 248 were orally answered, 
Replies to remaining questions were laid on the Table. 

2.. Unstarred Questions 

Replies to Unstarred Questions Nos. 1625-1629, 1631-1811, 1813-1814, 
1816-1857, 1859-1876. 1878-1883, 1886-1895, 1897-1960 and 1962-19'18 
were laid ontbe Table. 

3. Short Notice Question 

Sba1 Notice Question No, 4 addressed to the Minister of Railways re-
garding Electronic Computer at Headquarters Office of Southern Railway. 
MliiJras was orally answered and supplementary queaUons were alia answered 
thereon. 

4. Calling Attention to Matter of Urgent 
Public Importance 

Shr! Hukam Chand Kachwai caUed the attention of the Minister of 
Home Affairs to the reported Pro-Chinese slogans in Calcutta on the 11th 
November, 1967 and in Kerala recently. 

The Minister of State for Home Affairs made a statement in regard 
thereto. 

p,T,a. 
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5 Papers laid on the Table 

The following papers were laid on the Table :-~ 

(1) (i) A copy of the Annual Repon of the Samlilar Salts Umited, 
Jaipur for the year 1965-66 along with the Audited 
Accounts and the comments of the Comptroller and 
Auditor General thereon, under sub-section (1) of 
section 6l9A of the Companies Act, 1956. 

(ii) Review by the Government on the working of the above 
Company. 

(2) (i) A copy of the Annual Repon of the Hindustan Salts 
Limited, Jaipur for the year 1965-66 along with 
the Audited AccoWlts and the comments of the 
Comptroller and Auditor General thereon, under 
sub-section (1) of section 619A of the Companies 
Act, 1956. 

(ii) Review by the Government on the working of the above 
Company. 

~ A copy of the Memorandwn and Articles of AssOCiation of 
Hindustan COPP'eJ: Private Umited. 

(4) A copy of Notification No. S,O, 3760 publisbed in Gazette of 
India dated the 16th October, 1967, making certain 
amendment to the Essential Commodities (Regulation of 
Production and Distribution for purposes of Export) Order, 
1966, under sub-section (6) of section 3 of the Essential 
Commodities Act, 1955. 

(5) A copy of Notification No. S.O. 3761 published in Gazette 
of India dated the 16th October, 1967, issued Wlder 
section SA of the Essential Commodities Act, 1955. 

(6) A copy of the Annual Report of the Coal Board, Calcutta 
for the year 1965-66 (Hindi version). 

" t (7) A copy of the Finabcial Repon of the National Coal Develop-
ment Corporation Limited, Rancbi for the period 
January-March. 1967, in pursuance of an assurance 
given on the 23rd JWle, 1967 in answer to supp'iement-
aries on Shon Notice Question No. 17. 
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(8) A copy of Government Resolution No. C 2-8(7)/67 published in Gazette 
of India dated the 21st October, 1967, extending the period for sub-
missio~ of the Report of tbe National Coal Development Corporation 
Comrruttee, 

(9) A copy of the Annual Report on the working of the Cardamom Board for 
the year 1966-67. 

(10) A copy of the Annual Administration Report of the Tea Board for the 
yeu 1966-67. 

(11) A copy of the Annual Repon OIl the activities of the Rubber Board for 
the year 1966-67. 

(12) A copy of the Annual Report of the Coffee Board for the year 1966-67. 

(13) A copy ofthe Tea (Amendment) Rules, 1967, published in Notification 
No. G.S,R. 139~ in Gazette of India dated the 16th Sepember, 
1967, Wlder sub-section (3) of section 49 of the Tea Act, 1953. 

(14) A copy of Notification No, S. O. 4050 published in Gazette of India 
dated the 2nd November, 1967, issued UJ1eier section 14 of the 
Forward Contracts (Regulatfoo) Act, 1952. 

6. Statement Re: Government Business 

The MiDister of Parliamentary Affairs made a statement regarding Govern-
mean business for the week commencing the 27th November, 1967. 

7. Motion of No-Confidence in the Council of 
Ministers 

Discussion on the following motion moved by Sbri Madhu Limaye <II the 
22nd November, 1967, continued :-

"That this House expresses its want Of conf1cience in the eowacU 
Of MiDisters ... 

The following members took part in the debate :-

(1) Sbrl C.C. Desai 
(2) Sbri 8&1 Raj Madbok 
(3) Shri T. Ram 
(4) Sbri Prakash WShastri P.T.O. 



(5) Shri Diwan Chand Sharma 
(6) Shri Ganesh Ghosh 
(7) Slut Samar Guha 
(8) Shri H. N, Mukerjee 
(9) Shrimati Indira G~ 

(10) Sbri Madhu Limaye (by way of reply), 

~ the motion the House divided, Ayes 88; Noes 215, /' 
~ . 

~he motion was accordingly negatiVed./ 

8. Motion Re: Fourteenth Report of Committee 
on Private Members' Bills and Resolutions 

Sbri Harda yal Devgun moved the following motion:-

"That this House agrees with the Fourteenth Report of the 
Committee on Private Members' Bills and Resolutions 
presented to the House on the 22nd November, 1967. 

The motion was adopted. 

9. Private Member's Resolution 
Consideration 

under 

Sbri p, Venkatasubbaiah concluded his speech on the following 
Resolution moved by him on the 11th August, 1967 ;-

"This House is of opinion that a high level Committee 
consisting of representatives of political Parties and 
constitutional experts be set up immediately by 
Government to cODSider the problem of legislatOts 
changing their allegiance from one P arty to another 
and their frequent crossing of the floor in all its 
aspects and recommends to the Govemmall tbe 
evolving of a special machinery and the taldng of 
effective measures.JIY suitable legislation to arrest 
this growing phdOJiteuon which is assuming alarm-
ing proportions so that the country can function on 
sOWld and healthy lines of parliamentary democracy ... 

Two amendments were moved by Sarvashri Yasbpal Singh and 
Madhu Limaye, 



The following members took part 'in the debate:-

(1) Cbaudhari Randhir Singh 
(2) Shri Yashpal Singh 
(3) Smi Smi Chand Goyal 
(4) Sm! Narendrasingh Mahfda 
(5) Shri Raghuvir Singh Shastri 
(ti) Shri Shashi Shushan 
(7) Shri K. Rajaram 
(8) Shri Diwan Chand Sharma 
(9) Smi S. M. Joshi 

(10) Shrl Bishwanath Roy 
(11) Shrl S.M. Banerjee (Speech unfinished). 

The discussion was not concluded. 

10, Half-An-Hour Discussion on Matters arising 
out of Answer to Question 

Shri N.P.C. Naidu raised a half-an-hour discussion on points arising 
out of the answer given on the 14th November, 1967 to Starred Question No. 14 
regarding cease-fire in Nagaland. 

Smt Bali Ram Bhagat replied to the discussion. 

(Lok Sabha adjourned tillll A. M. on Monday. the 27th November, ~ie7). 
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LOK SABHA 

BULLETIN-PART 1 

L Brief record of Proceedin~] 

Monday, November 27, 1967/Agrabiy~ 6, 1889 (Saka) 

No. 89 
1. Starred Questions 

Starred Questions Nos. 270-A and 2'71-274 were orally answered. RepUes 
to remaining Questions were laid on the Table. 

2. Unstarred Questions 

Replies to Unstarred Questions Nos. 19'19-1997, 1999-2007, 2009-2024, 
2027-2041, 2043-2059 and 2061-2069 were laid on the Table. ' 

3. Papers laid on the Table 

The following papers were )aid on tbe Table :-

(1) (i) A. copy of the Annual Repon of the Film Finance Corpora-
tion Um1ted, Bombay, for the year 1966-67 along 
with the Audited Accounts and the comments of tbe 
Comptroller and Auditor General thereon, under 
sub-section (1) of section 619A of the Comparue. 
Act, 1956. 

(Ii) Review by the Government on the working of the above 
Corporation. 

4. Government Bill - Introduced 

The Official Languages (Amendment) Bill, 1967. 

The motion for leave to introduce the BlIl moved by Shr! Y. B. Chavan was 
opposed. On the motion the House divided, A.yes 181; !toes 25. The motion was 
accordingly adopted and the lill was introduced. 

(LokSabhaagjournedat 1.20 P.M. andre-assembled at 2.10P.M.) 



5. Government Bill ~ Passed 
• 
f' The Court Fees (Delhi Amendment) Bil~, 1967-. , . -' ( 

The motion forconsidtfatioo of the Bill was moved by Sbri V1dya 
Charan Shukla. . 

The following members ,oo}t part in tbe debate:· 

(1) Sbri Sarjoo Pandey 
(2 ) Sbri J. M. LQbo Pta b&lu 
(3) Shri Hukam C~ [(achwai 
(4) Shri George FerlWlGes 

Soo Vidya Charan Shukla replied to the debate. 

The motion for consideration was adopted and clause-by-clause consideration 
was taken up. 

Clauses 2 to 5 were adopted. 

Clause I, the Enacting Formula and the Long Title were also adopted. 

The motion that the Bill be passed was moved by Shri \l1dya Charao 
Shukla. 

The following members took part in the de.bate :-

(1) Soo S. M. Banerjee 
(2) Shri Vidya Charan Shukla 

The Motion was adopted and the Bill was passed. 

6. Government Bill - Under conSideration 

Singb. 

The Cotton Text1.1e Companies (Management of 
Undertakings and LiquidatIon 
tion) B~11, 191#. J 

or R~-construc-
" . 

The motion for consiktation of da Bill was moved by Sbri Dinesh 
;; 

The following members toQk part in the debate :-

(1) Shri N.K. Somani 
(2) Shzi P. lblmamurthi 



(3) Shri Bedabrata Barua 
(4) Shri Brij Bhushan Lal 
(5) Shri Shashi Bhushan 
(6) Shri S.A. Dange 
(7) Shri Deorao S. Patil 
(8) Shri Samarendra Kandu 
(9) Shri D. K; Kunte 

(10) Shri V. Krishnamoorthi 
(11) Shri George Fernandes 
(12) Shri Hukam Chand Kachwai 

Shri Dinesh Singh replied to the debate. 

The motion for consideration was adopted. 

The discussion on the Bill was not concluded. 

7. Half-an-hour discussion on matters arising 
out of answer to Question 

Sbri R. Umanath raised a half-an-hour discussion on points maing out 
oCtbe answer given on the 15th November, 1967 to Starred Question No. 74 re-
garding Sbi va Sena. 

Shri Y. B. Chavan replied to the discussion. 

(Lok Sal:ila adjourned dllll A.M. on Tuesday, the 28th November, 
1967). 
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LOK SABHA 

BULLETIN - PART I 

[Brief Record of ProceedingsJ 

Tuesday, November 28, 1967/Agrahayana 7, 1889 (&aka) 

No. 90 

1. Starred Questions 

Starred Questions Nos. 301-304, 306 and 325 were orally answered. 
Replies to remaining questions were laid on the Table. 

2. Unstarred Questions 

Replies to Unstarred Questions Nos. 2071-2084. 2086-2102, 2104-216'1 
and 2169-2210 were laid on the Table. 

3. Papers laid on the Table 

The following papers were laid on the Table :-

(1) A copy each of the following Notifications under section 7 A 
of the Coal Mines Provident Fund and Bonus Schemes Act, 
1918 :-

(i) The Coal Mines Provident Fund (Fourth Amendment) 
Scheme, 1967. published in Notification No, 
G.S.R. 1646 in Gazette of India dated the 4th 
November. 1967. 

(ii) The Amlhr& Pradesh Coal Mines Provident Fund (Fourth 
Amendment) Scbeme, 1967, published in Notift-
cation No. G,S.R. 1647 in Gazette of India dated 
the 4th Novem her f 1967. 

PT.O 



(iii) The Rajasthan Coal Mines Provident Fund (Fourth 
Amendment) Scheme, 1967, published in Noti-
fication No. G.S.R. 1648 in Gazette of India 
dated the 4th November, 1967. 

(iv) The Neyveli Coal Mines Provident Fund (Sixth 
Amendment) Scheme, 1967, published in Noti-
fication No. G.S.R. 1649 in Gazette of India 
dated the 4th November, 1967. 

4. Government Bill - Passed 

The Cotton Textile Companies (Management 
of Undertakings and Liquidation or 
Reconstruction) Bill, 1967. 

Clause-by-clause consideration of the Bill was taken up. 

Clauses 2 to 11 were adopted. 

Clause I, the Enacting Formula, the Preamble and the Long Title were 
also adopted. 

Singh. 

(Lok Sabba adjourned at 1 P.M. and re-assembled at 2 P.M.) 

The motion that the Bill be passed was moved by Sbri Dinesh 

The following members took pan in the debate :-

(1) 8bri S.M. Banerjee 
(2) Shri S.R. Damani 
(3) Sbri George Fernandes 
(4) Shri Hukam Chand Kachwai 
(5) 8hri Dinesh Singh 

The motion was adopted and the Btll was passed. 

5. Government Bill - Under Consideration 

The Taxation L~s (Amendment) Bill, 1967. 
! 

The motion for consideration of the Bill was moved by 8bri Krishna 
Chandra PaDt. 

The following members took pan in the debate:-

(1) Sbri N. Dandeker 
(2) Sbri Vikram Chand Mabajan 



(3) Sbri S,S. Kothari 
(4) Shri N, K. Sangbi 
(5) Sbri S.M, Joshi 
(6) Shri S,R, Damani 
('7) Shri P. Ramamurthi 
(8) Shri Era Sezhiyan 
(9) Shri S.M. Banerjee 

(10) Shri Kanwar Lal Gupta 
~11) Sbri Srinibas Muhra 

Smi Krishna Chandra Pant replied to the debate. 

The motion for consideration was adoPted, 

The discussion on the Bill was not concluded. 

6. Motions 

Sbri Madhu Limaye moved the following motions;' 

*(1) "That the areas of divergence between the Public Accounts 
Committee and the Government as revealed, among 
others, in the Fifth Report of P. A. C. on Action taken 
by the Government on the recommendations of tbe 
Committee contained in tbeir Fifty-fourth Report (Third 
Lok Sabha) in regard to the lapses connected witb the 
failure to recover surcharge from Mis Amincba.nd Pyare-
lal, . be taken into consideration. " 

-(li) "That the areas of divergence between the Public AccoullU 
Committee and the Government as revealed, 'amollg 
others, in tbe Fourth Report of P.A.C. on Action taken 
by Govermnent on the recommendations of the Com-
mittee contained in tbeir Sixty-fourtb Report (Third 
Lok Sabha) regarding Purchase of Defective Tyres by 
the Army, be taken into consideration. " 

The following mern~.rs took part in the combtned debate .:. 

(1) Shri S,M. Banerjee 
(2) Shri K, Ananda Namtiar 
(3) Shrimatl Tarkesbwari Sinha 
(4) Sbri Narain Swaroop Sharma 

• Discussed together 
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(5) Shri samarendra Kundu 
(6) Shri Ram Sewak Yadav 
(7) Sardar Swaran Singh 
(8) Dr. M. Channa Reddy 
(9) Shri Dinesh Singh 

(10) Shrl laganath Rao 

Soo Madhu Urr·.aye replied to the ~bate. 

(Lok Sab!la adjourned nUll A.M, on Wednesday, the 29th November. 1967). 

S. L. SHAKDHER, 

Secretary. 
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LOK SABRA 

BULLETIN-PART I 

(Brief Reccrd of Proceedings) 

Wednesday. November 29, 1967/AgJ:ahayana 8, 1889 (Saka) 

No. 91 

1. Starred Questions 

Starred Questions Nos. 331-333 were orally answered. Replies to re-
maining questions were laid on the Table. 

2. Unstarred Questions 

Replies to Unstarred Questions Nos.2211-2217, 2219-2222. 2224-2246, 
2249-2251, 2253-2256, 2257-2259, 2261-2277, 22'79-2280, 2282-2303, 
2305-2319, 2321-2328, 2330-2368, 2370, 237~-2380. 2382-2387, 2389-2405 
and 2407-2409 were laid on the Table. 

3. Short Notice Question 

Short Notice Question No.5 addressed to tbe Minister of Education 
regarding Strike Notice by Joint Council of Delhi Teachers' Organisations 
was orally answered and supplementary questions were also answered thereon. 

4. Papers laid on the Table 

The following papers were la~d on the Table ;-

(1) A copy of the Annual Accounts oftbe Kandla Pon Trust for 
the year 1965-66 and the Audit Report thereon, under 
sub-section (2) of section 103 of the Major Port Trusts 
Act, 1963. 

P.T.O, 
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(2) A copy of the Merchant Shipping (Pilot Ladder) Rules, 1967, 
published in Notification No, G,S,R, 1650 in Gazette 
of India dated the 4th November. 1967, WIder sub-
section (3) of section 458 of the Merchant Shipping Act. 
1958. 

(3) A copy of the Naval Ceremonial Conditions of Service and 
Miscellaneous (Fifth Amendment) Regulations, 1967, 
published 10 Notification No" S.R,O. 25-£ in Gazette 
of India dated the 16th November. 1967, under section 
185 of the Navy Act, 1957. 

(4) A copy ea~h of the following Notifications under sub-section 
(2) of section 3 of the All India Services Act, 1951 ~. 

(i) G,S,R. 1547 published in Gazette of India dated the 
21st OCtober. 1967, making certain amendment 
to the Indian Police Service (Fixation of Cadre 
Strength) Regulations, 1955, 

lii) G, S. R. 1548 published in Gazette of India dated the 
21st October, 1967, making certain amendment 
to Schedule III to the Indian Police Service (Pay) 
Rules. 1954. 

Iii!) The All India Services (Study Leave) Amendment 
Regulations, 1967, published in Notification No. 
G.S,R, ·1595 in Gazette of India dated the 28th 
October, 1967. 

(iv) G. S • R. 1597 published in Gazette of India dated the 
28th October, 1967," making certain amendments 
to the Indian Police Service (Fixation of Cadre 
Strength) Regulations, 1955. 

(v) The Indian Administrative Service (Appointment by 
Promotion) Fifteenth Amendment Regulations, 
1967, published in Notification No, G. S. R. 1682 
in Gazette of India dated the l1th November, 1967. 

?' 
(5) A copy of NotificatiolfNo. G.S.R. 1720 published in 

Gazette of India dated tbe 18th November, 1967 making 
certain amendmentto the Schedule to the Pollce-Porce 
(Restriction of Rights) Act,l966,under sub-section (2) 
of section 5 of the said Act. 
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5. Statement Re; SUPPlementary Demands for 
Grants (General) for 1967-68 

Shri Krishna Chandra Pant presented a ~tatement showing Supple 
mentary Demands for Grants in respect of Budget (General) for 1967-68, 

6. Message from Rajya Sabha 

Secretary reported a message from Rajya Salila that Rajya Sabha had 
no recommendations to make to Lok Salila in regard to the Cotton Fabrics (Add!' 
tional Excise Duty) (Repeal) Bill, 1967, passed by Lok Sabha on the 14th 
November, 1967. 

7. Report of Committee on Private Members' 
Bills and Resolutions 

Sm! R. K. Khadilkar presented the Fifteenth Report of the Committee 
on Pri vate Members' Bills and Resolutions. 

8, Government Bill - Passed 

The Taxation Laws (Amendment} Bill. 1967. 

Clause-by-clause consideration of the Bill was taken up. 

Clauses 2 and 3 were adopted. 

(Lok Sabha adjourned at 1 P.M, and re-assembled at 2 P,M.) 

Clauses 4 to 6 were adopted. 

Clause 1, tbe Enacting Formula and the Long Title were also adopted, 

The motion that the Bill be passed was moved by Shri Krishna 
Chandra Pant. 

The following members took part in the debate :' 

(1) Sbri Madhu Limaye 
(2) Shei D, N. Patodia 
(3) Shri 5, M, Banerjee 
(4) Shri Beni Shanker Sharma 
(5) Sbrt Diwan Chand ShOlrma 
(6) Shri George Fernandes 
('7) Shri Onkar Lal Bohra 
(8) Shri Krishna Chandra Pant 



9, Government Bill - Motion for reference to 
Select Committee - Debate held over 

The Essential Commodities (Second 
Amendment) Bill, 1967. 

The motion for reference of the Bill to a Select Committee was 
moved by Shri Mood. Shaft Qmeshi, 

Shri J, M, Lobo Pra'bhu took part in the debate. His speech was 
not concluded, 

The discussion was held over, 

10. Motion 

Shri Annasahib p, Shinde moved the following motion ;-

"That the food situation in the country be taken into 
consideration. " 

Six substitute motions were moved by Sarvashri Ram Sewak 'Vadav, 
Ramavatar Shastri, Beni Shanker Sharma, Shiva Chandra ]ha. Samar Guha and 
Kanwar Lal Gupta, 

The following members took pan in the debate 

(1) Shri Narendrasingh lvlahida 
(2) H. H. Maharaja Pratap Keshari Deo (Speech unfinished) 

The discussion was not concluded. 

11. Half-an-Hour Discussion on Matters arising 
out of Answer to Question 

Shri George Fernandes raised a half-an-hom discussion on the poiut£ 
arising out of the answer given on the 16th November. 196'7 to Starred Question 
No. 94 regarding grant of dearness allowance to Central Government pensioners, 

1967). 

. Sbrt Krishna <;:handjt Pant replied to the discussion. 
, .t·· 

(Lok Sabha adjomned till 11 A.M. on Thursday, the 30th November· 

S L, SHAKDHER, 
Secretary. 



LOK SABRA 

BULLETIN -PART I 

/ -Brief Record of Proceedings] 

Thursday, November 30, 1967/Agrahayana 9, 1889 (Saka) 

No. 92 

1. Starred Questions 

Starred Questions Nos. 361-367 were orally answered. Replies to remain-
ing questions were laid on the Table. 

2. Unstarred Questions 

Replies to Unstarred Questions Nos. 241 0-2558, 2560-2578 and 2680-1591 
were laid on the Table. 

3. Short Notice Question 

Short Notice QUestion No.6 addressed to the Minister of Home Affain 
regarding fire in Delhi was orally answered and supplementary questions were alao 
answered thereon. 

4. Calling Attention to Matter of Urgent Public 
Importance 

Sbri Madhu Limaye called the attention of the MiDister of Commen::e to 
tbe new policy of the GovernmeDt regarding import and distrlbutioa of wool. 

The Minister of Commerce laid on the Table a statement in regard thereto. 

5. Papers laid on the Table 

The following papers were laid on the Table :-

(1) 

(2) 

A copy of the Annual Repon of the Life InsuraDCe Corporation 
of India for the year ended the 31st March, 1967 along 
with the Audited Accounts, under section 29 of tbe Ufe 
Insurance Corporation Act, 1956. 

A copy each of the following NodficatioDl under sub-section 
(3) of section 33 of the Drugs and Cosmetics Act, 1940,-

(1) The Drugs and Cosmetics (First Amendmem) Rule&, 



1967, published in Notification No. S.O. 2369 
in Gazette of India dated the 15th July. 1961. 

(ii) The Drugs and Cosmetics (Second Amendment) 
Rules, 1967, published,in Notification No. 
S. O. 2405 in Gazette of ~dia dated the 22nd 
July, 1967. 

(3) A statement showing reasons for delay in laying the Notifica-
tion mentioned at (2) a hove. 

(4) A statement of cases in which lowest tenders have not been 
accepted by the India Supply Mission, London and 
India Supply Mission, Washington, for the half year 
ending the 30th June, 1967 .• 

(5) A copy of the Annual Reportofthe Agricultural Refinance 
Corporation, Bombay, for the year ended the 30th 
June, 1967, "long with the Audited Accounts, under 
sub-section C2) of section 32 ofthe Agricultural 
Refinance Corporation Act,1963. 

(6) A copy each of the following Notifications under section 
159 of the Customs Act, 1962 :-

(i) S. O. 4053 published in Gazette of India dated 
the 10th November, 1 ~67 . 

(ii) G.S.R, 1'125 published in Gazette of India dated 
the 18th November, 1967. 

(7) A copy each of the following Notifications under section 159 
of the Customs Act, 1962 and section 38 of the Central 
Excises and Salt Act, 1944:-

(i) The Customs aod Central Excise Duties Export Draw-
back (Genelal) Fifty-eighth Amendment Rules, 
1967, published in Notification No. G. S. R, 
172'7 10 Gazette of India dated the 18th Novem-
ber, 1967. 

(ii) The Customs and Central Excise Duties EXport Draw-
ba<::k (General) Fifty-ninth Amendment Rules, 
19S;;, ~ublisbed in Notification No, G.S.R. 
1'128 in Gazette of India dated the 18th Novem-
ber, 1967. 

(iii) TheCusto/llS and Central Excise Duties Export Draw-
back (Genelal) Sixtieth Amendment Rules, 1967. 
published in Notification No. G. S. R. 1729 in 

~:~;,~~:./~,)~;,;,~,:,;~:,:::o~:.;::">~::~:g:~~:~J?f,ffi,~.<\.,pa,te~. t,h~ ,t,~~ 



6. Statement by Prime Minister 

The Prime Minister made a statement rega;ding Independence f th 
People's Republic of South Yemen. 0 e 

7, Statement by Minister 

The Minister of Home A ffairs made a statement regarding situation in 
West Bengal, 

8. Motion regarding Report of Joint Committee 

Shri R K, Khadilkar moved the following motion: .. 

"That the time appointed for til(: presentation of the Repon of the 
loin~ Committee on the Bill funher to amend the 
Constitution of India, be further extended upto the flm 
day of the next session. " 

The motion was adopted, 

9. Motions 

(1) Discussion on the following motion moved by Shri Annasahib p, 
Shinde namely :" 

"That the food situation in the counuy be taken into 
consideration" 

and the substitute motions thereto, moved on the 29th November, 196~. conti-
nued. 

Two substitute motions were moved by Sarvashri Deorao S. patH and 

D.N. Patodia. 

The following members took part in the debate '-

(1). H.M. Maharaja Pratap Kesbari Dec 
,:2; Sm! K.N. Tewari 

(Lok Sabha .ldjourne,d at 1 P.M. and re-a~sembled at 2.05 PM.) 

(3) Stu:~ Indulal Yajrul< 
(4) shrimati Sucheta Kripalani 
(5) Shri J, B. Singh 
(6) Shri A. S. Salgal 
('7) Shri N.P.C, Naidu 
(8) Shti Ram Sewak Yadav 
(9) Shrt B, Bhagavati 



(ll) Shri Prakash Vir Shastri moved the following motion ,-

"That the situation arising out of the serious threat to national 
security posed by the recent influx of Pakistani infiltra-
tion into Kashmir and the spate of incideDts in the State 
evidencing a determined lid by pro-Pak a,ems to sub-
vert tbepeace of the State. be ~ into considera-
tion. " 

The fo'lowing I"1embers took part in the debate ,:-

(1) ShIi D,N. Patodia 
(2) Shri Arndt Nahata 
(3) Shri Yajna Dan Sharma 
(4) Shrimati Sushila Rohatgi 
(5) Shri G.M. Bakshi 
(6) Stm Mobd. Shafi Qureshi 
(7) Shri S.M. Joshi 
(8) Shrt Yogendra Sharma 
(9) Shr! p, Ramamwtbi 

(10) Shrimati Tarkeshwari Sinha 
(11) Soo Hem Barua 
(12) Mabant DigYiJai Natb 
(13) Shri J. 1I. l{ripalani 
(14) Shri Y. B. Chavan 

Shri Prakash Vir Shastri replied to the debate. 

(Lok Sabha adjourned till 11 A.M. on Friday, the 1st December, 1961j: 

S.L. SHAKDHER. 
Secretary. 
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BULLETIN-PART 1 
[Brief Record of Proceedings] 

Friday, December 1, 1967/ Agrahayana 10, 1889 (oSaka) 

No. 93 

1. Starred. Questions 

Starred Questions Nos. 391-393, 395 and 396 were orally 
answered. Replies to remaining questions were laid on the Table. 

2. Unstarred QuestiGiDS 

Replies to Unstarred Questions Nos. 2592-260'7 2609-2624 , I 

2826-2631, 2633-2635, 263'1--2755, Z757-2'T99 and 2801-2804 were 
laid on th:e- Table; 

3. Short Notice Question 

Short Notice Question No.7 addressed to. the Minis~er of Rail-
ways regarding Smuggling of Wagons into: Pakitttan was orally 
answered and supplementary questions were also answered 
thereon. 

4. Obituary IWerenee 
Dr. Ram Subhag Singh; the Speaker Sarvashri N. G. Ranga, 

Bd Raj Madhok, Era Sezhiyan, H. N.· Mukerjee, M8dhll Limaye, 
A. K.Gopalan, NathPai and Y. B. Chavan made references to the 
passing away of Shri Senapati Bapat. 

Thereafter, members stood in silence for a short while as a mark 
of respect. . 
5. Calling Attention to Matter of Urgent Public Importance 

Shri Jagannathrao Joshi called the attention of the Minister of 
Food, Agriculture, Community Development and C~operation. to 
the large scale smuggling of pulses and other foodgrams to Chma 
and Pakistan through the eastern borders of rndia. 

[p.T.O. 



The Minister of State for Food, Agriculture, Conununity Deve-
lopment and CQoperation made a statement in regard thereto. 

6. Question OR Statement by Minister 

Shri Madhu Limaye asked queStion 'On the statement laid on the 
Table on the 3()th November,i967' by the Minister of Commerce 
on the new policy of the GO\1eroment regarding import and distri-
butio.n of wool 

The Minister of COnlmerce replied. 

7. Papers laid on the Table 
The following papers were laid on the Table:-

(1) A copy each of the following Notifications issued under 
section 4 of the Tractors (Price Control) Order, 1967:-

(i) S.O. 2943 published in Gazette of India' dated the 26th 
August, 1967, making certain amendment to Notifica-
tion No. S.O. 1119 dated the 30th March, 1967. 

(ii) S.O. 2944 published in Gazette of India dated the 26th 
August, 1967, making certain amendment to Notifica-
tion No. S.O. 2372 dated the 11th July, 1967. 

(2) (i) A copy of the Annual Report of the Mining and Allied 
Machinery Corporation Limited, DW'gapur, for the 
year 1965-66, along with the Audited Accounts and 
the' comments of the Comptroller and Auditor 
General thereon, under sub-section (1) of section 619A 
of the Companies Act, 1956. 

(ii) Review by the Government on th~ working of the 
... above CQrporatip,n.. . 

(3) A copy of the Export (Quality Control and Inspection) 
Amend,m:ent Rules, 1967; 'published in Notification No. 
S.O. 3965 in Gazette .of India dated the 6th November, 
1967, under sub-section (3) of section 17 of the Export 
(Quality Control and Inspection) Act, 1963. 

(4). A copy of the. Annual Report of the Export Inspection 
Council for the year 1966-67 along with the Audited 
Accounts . 

. (5) A. copy of tl:le Technic~l Report on the m.edical treatment 
given ,to late D:r .Ram M;anohar Lobia in pW'suance of 
an assu.rance,$i1en by the Minister of 'State for Health 



and Family Planning on the 23rd November, 1967 
during supplementaries on Starred Question No. 210A. 

(6) ~ copy of Notification No. 5.0. 4140 published in Gazette 
of India dated the 16th November, 1967, issued under 
section 14 of the Forward Contracts Regulation Act, 
1952. 

8. Statement re: Government Business 
The Minister' of Parliamentary Affairs made a statement regard-

ing Government business for the week commencing the 4th Decem-
ber, 1967. 
9. Motions. 

*(i) Shri H. N. Mukerjee moved the following motion:-
"That this House recommends to the President that he be 

pleased to dismiss the present Governor of West Bengal 
for his unconstitutional act of dismissing the ULF 
Ministry in West Bengal." 

*(ii) Shri Y. B. Chavan'moved the following motion:-
"That thiS House approves of the statement made by the Home 

Minister on the 30th November, 1967 regarding situation 
in. West Bengal." 

The following members took part in the combined debate:-
(1) Shri Mrityunjay Prasad 
,(2) Shri Shri Chand Goyal 
(3) Shri Era Sezhiyan 
(4) Shri A. K. Sen 
(5) H. H. Maharaja Sri raj Meghrajji Dhrangadhra 
(6) Shri Rabi Ray 

The discussion was not concluded. 

10. Motion re: Fifteenth Report of Committee on Private Members' 
Bills and Resolutions 

Shri Hardayal Devgun moved the following motion:-

"That this House agrees with the Fifteenth Report of the 
Committee on Private Members' Bills and Resolutions 
presented to the House on the 29th November, 1967." 

The motion was adopted. 

·Discussed together. 
[P.T.D. 
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11. Privattl Members' Bills-Introduced 

(1) The Code of Criminal Procedure (Amendment) Bill, 1967 
(Substitution of section 520) by Shri M. Narayan Reddy. 

(2) The Code of Criminal Procedure (Amendment) Bill, 1967 
(Substitution of section 540A) by Shri M. Narayan Reddy_ 

(3) The Code of CrimiriaJ. Procedure (Amendment) Bill, 1967 
(Omission of section 197A) -by' Shri M. Narayan Reddy. 

(4) The Constitution, (Amendment) Bill, 1967 (Omission of 
article 331) by Shri Raghuvir Singh Shastri. 

(5) The Disclosure of Assets of Ministers Bill, 1967 by 
Shri Sacbindra Nath MaitL 

(&) The Constitution (Aroendmeat) Bill. 1967 (Insertion of new 
aTticle. 12M and 221A) by Shri Sachindra Nath MaitL 

(7) The. Backward Communities (Religious Protection) Bill, 
1967 by Shri Prakash Vir Shastri. 

(8) The Health (Periodical Medical Check-Up of President, Prime 
Minister and Deputy Prime Minister of India) Bill, 1967 by Shri 
Yamuna Prasad Mancta!.. 

(9) The Health (Periodical Medical Cheek-Up of Members of 
Parliame:a.t) '. Bill. 1967 ,by Shri Yanuma Prasad MandaI. 

12. Private Member's Bill-Withdnwn 
The Companies (Amendment) Bill, 1967 (Substitution of sections 

293A, 324 etc.) by Shri Madku Limaye. 
Discussion on the motion for consideration of the Bill moved by 

8hri Madhu Limaye on the 4th August, 1967, continued. 
The following members took part in the debate:-

(1) Shri R K. Amin 
(2.) Shri DiwanChand Sharma 
(3) Shri S. M. Banerjee 
(4) Shrimati Tark(5hwari Sinha 
(5) Shri P. Ramamurthi 
(6) Shri Kamalnayan Bajaj 
(7) Shri Shri Chand: Goyal 
(8) Shri S. R. Damani 
(9) Shri K Rajaram 

(10) Soo George Fernandes 
(11) Shri Samarendralf ~du 
(12) 8hri Piloo Mody' 
(13) Shri Fakhruddin Ali Ah:J:ped 
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Shri Madhu Limaye replied to the debate. 

The Bill was withdrawn by leave of the House. 

13. Private Member's Bill-Motion for Circulation-Adopted 
Tlu! Lokpal Bill, 1967 by H. H. Maharaja Pratap Keshari Deo. 
The motion for circulation of the Bill for the purpose of eliciting 

opinion thereon by the first day of the next session, was moved by 
H. H. Maharaja Pratap Keshari Deo. 

The following members took part in the debate:-
(1) Chaudhari Randhir Singh 
(2) Shri Vidya Charan Shukle 

H. H. Maharaja Pratap Keshari Deo replied to the debate. 

On the motion for circulation, the House divided, Ayes 48; Noes 
46· The motion was accordingly adopted. 
14. Private Member's Bill-Motion for Reference to loint Committee 

-Under Consideration 

The Constitution (Amendment) Bm 1967 (Amendment Of Eighth 
Schedule) by H. H. Maharaja Dr. Karni Singh of Bi1caner. 

The motion for reference of the Bill to a Joint Committee was 
moved by H. H. Maharaja Dr. Karni Singh of Bikaner. His speech 
was not concluded. 

The discussion was not concluded. 

15. Report of Business Advisory Committee 

Dr. Ram Subhag Singh presented the Ninth Report of the 
Business Advisory Committee. 
16. Half-An-Hour Discussion on Matters Arising out of Answer to 

Question 
Shri A. K. Gopalan raised a half-an-hour discussion on the points 

arising out of the answer given on the 15th November, 1967 to 
Starred Question No. 71 regarding detention of Sheikh Abdullah. 

Shri Y. B. Chavan replied to the discussion. 
(Lok Sabha adjourned till 11 A.M. on Monday. the 4th December, 

1967). 
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BULLETIN-Pl\ll.T I 
[Brief Record of Proceedings] 

~,.o.eem1te,- 4, lW1IAgrahaycft4 13,' 1889 ($aka.)' 

1. Starred· QIIe~ 

Starred Questi9~Wos. ~1 ipld ~6 were.OfaUy.~ 
Replies to remaining questions were laid on the ~ab~. 

2. Uastarred Questions 

Replies 10 Unstaned Questions Nos. 2841-2980, 2882-2884, 
2886-2890, 2892-2915 and 2917-l931"ere~ ~ the -TalM. 

3. ~ .A~o.o. t~ Matter ot Vl'got PabMc ~ 
Shri H~. Ba.rJ.la c~ the ste.nt.ion of, the ~ of Informa-

tion aI\d Broadcasting to the nepQr.te<i CODY-a,ct .Qet~ ~ Soviet 
news agency N9vosti and the Press· Inf0J:JB8.ij.on ll\Jteau of the 
Govenunent of India by which the PIB ~. cir~ ~ssian publi-
city material and photographs in Iridia. 

~ ~illister Q.f JilIioI!mation ad aroa~ ~de aUf.eJl)etlt 
in regard the~tto. ':Cb,e Millistel' al,ij) laid Q11I tAe TaWe . the tex.t of 
an agreement entered into by PIB with the Soviet news agency 
Novosti on the 16th September, 1967. 

4. P8l*l's· ~ 011 ·tho Table 
The following papers were laid on the Table:-

A copy each of the following papers under sub-section (2) 
,Of section 16 of the Tariff Commission J\ct, 1951;-

. ,(0 ~ (1~) .~. the Tar.itf ~nmP~ on Prices of 
Coal and ~ .. po~ and ~ .~~ for Washed 
Coal. and Washery By-products. 

[p.T.O. 



(U)Government Resolution No. C5-12 (18)/67, dated the 
27th November, 1967. 

(iii) Statement· showing the reasons why the' documents 
mentioned at (i) and (ii) above could not be laid on 
the' Table within the period prescribed in the said 
Act. 

5. Messages from Rajya Sabha 

Secretary reported the following messageg, from Rajya Sabha:-
(i) That,at itS'sitting held on the 30th N{)vember, 1967, Rajya 

Sabha passed the Industrial Disputes (Amendment) 
Bill, 1967. 

(ii) That at its sitting held on the 28th November, 1967, 
Rajya Sabha passed the Insedicides Bin, 1967. 

6, BiDs passed by Rajya Sabha-laid on the Table 

Secretary laid on the Table a copy each of the follOwing Bills, 
as ~ by Rajya Sabha:-

(1) The' Industrial Disputes··(Amendment) Bill, 1967. 
t ' .Ji> The Insecticides Bill, 1967. 

7. Motion reo N"mth Report of Business Advisory Committee 

Dr. Ram Subhag Singh moved the following motion:"-
."That this H01:lse agrees with .the Ninth Report of the Business 

Advisory Committee presented' to the House on the 1st 
December, 1967.." 

It was held over pen~ing re,?onsideration of the time allocation 
to the Official Languages (Amendment) Bill, 1967 and the Resolu-
tion' regarding Official Languages, by th~ .Committee. 

8. Motions 

Discussion on the follOwing motions moved by Shri H. N. 
Mukerjee and Shri Y. B. Chavan respeCtively on the 1st December, 
1967, continued. 

*(i) "That this House recommends to the President that he 
. be pleased to dismiss the present Governor of West 
Bengal for )1i¥ unconstitutional. act of dismissing the 
ULF Ministry in West Ben~1." 

-Discussed together. 



·(if) "That this House approves ot the statement made by 
t~e ~ome. Minister on 30th November, 1961 regarding 
sItuatIOn m West Bengal" 

The following members took part in the combined debate:-
(1) 8hri J. B. Kripalani 

(!,ok Sabha adjourned at 1-10 P.M. and reassembled at 2 P.M.) 

(2) Shrimati 8ucheta Kripalana 
(3) 8hri A. K. Gopalan 
(4) 8hri Narendra Kumar Salve 
(5) 8hri Samar Guha 
(6) 8hri 8hashi Ranjan 
(7) Shri Tenneti Viswanatham 
(8) 8hri Y. B. Chavan 
(9) Shri H. N. Mukerjee (by way of reply to discussion on 

his motion). 
(l(» Shri Y. B. Chavan (by way of reply). 

On the motion moved by Shri H. N. Mukerjee, the House divi-
ded, Ayes 71; Noes 216. The motion was accordingly negatived. 

On the motion moved by Shri Y. B. Chavan, the House divided, 
Ayes 195; Noes 21. The motion was accordingly adopted. 

(iii) Discussion on the following motion moved by Shri Annasahib·· 
P. Shinde on the 29th November, 1967, namely:-

"That the food situation in the country be taken into consi-
deration" 

and the substitute motions thereto, moved on the 29th and 30th 
November, 1967, continued. 

The following members took part in the debate:-
(1) Shri Charanjit Rai 
(2) Shri Deorao S. Patil 
(3) Shri Ram Charan (Speech unfinished). 

The discussion was not concluded. 
(Lok Sabha adjourned till 11 A.M. on Tuesday, the 5th December, 

1967). 

-Discussed together. 
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BUttt.ET1N-PA:RT I 
[Brief Record of ProceedingsJ 

No. 95 

1. Starred Questions 

Starred Questions. No,s. 451-453, 456 aDCl 477 were orally 
answered. Replies to remaining questions were laid. on the Table. 

2. UDSItarred Questions 

Beplie& .1;& lJnstanec:l Queati0Ds· Nos, 2i~,. ~, 
29G7-29i2, 2974-2991~ 2993-3006, 3008-3064. .,~ ...... 
i085,. 3.087' aDd 3089 were- laid an the T~ 

3. Short Notice Question 

Rep~ to. Shorl Notice QuestiOD: N<% 8 addI:esRd ... "iN of 
Communications regarding Trunk Telephone s,a.m .. Deai ,... 
laid on the Table as the Member was absent. . 

c. Papeu laid on the Table 

The following papers were laid on the Table:-

(1) A copy of the Report of the Indian· Central Tobacco 
Committee for the period lit April, 1t65 to. 3011a Slap-
tember, 1965 (Hindi version). 

(2) A copy of the Food CorporatiOlllJ (Tweltth Amencfment>. 
Rules 1967 published in Notification No. QM 1741 in , , 
Gazette of India dated the 15th November, 1IH!r, under 
sub-section (3) of section 44 of the Footl COrpGrations 
Act, 1964. 

[p.T.O. 



(3) A cop¥ each of the following Notifications under sub-
section (6) of section 3 of the Essential Commodities 
Act, 1955:-

(i) The Sugar (Control) Amendment Order, 1967 published 
in Notification·No.,G.S.R. 1747 in Gazette of India 
dated the 16th Novem'beJ', 1967. 

(u) G.S.R 1748 published in Gazette of India dated the 16th 
Nov~ber" 1967. 

(iii) G.S.R. 1751 ~~blished in G~~~~- ~f "India dated the 20th 
November, 1967, making'certain amendment to G.S.R 

, ,', ' ,.1148 ,dated the 16th November, 1967. 

(iv) G.S.R. 1753 published in Gazette of India dated the 
22nd November, 1,967, 'rescinding Notification No. 
G.S.R. 153 dated the 1st February, 1967. 

. . 
(v) G.S.R 1754 published in Gazette of India dated the 23rd 
. " November, 1967, making certain amendment to G;S.R 

. ','" -" : -914 dated the 10th June, 1966. 

5. Statement Under Direction 115 

,:ShrtP, K., Vasudevan Nair made a statement regarding certain 
inf.prma~on. given by the Minister of State for Food and Agri-
culture on the 14th November, 1967 in answer to Unstarred Question 
No. 180 and in the statement made in response to Calling Attention 
Notice regarding rice supply to Kerala. 

> 'PIe'Minister of State for Food and Agriculture made a,state-
JAe~t, ,jJ). reply ,thereto. 
6. Motion 

Discussion on the following motion moved by Shri Annasahib 
P. Shinde on the 29th November, ,1967, namely:-

"That the 'food situation in the country be taken into cOllsi-
, deration" 

~!:I ' the: substitute 'motions thereto, moved on the. 29th and 30th 
November, 1967, continued. 

, .The" follawingmembers took part in the debate:-
\ :, (1) ShriRam Charan 

.' '::(2:)' Shri Bibhuti Mishra 
~ c' ' ~(.3) Shri RMutbi Gounder 

(4)' Chaudhari~andhir Singh 
.. (Lt>.k Sabha ad;ourned at 1 P.M. and re-assembled at 2 P.M.) 
, . ,.,; . -;',' 418:' 



(5) Shri Bhogendra Jha 
(6) Shri Sheo Narain 
(7) Shri Sharda Nand 
(8) 8hri Onkar La! Bohra 
(9) Shri K. M. Abraham 

(10) Shri R S. Arumugam 
(11) 8hri J. K. Choudhury 
(12) Sirdarni Nirrep Kaur 
(13) Shri Tulshidas Jadhav 
(14) Shri Mudrika Sinha 
(15) Shri Shiv Kumar Shastri 
(16) Shri Ram Singh Ayarwal 

The discussion was not concluded. 

7. Discussion under Rule 193 

. Shri Kanwar La} Gupta raised a discussion regarding deteriora. 
tIng law and order situation in Delhi. 

The following members took part in the debate;-
(1) Shri Prem Chand Verma 
(2) Shri J. M. Lobo Prabhu 
(3) Shri Bal Raj Madhok 
(4). Shri Rabi Ray 
(5) Shri S. M. Banerjee 
(6) Shri Shashi Bhushan 
(7) 8hri Samarendra Kundu 
(8) Chaudhari Randhir Sin.gh 
(9) 8hri M. L. Sondhi 

(10) 8hri R. S. Vidyarthi 
(11) Shri Tulshidas Jadhav 
(12) Shri Diwan Chand Sharma 

8hri Vidya Charan Shukla replied to the discussion. 

·8. Statement Be: Government Business 

The Minister of Parliamentary Affairs made a statement regard. 
ing change in the order of Government business for the 6th 
December, 1967. 

(Lok Sabha adjourned til111 A.M. on Wednesday, the 6th Decem-
ber, 1967). . . 

·Made at 6 P.M. 
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LOk -SABIIA. .. 
-- . .. 

BU'l..LETIN-PART I 
[Brief R~rd of Proceedlngli] 

;. \ 

! 'c"-Y'" di')'1' -

p~' • 

No. 96, . - \ 
'"." 

1. Starred Questions, 

Star~ci ' Questions 'N~. 4Il~ -anti' 4A • .!i1!oHUy answered. 
,Re~lies to remaining questions were laid ~n .tl!e Table.. 

2. ~rte4 que"tins 
R1!pUes til U1l$tarted Qttefltiot\s Nos.' ftOO, .00934l28. S13O-3bO. 

'. mu1l7; mt4t47; ~_, 3itf..A, ~5:B.3!b~ and 3255--D 
were liltl OIl tIM! Ttble. . 

-.A1Itatemst 0; the Deputy .MirUst~ iftth~ Mihi~try of i~ Mairs 
-cerrectiflg tAt -nrplies 'gitert to' tl\e foU~wingQu.tlPns regarding 
ebaolUmentS/t!~Mitt1te/~rqlliSltes of Mfnlst~s 'Will also laid on 
the Table: .,., 

, '(i. lJastarTed QueItierl No. '69'7 tHi tht tth:J..~, ftI8'7; 
'. iit) -Unstar~d 'QtiestiGhN'o~ 1642 o~ the '1th .tUfte, 1967; and 
(iii) Unstarred Questiort No. 6056 on the 19Th July. 1967 . 

. " - .... "":....... ~ ..... 
_ ,3., Sb~t No~ Question 

. RePly t() $hoit' Ndtice QUestlUfi No. f i&irededto Minilter of 
Commerce regarding Exporl of ~I BcJnef'ig·"dl!il was laid 011 

~lw_ ,T.Q.ble .as the. Member Wail absellt. _. -,' ., ... ,;- < 

The foll~wing ~apers were laid on the Tahle:--
(1) A copy of the Annual Report of the Indian l~t~tute of 

Techit6toeY; BMDhY. for the year 1....". ._ 
,. [P.T.O. 



;- ,". 
~, .. -

. :.,., 

(2) A copy of the Annual Report of the lndian Institute of 
Technology, Kanpur, for the year 1966-67. 

(3) (1) A copy each of the Annual Reports of the Indian Insti-
tute of Tec;l1nology, Delhi, for the years 1964-65 and 
1~. 

(ii) A statement showing reasons {(IT delay in laying the 
above Reports. 

(4) (i) A copy of the Annual Report of the Indian Institute 
of Technology, Kharagpur, for the year 1964-65. 

(ii) A statement showing reasons for delay in laying the 
. above Report. 

(5) A copy of the Annual Report of the Indian Institute of 
Science, Bangalore, for the year 1966-67. 

(6) A copy of the Annual Report of the Indian Institute of 
Management, Ahmedabad, for the year 1966~7. 

(7) A copy each of the follOWing Notifications under sub-section 
(2) of secti~n 3 of the All India Services Act, 1951:-

(I) G.S.R. 1680 published in Gazette of India dated the 11th 
, November,1967, making certain amendments to Schedule 

III to the Indian Police Service (Pay) Rules, 1954. 

(li) G.S.R. 1681 published in Gazette of India dated the 11th 
November, 1967, making certain amendments to the 
Schedule to the Indian Police Service (Fixation of cadre 
strength) Regulations, 1955. 

(iii) G.S.R. 1683 published in Gazette of India dated the 11th 
November, 1967, cancelling G.S.R. Nos. 1547 and 1548 
dated the ,~lst October, 191'7. 

(iv) 
. .." -

G.S.R. 1723 published in Gazette of India dated the 18th 
November, 1967, making certain amendments to the 
Indian Administrative Service (Fixaticn of cadre 
s.~,gth) Regulations, 1955 . 

5. Report of Committee on Prl''1lte· Membf'rs' Bills and resolutions 
Shri R. K. Khadilkar presented the Sixteenth Report of' t.hc 

Committee on Private Members' Bills and Resolutions. 

6. Moti01l for El.eetion to Committee 

""Dr. Tl-iguJla' Sen mo~d the follOWing motion:-
'. : "That in' ~~~s~n~~ of paragraphs 4 and 5 of the late Ministry 

..J J. ',. of Steel Mines and Fuel Resolution No, 315(l)57-M. III. 
, l..:.. .. 
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dated the 4th May, 1957, as clmE'nded from time to time 
the members of Lok Sabha no ~roceed to elect, in such 
manner 'as the Speaker may direct, one member from 
~mo~g th~mselves to serve as a member of the Govern-
Ing oun~l of the In~ian ~ool of Mines, Dhanbad, till 
an Executive Board IS constItuted under the Rules and 
Regulations of the said School now converted into a 
Society under the Societies Registration Act, 1860." 

The motion was adopted. 

7. Motion 

Shri Jagjivan Ram replied to the debate on the fgllowing motion 
moved on the 29th November, 1967, name!y:-

. "That the food situation in the country be taken into consi. 
deration" 

and the substitute motions theret,O, moved on the 29th and S()th 
November, 1967. 

(Lok Sabha adjourned at 1 P.M. and re-assembled at 2 P.M.) 

The substitute motions moved by Sarvashri Ram Sewak Yadav. 
Ramavatar Shastri, Kanwar Lal Gupta, Beni Shanker Shanna and 
Shiva Chandra Jha were negatived. 

The suhstitute motions moved by Sarvashri Deorao 8. PatH and 
D. N. Patodia were withdrawn by leave of the House. 

8. Statement by Prime Minister 

The Prime Minister laid on the Table a statement regarding the 
Fourth Five Year Plan and allied matters. 

9. Go\lernment Bill-Mot" for Reference to Select Committee 
. -Adopted 

The Essential ommodities (Seccmd Amendment) Bill, 1967. 

Discussion on the motion for reference ·of the Bill to a Select 
Committee moved by 8hri Mohd. Shaft Qureshi. on the 29th Novem-
ber. 1967, continued. 

The follOwing members took part in the debate:......; 

(1) SOO J. M. Lobo Prabhu 
(2) Shri Diwan Chand Sharma 
(3) Shri V. Krishnamoorthi 

lP.T.O. 
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(4) Soo Vikram Chand Mahajan. 
(S) !hri PattimnCopalatl . 
(6) ~hri Be.hi Shanker Sharma . 
(1' Oi.audhati Randhlr S· 'h J . . _ ~ 
(8) 8hii S.M. &netjee 
(9)Shrl Rani Sewak ~adav 

(10) 8bri BedahrataBarua 
Ul) Sb.rl Annasahib P. Shin~ . 

Shri Mohd. Shaft Qureshi replied to the debate. 

The motion was adopted as follows:-

"That the Bill further tG amend. the .EUehtlal CtbrAmitties 
Act, 1955; and to CQIltib.lW tfi ~fia1 Co~i8 
(Amendment) Act, 1964, for a furtaerperiGd be- referred 
to a Select Committee consistmg o.f2i members, 
namely:-

(1) Shri S. M. Bafierj~ 
(2) Shri Bibhuti Mishra 
{3)8hf1 Rup Nath f!tahma 
(4) Sht'i C. l{. Chtierapani 
(5) Shfi J. K. Choudhury 
(6) Soo V. N. Jadhav 
(7) shri Mushit Ahatnad Khan 
(8) Shri D. K. Kunte 
(9) Shri Mohan Swarup 

'. {19) Shri J\C81 MfM!lda1 
(11) Shri A. Nes911ioUy 

, {12)SIUi . NWi Singb. 
(13) Shri Kashi Nath Pandey 
.(1iQ Sbri D .. N. Patadia 

'.' ,( 15) Shri Bhela Rau.t 
(It) Shti N. K. Silhghi 
(17) Shrl Sharda Nand 
(18) Shli SlUlshi Bhushan 
(19) 800 S. Supakar 
(20) 8hri G. ViswanatAan.; and 

.fp 
(21) Shri Molfd.'Shafi Q1Ireshi 

with instructions to report within a week." 
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10. Motions 

Discussion on the following motions moved by Dr. Triguna Sen 
namely:-

*(i) "That this House takes note' of the Report of the Educa-
tion Commission 1964-66, laid on the Table of the House 
on the 29th August, 1966." 

• (ij) "That this House takes note of the Report of the Com-
mittee of Members of Parliament on Education (1967)-
National Policy on Education, laid on the Table of the 
House on the 25th July, 1967." 

.and the amendments thereto, moved on the 14th November, 1967, 
continued. 

The following members took part in the combined debate:-
(1) Dr. (Mrs.) Maitreyee Bose 
(2) Shri Bal Raj Madhok 
(3) Shri H. N. Mukerjee 
(4) Shri S. D. Somasundaram 

Dr. Triguna Sen replied to the debate. 

The amendments moved by Sarvashri Yashpal Singh and J. M. 
Lobo Prabhu were negatived. 

Both the motions were adopted. 

11. Balf-An-Bour Discussion on Matters Arising out of Answer to 
Question 

Shri Nath Pai raised a half-an-hour discussion on the points 
arising out of the answer given on the 15th November, 1967 to 
Starred Question No. 78 regarding Mahajan Commission RepOl t. 

Shti Y. B. Chavan replied to the discussion. 
(Lok Sabha adjourned till 11 A.M. on Thursday, the 7th Decem-

ber, 1967). 

• Discussed together. 
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WK. SABHA 

BULLETIN-PART I 
[Brief Record. of Proceedings] 

Thursday, December 7, 1967/Agraha.ya~ 16, 1889 (Saka) 

No. W1 

1. StarrCMi Questions 

S~ecl Questions No~. 511-515 were orally answered. Replies 
to remaining questions were laid ob the Table. 

2. Unstarred Questions 

Replies to Unstarred Questions Nos. ~79, 3273--3303, 
33~1~, 3312--334~ 3344, 3346--3352, 3354, 3356--3376, 3378--3417, 
3419-3465, 3465-A, 3465-B, 3465-C, 3465-D, 3465-E, 3465-F, 3465-G, 
3465-H, 3465-1 and 3465-J were laid on the Table. 

A statement by the Minister of State for Health, Family 
Planning and Urban Development correcting the reply given on thl> 
16th November, 1967 to Un~tarred Question No. 753 regarding Com-
pulsory Rural Service for Doctors was also laid em the Table. 

3. SMn N9qce Question 

Short Notiee Question No. 10 addressed to Minister of Petroleum 
;mel Chemicals regarding Engineers of Ba.rauni Oil Refinery was 
orally aJUlw:ered and. supplementary questions were also answered 
thereon. 
.... tCaWa, Atte,nUOD to Matter of Urgent Public: lm,pol'ltanee 

Sbri D. N. Patodia called the attention of the Millister of Home 
. ~irs to the reported Russian interference with the last general 
elections in India. 

'!'he Mjnister of Home Affairs made 8 statement in regard thereto. 

[P.T.O. 



5. Papers laid on the Table 

The following papers were laid on the Table;-

(1) (i) A copy of the Annual Report of the Indian Oil 
Corporation Limited, Bombay for the year 1966-67 
along with the Audited Accounts and the comments 
of the Comptroller and Auditor ~neral thereon, 
under sub-section (1), of section 619A of the Com-
panies Act, 1956. 

(ii) Review by the Government on the working of the 
above Corporation. 

(2) A copy of' the Annual ,Report of the Damodar Valley 
Corporation and Audit Report on the accounts thereof 
for the year 1965-66,under sub-section (5) of section 
45 of the Damodar Valley Corporation Act, 1948. 

*(3) A copy each of the following Notifications under sub-
section (2) of section 3 of the All India Services Act, 
1951:-

(i) G.S-R. 1082 published in Gazette of India dated the 
22nd July, 1967, making certain amendments to 
Schedule III to the Indian Administrative Service 
(Pay) Rules, 1954. 

(ii) G.S.R. 1112 published in Gazette of India dated the 
29th July, 1967, making certain amendments to Sche-
dule III to the Indian Administrative Service (Pay) 
Rules, 1954. 

(iii) The Indian Police Service (Unifonn) Amendment 
Rules, 1967, published in Notification No. G.8.R. 1113 
in Gazette of India dated the 29th July, 1967. 

(iv) G.S.R. 1114 published in Gazette of India dated the 29th 
July, 1967; making certain amendment to Schedule 
m to the Indian Police Service (Pay) Rules, 1954. 

(v) G.S.R. 1117 published in Gazette of India dated the 29th 
July, 1967, making certain amendments to Schedule 
III to the Indian Administrative Service (Pay) Rules, 

1954. .,.,...,./*_:'" _ 

-The noti1icatioDs were previouslY laid on the Table on the 10th August, 
W67 ,and were re-laid under Rule 234(2) of the Rules of Procedure. 



(vi) The Indian Administrative Service (Appointmern by 
Promotion) Thirteenth Amendment Regulations 
1967, published in Notification No. G.S.R. 1119 ~ 
Gazette of India dated the 29th July, 1967. 

(vii) Th~ Indian Police Service (Appointment by Promo-
tIOn) Twelfth Amendment Regulations, 1967, pub-
lished in Notification No. G.s.a 1120 in Gazette of 
India dated the 29th July. 1967. 

6. Statement by Minister 

The Deputy Minister of Works, Housing and Supply made a 
statement correcting the answer given on the 30th November, 1967 
to a supplementary by Shri Atal Bihari Vajpayee on Starred Ques-
tion No. 366 regarding Bonus for Employees of Ashoka Hotel. 

(Lok Sabha adjourned at 1.05 P.M. and re-assembled at 2 P.M.) 

"7. Government Bill-Under Consideration 

The Official Languages (Amendment) BiU, 1967 

The motion for consideration of the Bill was moved by Shri 
Y. B. Chavan. 

One amendment for reference of the Bill to the President for 
obtJ-iiiing the. opinion of the Supreme Court, one amendment for 
reference of the Bill to a Joint Committee and twelve amendments 
for ctrculation of the Bill for the purpose of eliciting opinion there-
on were moved. 

··S. .Resolution 
Shri Y. B. Chavan moved the following Resolution:-

"WHEREAS under articte 343 of the Constitution Hindi shall 
be the official language of the Union, and under article 
351 thereof it is the duty of the Union to promote the 
spreag of the Hindi language and to d~velop it so that 
it may serve as a medium of expresslo~ for all the 
elements of the composite culture of India; 

This House resolves that a more intensive and comprehensive 
programme shall be prepared and implemented by Q1e 

. Government of India for accelerating the spread and 
deveiopment of Hindi, and its progressive use for th~ 
various official purposes of the Union, and an annua 
report giving details of the measures taken and the pro-

-DiscQSSed together. (p.T.D. 



gress achieved shall be laid on the Table of botla Houles 
of Parliament, and sent to all State ~vernment;s; 

!.WHEREAS the Eighth Schedule to~he Constitution speci-
fies 14 major languages of India be.iides Hindi, and it 
is necessary in the interest of the educational and cul-
tural advancement of the country that concerted mea-
sures should be taken for the full development of these 
languages; 

This House resolves that a programme shall be prepared. and 
imple}llented by the Government of India, in collabo-
ration with the State Governments, for the coordinated 
development of all these languages, alongside Hindi 10 
that they grow rapidly, in richness and become dec-
tive means of communicating modern knowledge; 

3. WHEREAS it is necessary for promoting the sense of unity 
. and facilitating communication between people in difte-

rent parts of the country that effective steps should be 
taken for implementing fully in all State. the three-
language formula evolved by the Govennment of India 
in consultation with the State Governments; 

This House resolves that arrangements shoul~ be made in 
accordance with that formula for the study of a modren 
Indian language, preferably one of the Southern lan-
guages, apart from Hindi and English in the H).ndi-~pe. 
ing areas, and of Hindi alongwith the regio~ lan-
guages and English in the non-Hindi-speaking areas; 

4. And, whereas it is necessary to ensure that the just claims 
and interests of persons belonging to non-Hinm-speaking 
areas in regard to the p}1blic services of the Union are 
fully safeguarded; , 

This House resolves-
(a) that compulsory knowledge of Hindi shall not be required 

at the stage of selection of candidates for recruitment 
to the Union stn'vices or posts excepting any special 
services/posts for which a high standard of Hindi know-
ledge may be considere.d essential for tbe satisfactory 
performance of the duties of· the semce or post; and 

(b) that 'all the languages included in th. e Eighth Schedule to 
the Con8tif41tfjn and English shall be p~rmitted as al-
ternative ihedia for the All India and higher Central 
Services examinations after ascertaining the views of 



the Union Public Service Commisison on the future 
scheme of the examinations, the procedural aspects and 
the timing." 

Sixty-one amendments were moved. 

The following members took part in the combined debate on the 
Bill (vide para 7 above) and the ResolU'~ion:-

(1) Shri Surendranath Dwivedy 
(2) Shrimati Tarkeshwari Sinha 
(3) Shri R. R. Singh Deo 
(4) Shri Arnrit Nahata 
(5) Shri Jagannathrao Joshi 
(6) Shrimati Sucheta Kripalani (Speech unfinished). 

The discussion was not concluded. 

~port of Business Advisory Committee 
Dr. Ram Subhag Sin.$h presented the Tenth Report of Business 

Advisory ,Committee.,,/ 
(!.ok Sabha adjourned till' 11 A.M. on Friday, the 8th December, 

1967). 

-' 
S. L. SHAKOHER, 

Secretary. 
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LOK SABHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Friday, December 8, 1967/Agrahayana 17, 1889 (Saka) 

No. 98 
1. Obit\UU'y Reference 

The Speaker made referenceto'the passing away of Shri M. M. 
H$q who was a member bf the Third Lok Sabha. 

Thereafter, members stood in silence for a short while as a mark 
of reapeet. 
2. Starred Questions 

Starred Questions Nos. ':>41-544, 546, 547 and 548 were orally 
annvered. Replies to remaining questions were laid on the Table. 

3. Uutarrecl Questions 

Replies to UDStarred Questions Nos. 3466-3538, 3540--3560, 
~71~ 35'13--3628, 3630-3677, 3677-A, 3677-B, 3677-C, 3677-0, 
3677-E, 3677-F, 3677-G, 3677-H, 3677-1 3677-J, 36'17-K, 3677-L. 3671-
M, 3677-N, 3677-0 and 3677-P were laid on the Table. 

~ statement by the Minister of Steel, Mines' and MetaLc; 
COn'eCting' the reply given on the 14th July, 1967 to Unstarred 
Qu~stion No. 5780 regarding import of' Steel was also laid on the 
'V.hle. 

4. Short Notice Question 

Short Notice Question No. 11 addressed to Minister of Petroleum 
and Chemicals regarding Antibiotics Plant, Rishikesh was orally 
~ered and supplementaries questions were also answered 
thweon. 

[P.T.O. 
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5. CaIIiDg Attention to Matter of Urgent Public Importance 
Shrimati Sushila Rohatgi called the attention of the Prime Min-

ister to the reported flight over Pakistan occupied parts of Kashmir 
by Dr. Kiesinger, Chancellor of the Federal Republic of . Germany 
specially in the light of his statement in Delhi that West Germany 
was neutral in its attitu~. tQWards India and Pakistan. 

The Prime Minister made a statement in regard thereto. 

6. Papers laid on the Table 
The following papers were laid on the Table:-

(1) (i) A copy of the Annual Report of the Cement Corpora-
tion of India Limited for the year 1966-67, along with 

:tbe Audited Accounts and the comments Of the Com-
ptroller and Auditor General thereon, under sub-
section (1) of section 619A of the Companies Act, 1956. 

(ii) Review by the Government on the working of the 
above Corporation. . 

(2) A copy each of the following Notifications; under sub-sec-
tion (3) of section 642 of the Companies Act, 1956:-' 
(i) The Cost Accounting Records (Cycles) Amendment 

Rules, 1967, published in Notification No. G.S.R 1244 
in Gazette of India dated the 19th August, 1967. 

(ij) The Cost .Accounting Records (Cement) Amendment 
Rules, 1967, published in NOtification· No. G.S.ri. 1245 
in Gazette of India dated the 19th August, 1967 .. 

(iii) The Cost Accounting Records (Tyres and Tubes) 
Rules, 1967, published in Notification No. G.S:R. 1260 
in Gazette of India dated the 26th August, 1967. 

r.(iv) The Cost Accounting Records (Caustic SO~)··RUles, 
. 1967, published in Notification No. G.S.R. 1261:. in 
'~Gazette .of India dated the 26th August, 1967. 

(v) The Cost AccQunting Records (Room Aixconditioners) 
. Rules, 1967,published in Notification· No. G.S.R .. 1447 

in Ga.zette of India dated the 23td. September. 1967 . 
. (~i) -The Co~t Accounting Records (Refrigerators), .&ales, 

1967, published in Notification No. G.S.R. 1448 in 
Gazette of India dated the 23rd September, .1967. 

(vii) The Cost Accounting Records (AutomD,bile Batteries) 
Rules, 1967, published in Notification No. G.S.R ]467 
in Gazett" of India dated the 30th Septe~ber> 1967. 

(viii) The C~tAccounting Records (Electric Lamps)~les, 
1967, published in Notification No. a.S.R 1503 in 
Gazette of India dated the 7th October 1967. 
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(3)~,eopy of Noti&ation No. 32 (14)-cG (FMC) /67 published 
111" Gazette ,of India dated the 23rd November, 1967, issued 
tmdet'seetlon 14 of the Forward Contraets (RegUlation) 

'C' : ':-,' .. ";, Ac,t. 1952. 

',:< :-'-',: (-4)::A eopr ~f Notifkation No. S.O~ 4138 published in Gazette 
of India dated the 15th November, 19t7, under sub-section 
(2) of section 19A of the Industries (Development and 
Regulation) Act, 1951. 

7. Statement Be. Supplementary Demands for Grants (ManiJ»ur) 
; for 1967·68 

, '. ":: ':OD'behalf of- Minister Of FinaneeSbri MoM. Shaft: QU~lii pre-
" ~'serited 'a statement 9howing Supplementary Demands for Grahts in 

respect of Union territory of Manipur for 1967-68. 

8. Messages from Rajya, Sebha 

Secretary ,reported the following messages from Rajya Sabha:-

. (i) . That at its iiUing held on the 5th December, 1967, Rajya 
sabha passed the Dock Workers (Regulation of ~ploy­
merit) Amendment Bill, 1967. 

(ii) That at its. sitting held on the 5th December, 196'1, Rajya 
Sabha passed the MaterD.ityBetteflt (kmemi:ment)· "Bill. 
1967. 

(iii) That Rajya Sabha had no recommendationsio, make to 
Lok S,abha in regard to the Court-tees (Delhi ,Amend-

, merit) Bill, 1967. passed by Lok Sabha.on the 27th Noyem-
ber, 1967. 

(iv) That Rajya Sabha had no recommendations to ~ake to 
. ", ' '" .'. Lok 'Sabha inregatd to the Taxation LaW's' ~Ametidment) 

Bill, 1967, passed by Lok Sabha on the 29th Nonmber, 
_1~7 .. 

9. Bills passed byRaJyaSabha-IaW orr Ole Table 
Secretary laid on the Table a copy each of the fullowing Bills, as 

.. pa,s~ed by ~jya Sa!?ha:-:-
, '(1) The Dock Workers (Regulation of Employment) Amend-

ment Bill, 1967. 
(2) The Maternity Benefit (Amendment) Bill, 1967. 

10. Presid-"-saMellt, .. Bjll 
Secretary laid on the Table the Cotton Fabri.cs (~tional 

Excise Duty) (Repeal) Bill, 1967 passed by the House~~;rl~ment 
during the current session and assented to by the 1 en . 
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11. Motion re: Report of Business AdVisory Committee 

Dr. Ram Subhag Singh moved the following motion:-

"That this House agrees with the Ninth Report as amended by 
the Tenth Report of the Business Advisory Committee 
presented to the House on the 1st December and 7th 
December, 1967, respectively." 

The motion was adopted. 

12. Statement re: Government Business 

The Minister of Parliamentary Affairs made a statement regard-
ing Govemment_b~ess for the week commencing the 11th Decem-
ber,I967. 

*13. Govemtnent Bill-Under Consideration 

The Offi.cial LAnguages (Amendment) Bill, 1967. 

DiscUssion on the motion for consideration of the Bill and the 
amendmentS thereto, moved on the 7th December, 1967, continued . 

. Another amendment for circulation of the Bill for the purpose of 
E:'liciting opinion thereon was moved. 

*14. Resolution 

Discussion on the Resolution regarding languages moved by Shri 
Y. B. Chavan and the amendments thereto, moved on the 7th Decem-
~r, 1967, continued. 

Two more amendments and one amendment to an amendment 
were moved. 

The following members took part in the .combined debate on the 
Bill (vide para 13 above) and the Resolution:-

(1) Shrimati Sucheta Kripalani 

(Lok Sabha ad;ourned at 1-05 P.M. and Te-48sembled at 2 P.M.) 

(2) Shri Amiya Nath Bose 

(3) Dr. Govind Das 

(4) Shri Prakash Vir Shastri (Speech u.n:linished). 
iiP' 

The discussion was ~ot concluded. 

"Disocussed together. 
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15, Motion re: Sixteenth Report of Committee on Pri,'.te Mem-
bers' Bills and Resolutions 

. Shri Gangacharan Dixit moved the following motion:-
''That this 'House agrees with the Sixteenth Report of the 

Committee on Private Members' Bills and Rt'solutions 
• presented to the House on the 6th December, 1967," 

_ .?he motion was adopted. 

'f6. Private Member's Resolution-Adopted 
Discussion on the following Resolution moved by Shri P. Venka-

tasubb'liah on the 11th August, 1967, namely:-
"This House is of opinion that a high level Committee consist-

ing of representatives of political Parties and constitu-
tional experts be set up immediately by Government to 
consider the problem of legislators changing their alle-
giance from one Party to another and their frequent 
crossing of the floor in all its aspects and recommends 
to the Government the evolving of a ~Pf"Cial machinery 
and the taking of effective measures by suitable legisla-
tion to arrest this growing phenom"'non which is assum-
ing alarming proportion!'; so that the country C::ln func-
tion on ~oupd and healthy lines of parliamentary de-
mocracy.v 

~d the ame~dments thereto, moved on the 24th Novembu. 1967 
continued/" 

The following members took part in the debate:-
(1) Shri S. M. Banerjee 
(2) Shri Bakar Ali Mirza 
(3) Shri Prakash Vir Shastri 
(4,) S~,ri H,,-n R:-j 
(5) Shri J. B. Kripalani 
(6) Shri Madhu Limaye 
(7) Shri Bedabrata Barua 
(8) Shri Srinib3s Mishra 
0) Shy; K Ramani 

(10) Shri D, K. Kuntc 
(11) Shri Sheo Narain 
(:2) Shri Y. B. Ch:1vJn 

Sbd P. Venkatasubbaiah replied to the debate. 

t· 

,. 

(P.T.O. 



.'l'he.~ent.mo¥ml:~ SllJj,.¥"p~l ,Siup:: WIlS' !ltlgW~d. 

The amendment moved by Shri;'Midhti Umaye -waS ~dopied. 
~e 'ReSO~tit1bn" was: ~o~ in the fonowin~, runenlfud.f0~:-

" '1'his~ nouse it; of opirtion 'that a highlevelCoromittee consist-
'~ .... ofrep~tatives of: political Parties;,and constitu-
tional expert's be set up immediately by Government to 
consider the problem of legislators changing their alle-
giance. from one, Party toanothe.r.a.qd,th!7!tj~uent 
cros.&ing of the"'flo9r in all ,its ,aspects and make r~om-
mendation,s';ih' thi$ r~gard:j" . . .. '., ' 

"<L 
17. p·ri",.tl! ~eJ!)ber's Resollltion;.:-~~.;e.onsi~fttj~n: :~' 

.. Shri Gajr~j 'Sin:~h: n~~ 'moved~t~~ 'f~~g- itesol~~jon:-
, . " . ".....!'".. ~ .'~, ~ . , 

"This House is ,of opinjoh that, wi~h' a' view'tt)- provide irriga-
~onand .. dlinlcing· water facilities 10 backward areas of 
Hllljtana . (Rewari anq.,. Jhajjar Teooils) and Alwar 
D.istriet· of- Rajasthan' anddn ord~r to avoid constant 
flooding. of, '~,liljaf~t:1l ."rea· Q-f Delhi State· and damage 
to ,Railw:ay line ,(meter gauge)" - im~melltati(Jn of 
,~hibinadFS'Cheine ',,(raising Bun~s.etc.) is of urgent 
·necessity-and :irripQrtan9s·;and .. urges, upon the Govern-
ment its speedy . compietiQn and 'etfe.e.tive' utilisation.'" . . .,' "', . 

""'His spftch was riot ';conCltid'M.' ' ,- ;',q',' 

'f':::7 ~-:·;;h .:;~~~; 

The discussion w~s.. ~?'t ooncIDded. 
" 'I;' . 

'18. Half-an-hour Discussion on Matters ,ansiiac out· or Answer to 
Question ':;", 

H. H. Maharaja Dr.,.Karni Singh of BikanerrafSed ·ahalf~an-hour 
·discussion orithe points arising ollt of the answer-given on the 14th 
November, 1967 to Starred Question No.6 regarding release ,of Emer-
gency Commissioned Offi.cer~. 

Sardar Swaran Singh .replied t~ the ,~iscussion. 

(Lok Sabha adjourned ,till 11 A,M. on 'Monday, the Uth December, 
1967). . ,. ':,' 'i 

. ' : ~: .. 
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LOK SABHA 

BULLETIN--PART I';' 

[Brief Record 'of Proceedings] 

Monday, December 11, 1967/ Agrahayana 201 18$9, (Saka) , 

No. 99; 
1. Obituary Reference 

The Speaker, Shriniatif' tndlta Ga'ndhl, SarVashri Atat BIhari 
Vajpayee, Prakash Vir Shastri, Hem Barua, S. M. Banerjee, Raghu-
vir, Singh Shastri, Piloo Mody and Madhu Limaye made refer~nces 
to the passing away of Shrf Krishan Chandra Sharma who was a 
'member of the Constituent Assembly of India, Provisional ParHa-
ment,First LOk Sabha, SecondLok Sabha and the Third Lok 
Sabha. " 

Thereafter, members stood in silence for ~ short while as a mark 
ot respect. 

2. Starred Questions 
Starred Questions Nas. 572-575 were orally answered. Replies 

to remaining questions were laid on the Table. 

S. UDStarred Questions 
Replies to ,Unstarred Question. Nos. _ 3678-3nQ. 3712-3723, 

3725-3760, 3762-'3769, 3771-'-3777, 3779-4806 and 3806-~ were laid 
on :the'T-able. ' 

4. 'CaWng Attention to Matter -of Ul',entPuwk Jm»Ol'f4Jle6' 
Shri Hem Barua called the attention of the Minist-trrot,Home 

Affairs to the r~ported involvement of C,P.!. (Marxist) in anti-
n,a,tjonal activjties in, West. Bengal and,Ka$llmir. . -~' .. 

'The MinlsterofState forHoine Affairs made a statement inre: 
~d thereto. ';"', 

'[piT.O. 
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S. M.euare from Raj,. &abba 
Secretary reported a message from Rajya Sabha that at its 

sitting held on the 6th December, 19'67, Rajya Sabha passed the 
Coal Bearing Areas (AcqUttltton ana Development) Amendment 
Bill, 1967. 

6. Bill passed by RaJ,.. sa~ on the Table 

Secretary laid ·on the TaNea 'COpy of the Coal Bearing Areas 
(Acquisition and Development) Amendment Bill, 1967, as passed 
by Rajya Sabha. 

7. statement by Mml8ter 
The Minister of State for Home Affairs laid on the Table a 

8tatement on the situation ~i •. out of the agitation in Delhi 
over the Official Languages (Amendment) Bill. 

8. Motion Be: Report of Select COmmittee 

Sbti Btbhuti Nlishra moved the folloWed motion:-
uTha't the time appointed for the .presentation of the Report 

of ~tb~ SeleCt 'Committee on the Bill fUl:ther to Imend 
the Essential Commodities Act, 1-955 and to ·contim.te 
the EssEmiial 'Commodit.ies (Amendment) Act, 1964, 
for a furthe~ period, be e~tended up to the 18th Decem-
ber, 1967." 

The motion was adopted. 
9. Government Bill-Introduced 

The P()natelierty (EXtensioh {If Laws) Bftl, 1~7. 
, (Lok Sabha adjourned at 1-05 P.M. and re-assembted at 2 P.M.) 

*10. Government Bill-Under Consideration 

'7'h:e '6bicicil La.~e.(A~nt) Biu. 1967. 
Discussion on the motion for consideration of the BiU-mom 'Ml 

the 7th December, 1967 and the amendments thereto, moved on the 
7th and '8th ~blfr, 1~, 'ccmtinUeO. 

"n. ~littltria 
Discussion on ttfe~tidn ~gaTding Ititguagi!a 'moVed by Shl'l 

Y. B. Chavan on the 17th ~berJ 198'7 utd the amendments thereto. 
moVed ·on 'the "7th and !th -neeember, 1t67, eontift\led. 

== 



The fo11.9wing members took part in the· combined debate on the 
Bill (vide para 10 above) and the ~lution:-

(l)Shri Prakash Vir Shasttl 
(2) Dr. Sushila Nayar 
(3) Shri J. B. Kripalani 
(4) Shri Rupnath Brahma 
(5) Shri S. A. Dange 
t6) Shri C. K. Bhattacharyya 
(7) Shri K. Anbazhagan 
(8) Shri K. Hanumanthaiya 
(9) Shri Piloo MOdy (Speech unfin.ished). 

The discussion was not concluded. 

12. IIaIf-an-hour Discussion on Matters Arilliu, out of Auwer to 
Question 

Shri S. S. Kothari raised a half-an-hour discussion on the pointl 
arising out of the answer given on the 14th November, 1967, to Star-
red Question No. 38· regarding Sugar Policy. 

Before the Minister could reply to the discussion, the HoUle waI 
adjourned for want of quorum. 

(Lok Sabha adjourned till 11 A.M. on Tuesday, the 12th Decem-
ber, 1967.) 
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LoK SABRA 

BULLETIN-PART r 
[Brief Record ot Proceedings] 

Tuesda.y, Dee.-mber 12, 1967/ AgrahaYClnCl 21, 1889 (Stika) 

'No. ItO 
1. Starred Questions 

StarFed Questions Nos. 602',6&4, ~08 Welle orally.answered. 
Replies t~ remainingque&tionawer~ laid on the Table. 
2. Unstarred Questions 

Replip.~ to Unstarred Question Nos. 3807-3837, 3839-3851, 38S3- . 
3877, '38'79----M82, 3~909, l'911--3932, at34--3963 were laid ·on the 
Table. 

3. Short Notiee.QuestioD 

Short Notje~ Question No. 12 addressed to Miniat-er-of Petroleum 
and'ChPID.icA Is . 'Pegarding shortage ·of Spirit in Delhi· was orally 
answered and 5upplementaries were alsoaalwered tAereon. 

c. c::.m. Attention .. to Matter.,of Uqet ·Pablie· ... ,. ... ee 

Shri H. N. Mukerjee called the attention of the Minister ot Home 
Affairs to the reported American interference with· the last general 
elections in India. 

The 'Miniater ofHoane Mairs made·astateraeJti in regard thereto. 

I. Papen laid on the Tahle 

The fonowing papers were laid .Qn the Table:-

(1) Aeopyof the Main Conclusions of the TWelfth Session V 
of LbeIndustrial Committee «lPlantatiMls held at 
,Madras on 11th and 20th A~t,l987. 

[p.T.o . 
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(2) The following itateIljlenti showing the action taken by 
Government on various assurances, promises and under-
takings given by the Ministers during the vatlou. 
sessions of Lok Sabha shown against each:-

(i) Supplementary Statements Second Session, 1967 
Nos. VI and VII (Fourth Lok Sabha) 

Oi) Supplementary Statement First Session, 1967 
No. VI (Fourth Lok Sabha) 

(iii) Supplementary Statement Sixteenth Session, 1966 
No. VIII (Third Lok Sabha) 

(tv) Supplementary Statement Fifteenth Session, 1966 
No. XI (Third Lok Sabha) 

(v) Supplementary Statement Eeleventh Session, 1965 
No. XIX (ThiTd Lok Sabha) 

(vi) Supplementary Statement, Eighth Session, 1964 
No. IX (Third Lok Sabbs) 

(3) A copy of the Indian Telegraph (Eighth Amendment) 
Rules! 1967 published in Notification No. G.S.R. 1773 in 
Gazette of India dated the 30th November, 1967, under 
sub-section (5) of section 7 of the Indian Telegraph 
Act, 1885. 

(4) A -copy-each of the following Notifications under sub •. --
section (6) _ of section 3 of the Essential Commodities 
Act, 1955:-

(i) The Madhya Pradesh Rice Procurement (4vy) Third 
Amendment Order, 1967, published in Notification 
No. G.S.R. 1754 in Gazette of India dated the 27th 

- . -November, -1967. 

(U) G.S:R. 1755 published hi Gazette of India dated the 27th 
November, 1967, rescinding the Uttar Pradesh Paddy 
(Restriction on Movement) Order, 1961. 

- (iii) The Roller Mills Wheat Products (Price Control) 
Alnendment Order, 1967, published in' -Notification 

-No. G.S.R. 1776 in Gazette of India dated the 1st 
December, 1967. 

(5) A copy of Notification No. - G.S.R. - 1 'l~5' published - in 
Gazette of-1qpi1' dated the 1st December, 1967, making 
certain ameltdment to Notification No. G.S.R.1842 dated 
the 24th December,' 1964, under section 12A of the 
;Essential Commodities Act, 1955. 



(6) A copy of Notification No.G.S.R. 1716 published in 
Gazette of India dated the 11th November, 1967, under 
lub--section (2) of section 4 of the Employees' Provi~ 
dent Funds Act, 1952, addi~g 'Tent making Industry' to 
Schedule I to the said Act. 

6. Report of Committee of Privileges 

Shri R. K. Khadilkar presented the Fourth ~port of the Com-
mittee of Privileges. 

7. Report of Public Accounts Committee 

Shri M. R. Masani presented the ,Twelfth Report of the Public 
Accounts Committee on the Excesses Over Voted Grants and Charged 
Appropriations disclosed in the Appropriation Accounts (Civil) 
1965-66 and Action Taken by Government 'on the recommendations 
of the Public Accounts Committee contained in their Forty-fifth 
Report (Third Lok Sabha) relating to Excesses Over Voted· Grants 
and . Charged Appropriatio~s disclosed in the 'Appropriation 
Accounts (Civil), 1963-64. . . : . . 

8. Statement by Minister. 
. . .• t~ 

The Minister of Transport and Shipping laid on the Table a 
statement on the Tuticorin Harbour Project. 

9. Statement by Prime Minister 

The Prime Minister made a statement regarding earthquake in 
Western Region of India. 

10. Government BiI1-lntrodu~ed 

The Indian Coinage (Amendment) Bill, 1967. 
(Lok Sabha adj01I:rned at 1 P.M. and re-assembled at 2 P.M.) 

*11. Government Bill-Under Consideration 
The Official 'Languages (Amendment) Bill. 1967 

Discussion on the motion for consideration of the Bill moved 
on the 7th December, 1967 and the amendments thereto, moved 
on the 7th and 8th December, 1967, continued. 

*12. Resolution 
Discussion on the Resolution regarding Languages moved by Shri 

Y. B. Chavan on the 7th December, 1967 and the amendments 
thereto, moved on the 7th and 8th December, 1967, continued. 

·Discussed together. 
[P.T.O. 
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The following members took part in thec:ombiaed cMe.\aOO 
the Bill (tMe J>al'8 11 above) and tMRet01ut1oil : .. 

(1) Shri Piloo Mody 
(2) Shri M. Thirumala Rao 
(3) Shri J. H. Patel 
(4) Shri Bibh~ Mishra 
(5) Shri P. Ramamurti 
(6) Shri Tulshidas Jadhav 
(7) Shri Frank Anthony 
(3) Chaucihari Rarrdhir Singh 
(9)Shrl Atal 'Bihari Vajpay.ee 

(IQ) Shrimati Indira Gandhi 
(11) Dr. (Mrs.) Maitreyee Bose (Speech u.n:fl1tis~d). 

The disCussion was ·l'lOteot\cluded. 
(Lok Sabha adjourned till 11 A.M. on W~~ay, the 13th 

l?ecember, 1967). 
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LOKSASHA 

BULLETIN-Pi\.RT I 
[Brief Record of Proceedings] 

Wednesday, Decembe,· 13, 1967/Agrahayana 22, 1889 (Stika) 

No. 1.1 
1. Starred Questions 

Starred Questions Nos. 631-635 were orally answered. aepli~ 
to remaining questions were laid on the Table. 

2. Unstarred Qa~ons 

Replies to Unstarred Questions Nos. 3967--4006, 4008--4023, 
4025--4043, 4045--4047, .' 4049-4(}52, ,4054-4119, 4121-4161, 4163, 
4165-4170 were laid on the Table. 

A statement by the Minister of Home Affairs cMrecting the 
reply given on the 2nd March, 1966 to Unstarred Question No. 1457 
regarding Action against JoUrnalists under the, DJlt was alBo laid 
on the Table. 

3. ·Short Notice Question 

Short Notice Question No. 13 addressed to Minister of 'Food and 
Agriculture regarding International Grains Agreement, 1967, was 
orally answered and supplementaries were also anSwered thereon. 

4. Papers laid 011 the Table 

The ·following papers were laid on the Table:- V 
(1) A copy of the Final Report of the Road Transport Taxa-

tion Enquiry Committee. 

(2) A copy of the Naval Ceremonial, Conditions of Service 
and Miscellaneous (Sixth Amendment) Regulations, 
1967 published in NoWication No. S.&.O. 362 in Gazette 
of India dated the 25th November, 1967, under section 
185 of the Navy Act, 1957. 

(p.T.O. 



(3) A copy of the Goa, Daman and Diu (Absorbed Employees 
Conditions of Service) Amendment Rules, 1967, pub-
lished in Notification No. 8.0. 3702 in Gazette of India 
dated the 21st October, '1967, under sub-section (3) of 
section 3 of the Goa, Daman and Diu (Absorbed Em-
ployees) Act, 1965. 

5. Message from Bajya Sabha 
• 

Secretary reported a message from Rajya 8abha that at its sitting 
held on the 11th December, 1967; Rajya 8abha agreed without any 
amenclment to the Cotton Textile Companies (Management of Under-
takings and Liquidation or Reconstruction) Bill, 1967, passed by Lok 
8abha on the 28th November, 1967. 

6. Report of Committee on Private Members' Bills and Resolutions 

Shri R. K. Khadilkar presented the Seventeenth Report of the 
Committee on Private Members' Bills and Resolutions. 

7. Statement by Minister 

The Minister of Irrigation and Power made a statement regarding 
damage to Koynanagar and Project due -to earthquake on the 11 th 
December, 1967. 

8. Penonal Explanation Under Rule 357 

Shri P. Ramamurti made a personal explanation regarding cer-
tain statements made in the HouSe on the 11th December, 1967, ~bout 
the reported involvement of C.P.I. (MarXist) in anti-national acti-
vities in West Bengal and Kashmir. 

*9. Government Bill-Under Consideration 

The Offi,ciai Languages (Amendment) Bill, 1967 

Discussion on the motion for consideration of the Bill moved 
on the 7th December, 1967 and the amendments thereto, moved on 
the lth and 8th December, 1967, continued. 

*10. Resolution 

Discussion on the Rltsolution regarding Languages moved by 
Shri Y. B. Chavan ·Oll!·tl~ 7th December, 1967 and the amendments 
thereto, moved on the 7th and 8th December, 1967, continued. 

*J;>:iscussed together . 
...... 



The following members took t . . 
Bill (vide para 9 ahove) and t1.paRr Inl t~e combIned debate on the 

I.le eso ution:_ 
(1) Dr. (Mrs.) Maitreyee BOse 
(2) Shrimati Sushila Rohatgi 
(3) Dr. M. Santosham 

~. (Lok Sab~ ad!ou.rned at 1 P.M. and re--auembled ctt 2 P.M.) 

(4) Shrimab T. Lakshmikanthamma' , 
(5) Shri Murasoli Maran 
(6) Seth Achal Singh 

. (7) Shri H. N. Mukerjee 
(8) Shri Chandrajeet Yadav~ 
(9) Shri Rabi Ray 

(10) Shri.R. S. Arumugam 
(11) Shri Yashpal 'Singh 
(12) Shri A. S. Saigal 
(13) Shri M. Mohammad Ismail 
(14) Shri K. G. Deshmukh 
(15) Shri J. M. Imam 
(16) Shri Sheo Narain 
(17) Mahant Digvijai Nath 
(18) Shri Diwan Chand Sharma 

Shri Y. B. Chavan replied to the debate. 

The amendment for reference of the Bill to the President for 
obtaining the opinion of the Supreme Court was negatived. 

The amendments for circulation of the Bill for the purpOSe of 
eliciting opinion thereon were also negatived. 

The amendment for reference of the Bill to a Joint Committee 
was ruled out of order. 

On the motion for consideration of the Bill, the House divided. 
Ayes 224; Noes 75. The motion was accordingly adopted. 

The discussion on the Resolution was concluded. 

The discussion on the Bill was not concluded. 

[P.T.C. 



1.1; ~.A.1t..JI0Ur DiIIe1U8i~ 6ft Ma ... uiliDr ~ut of '....,..er to 
Question 

Shri Shri Chand Goyal raised a ,hali-an-hburdiscussion on the 
points arising out of the answer ,given On the 14th November, 1967 
to Starred Question No. 13 regarding the Fourth Five Year Plan. 

Shri Bali Ram Bl~agat replied to the discussion. 

(Lok Sabha adjourned till 11 A.M. on Thursday, the 14th Deeem-
ber, 1967). 

s. L. SHAKDRER, 
,Seeretary. 
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LOK SABRA 

BULLE-TIN-PART }, 

(Brief Recnrd'o-f Proeeeding&J 

No. 102: 

1. Iflarr~ Qaeetioaa 

Starred 'Questions Nos. 661-...;663,665,669,672 and 675-676 were 
orally ,answered. Replies to remaining questions were laid on the 
Table. 

2. UDstarreti-~tknis 

Replies to Unstarred Question Nos. 4171-41'77, 41.?~38, 4240, 
4248, 4Mlt-428O, ,4282-4285, 4287-4297, 4299, 4301-4343, 4~ 
4314:,~76-4a83 1lJl(i, 4385--4418 were laid on the Table. 

3. Shori Noti~e Q~stion 

Shott Notice Question No. 141lddressed to Minister ,of Iniaation 
an4Power regarditfg Supply of water in Kathua Clinal was orally 
answered' 'and' SUpptementaries were also' answered tJia!eon. 

4. CaIIing Attention to Matter of Urgent Public Importance 

Shri Ram Sewak: Yadav called the attention 'Ot the MirlMer of 
Home Affairs to the arrest of two Ministers of Uttar Pradesh at 
Delhi on the 12th December, 1967. 

The Minister _of Home Affairs m~'8 statement in regard thereto. 

5. 1a_1ItioJa Be:, Arrest of Member 

The Speaker iilformed the Houseo! a communication, dated the 
14th December, 1967, from the Sub-Divisiona] Magistrate, New 
Delhi, iritimatfng that Shri Ram Gopai Shalwale, Member, Lok 
Sabha, was arrested on the 14th Deeember, 196'7 outside Iron Gate 
No. 2 of Parliament House Estate for violation of Prohibitory Order 
unOer s~tionl« of the Criminal Procedure Code and thereby com-
mitting an offence under section 188 of the Indian Penal Code. 

[P.T.D. 
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6. Papen laid OIl the Table 

The following papers were laid on the Table:-

(1) A copy each of the following Ordinances under article 
213(2) (a) of the Constitution read with clause (c) (iv) 
of the Proclamation dated the 21st November, 1967, 
issued by the President in relation to the State of 
Haryana:-

(i) The Punjab Entertainment Tax (Cinematograph Shows) 
Haryana Amendment Ordinance, - 1967 (Haryana 
Ordinance No. 1 of 1967) promulgated by the 
Governor of Haryana on the 11th July, 1967. 

(ii) The Haryana Land Revenue (Additional Surcharge) 
Ordinance, 1967 (Haryana Ordinance No.2 of 1967) 
promulgated by the Governor of Haryana on the 14th 
July, 1967. 

(iii) The Indian Stamp (Haryana Amendment) Ordinance, 
1967 (Haryana Ordinance No. 3 of 1967) promulgated 
by the Governor of Haryana on th'" 14th July, 1967. 

(iv) The Punjab Urban Immovable Property Tax (Haryana 
Amendment) Ordinance, 1967 (Haryana Ordinance 
No. 4 of 1967) promulgated by the Governor of 
Haryana on the 21st July, 1967. 

(v) The Punjab Passengers and Goods Taxation (Haryana 
Amendment) Ordinance, 1967 (Haryana Ordinance 
No. 5 of 1967) promulgated by the Governor of 
Haryana on the 21st July, 1967. 

(vi) The Punjab Motor Spirit (Taxation of Sales) (Haryana 
Amendment) Ordinance, 1967 (Haryana Ordinance 
No. 6 of 1967) promulgated by the Governor:oi 
Haryana on the 21st July, 1967 along with corri-
gendum thereto published in Haryana Gazette dated 
the 27th July, 1967. 

(vii) The Punjab. ~neral Sales Tax (Haryana Amendment 
and Valictlti'on) Ordinance, 1967 (Haryana Ordinance 
No. 10 of 1967) promulgated by the Governor of 
Haryana on the 13th November, 1967. 
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(2) A copy of the Annual Report (Part II) of the Registrar 
of News Papers for India on Press in India for the year 
1966. 

(3) A copy of the Code for broadcasts by individuals on All 
India Radio. 

(4) A list of persons and/or organisations other than Ministers 
and Government officials in whose favour priority 
authorisation 'Important' on trunk calls was current on 
the 3rd August, 1967 and was withdrawn with effect 
from the 4th August, 1967. 

(:) A statement in reply to Half-an-Hour discussion raised 
by Shri S. S· Kothari on the 11th December, 1967. 
regarding Sugar Policy, under direction 19 of the 
Directions by the Speaker under tpe Rules of Procedure 
and Conduct of Business in Lok Sabha. 

7. Statement by Minister 

The Deputy Prime Minister laid on the Table a statement on 
Social Control of Banks. 

8. Personal Explanation under Rule 357 

Shri M. R. Masani made a personal explanation regarding 
certain statements about the Swatantra Party made in the House on 
the 12th December, 1967, during proceedings on Calling Attention 
regarding American interference with the last general elections In 
India. 

(Lok Sabka adjourned at 1 P.M. and 1'e-assembled Cit 2 "P.M.) 

9. Government Bill-Under Consideration 

The Official Languages (Amendment) Bill, 1967.· 
Clause-by-clause consideration of the Bill was taken up .. 
Consideration of Clause 2 was taken up but not concluded. 

10. Report of Business Advisory Committee 
Dr. Ram Subhag Singh presented the Eleventh ,Report of the 

Business Advisory Committee. 
(Lok Sabha adjourned till 11 A.M. on Friday, the 15th December, 
1967). 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Friday, December 15, 1967/Agrahayana 24, 1889 (Saka) 

No. 103 
1. Starred Questions 

Starred Questions Nes. 691-693, 695, 697 and 699 were orally 
answered. Replies to remaining questions were laid on the Table. 
2. Unstarred Questions 

Replies to Unstarred Question Nos. 4419-4454, 4456-4471, 4473-
4479, 4481-4493, 4495-4525, 4527-4544, 4546, 4548-4571, 4573-4637 
and·4639-4661 were laid on the Table. . 

3. Question under Rule 40 

Question No. 1 under Rule 40 addressed to the Chairman, Public 
Undertakings Committee regarding Action Taken Report on the 
Thirty Sixth Report of P.U. Committee was orally answered and 
supplementaries were also answered thereon. 

4. Calling Attention to Matter of Urgent Public Importance 

Shri George Fernandes called the attention of the Ministp.r of 
External Affairs to the terms laid down by the Underground Nagas 
for talks with the Prime Minister such as that Mr. Phizo be allowed 
to return to India and participate in the talks. 

The Minister of State for External Affairs made a statement in 
regard thereto. 

5. Intimation reo Remand of Member 
The Speaker informed the House of a further communication, 

dated the 14th December, 1967, from the Magistrate, First Class, 
New Delhi, intimating that Shri Ram Gopal Shalwale, Membel', Lok 
Sabha had been remanded to judicial custody till the 16th Decem-
ber, 1967 andthat he was loged in the Central Jail, Tihar, Delhi. 

fP.T.O. 
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...J. Adjournment Motion 

The Speaker gave his consent to the moving of the adjournment 
motion given notice of by Shri Yajna Datt Sharma regarding the 
alleged Police Raj in Delhi and manhandling of two U.P. Ministers 
etc. 

Shri Yajna Datt Sharma then asked for leave of the House to the 
moving of the motion. As no objection was taken, the Speaker in-
formed the House that the leave was panted and directed that the 
motion be taken up at 4 P.M. today./' 

7. Papers laid on the Table 

The following papers were laid on the Table:-

(1) A copy of Notification No. S.O. 4196 published in Gazette 
of India dated the 30th November, 1967, issued under 
section 14 of the Forward Contracts (Regulation) Act, 
1952. 

(2) A copy of the Ann~al Report of the Central Silk Board 
for the year 1966-67. 

8. Motion re: Eleventh Repol't of" Business Advisory Committee 

Dr. Ram Subhag Singh moved the following motion:-
"That this House agrees with the Eleventh Report of the 

Business Advisory Committee presented to the- House on 
the 14th December, 1967." 

The motion was adopted. 

9. Government B~Under Consideration 
The Official Languages (Amendment) Bill, 1967 

Clause--by-clause consideration of the Bill continued. 

(Lok Sabha adjowrned at 1 P;M. and re-assembled at 2 P . .M.) 

Consideration of Clause 2 continued but was not concluded, 

10. Motion re: Seventeenth Repodof the Commit.t~ on Private Mem-
bers' Bills and Resolutions 

.~tf. 
Shri Hardayal Dev~ ':moved the following motion:-

"That this House agrees with the Seventeenth Report of the 
Committee On Private Members' Bills and· Resolutions 

presented to the Hbuse on the 13th December, 1967." 

The " motion was adopted. 
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1L ErWate Me ...... ' BiIJs.....introdueect 

(1) The Indian Penal Code (Amendment) Bill, 1967 (Omission 
of section 312) by Shri lnder J. Malhotra. 

(2) The Salaries and Allowances of Members of Parliament 
(AmEmdment) Bill, 1967 (Amendment of seetiotiB· 3, 6 
etc.) by Shri Panna LaI Barupal. 

The motion for leave to introduce the Bill moved by Shri Panna 
LaI. Baru~ was opposed. On the motion, the House- divided, Ayes 
138.; Noes 31. The motion was accordingly adopted anli the Bill-wa. 
; rl troduced. 

12. Adiourmnent Motion 
At 4 P.M. Shri Yajna Datt Sharma moved the following motion:-

"That the H-ouse do nQw adjoum'" . 
The following members took part in the debate:-

(l)Shri P. V.enkatasubbaiah 
(2) ·Shri S. K. Sambandhan 
(3) Shri lnder J. Malhotra 
(4) Shri S. ~ Banerjee 
(5) Shri Bedabrata Barua 
(6) Shri George Fernandes 
(7) Shri Chandrajeet Yadava 
(8) Shri J. B. Kripalani 
(9) Shri P. Ramamurti 

(10) Shri Shashi Bhushan 
(11) Shri Srinibas Mishra 
(12) Shri Nuggehalli Shivappa 
(13) Shri Y. B. Chavan 

Shri Yajna Datt Sharma replied to the debate. 
;rhe motion was negatived. 

'-6. Motion re: Contempt of the House 
D Ram Subhag Singh moved the following motion:-

r. all' himself Shri Indra 
"This House resolves that the person c mg he V"t I Gal-

Deo 'Singh who threw pamphlets from t lSI ors 
1 th Floor of the House at 5.5 P.M. today and 
ery onth eW tch and Ward Office!; took into custody 

whom e a I d . U''Y 
immediately has committed a grave/offence an 18 gu • 
of the contempt of this House . ..J 

[p.T.c. 
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J This House further resolves that he be sentenced to simple 
imprisonment till 6 P.M. ~n ~e 16th December, 1967 and 

/ S"ent to Tihar Jail, Delhi.':/, 

/ "rhe motion was ad~ted.j 
14. Half-An-Hour Discussion on Matters Arising out of Answer to 

Question 

Shri Kanwar Lal Gupta raised a half-an-hour discussion on the 
points arising out of the answer given on the 14th November, 1967 
to Unstarred/Question No. 31 regarding the 'Untold Story' by Lt. 
/.. Kaul.../ . 

Before Shri Gupta~'eech was finished, the House was adjourned 
for want of quorum. 

(Lok Sabha adjourned till 11 A.M. on Saturday, the 16th Decem-
ber, 1967). 

• '.# 
.~ . 

S. L. SHAKDHER, 
Secretary . 
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LOK SABRA 

BULLETIN-PART I 

(Brief Record of Proceedingsj 
..•. ---

-' $a,tu1day, December 16, 1967IAgTahaya1'l4 25, 1889 (Sakll) 

No. 104 
1. S.tatement Re. Supplementary Demands for Grants (Haryana) 

for 1967-68 

S~i Jagannath Pahadia .presented a statement showing Supple-
mentary DemandS for Grants in respect of the State of Haryana 
for 1967-68. 

2. Report of Committee on Absence of Members 

5hri M. Thirwnala Rao presented the Third Report of the Com-
mittee on Absence of Members from the Sittings of the House. 

3. Statement Be: Government Business 

The Minister of Parliamentary Affairs made a statement regard-
ing Government business for the week commencing the 18th Decem-
ber, 1967. 

4. Government Bill-Introduced 

The Indian Tariff (Amendment) Bill, 1967. 
5. Government Bill-Passed 

The Official Languages ~n.dment) Bill, 196'7 
Clause-by-clause consideration of the Bill continued. 

'. On the amendment No. 69 to Clause 2 moved by Shri K.. Ananda 
Nam'biat:' the House divided. Ayes /)3; Noes 219. The amendment 
was accordingly negatived. 

On the amendm.e.nt· No. 81 to Clause 2 moved by Shrl Era 
Sezhiyan the House divided, Ayes 39; Noes 216. The amendment 
was accordingly negatived. 

On the amendment No. 136 to Clause 2 moved by Shri Madhu 
Limaye. the House divided, Ayes 37; Noes .208. The amendment was 
accordingly negatived, 
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, . 
On the amendments Nos. 137 and 139 to Clause 2 moved by Shn 

Madhu Limaye the House divided, Ayes 31; Noes 211. The amend-
ments were accordingly negatived. 

On the amendment No. 189 to Clause 2 moved by Shri S. M. 
Banerjee the House divided, Ayes 84; Noes 203. The amendment 
was accordingly negatived. 

Five amendments to Clause 2 were adopted. . 
Onclaus,e 2, as amended, the House divided, Ayes 218; Noes 59. 

Clause 2, as amended, was accordingly adopted. 

(Lok Sabha ad;ourned at 1-15 P.M. and re-assembled at 2 P.M.) 

On clause 3, the House diVided, Ayes 205; Noes 30. Clause 3 
was accordingly adopted. 

Clause 1, the Enacting Formula and the Long' Title were also 
adopted. 

The motion that the Bill, as amended, be passed was' moved by 
Soo Y. B. Chavan. 

The following members took part in the debate:-
(1) Dr. Govind Das 
(2) Shri S. Xavier 
(3) Shri N. P. C. Naidu 
(4) Shri Bal Raj Madhok 
(5) 8hri Kashi Nath Pandey 
(6) Shri Krishnan Manoharan 
(7) Shri Bhola Nath Master 
(8) Shri S. M. Banerjee 
(9) Shri B. Shankaranand 

(10) Shri P. Ramamurti 
(11) Soo Kamalnayan Bajaj 
(12) Soo Ram Sewak Yadav 
(13) Shri Y. B. Chavan 

On the motion the HoUSe divided, Ayes 205; Noes 41. The motion 
was accordingly adopted and the Bill, as amended, was passed. 
6. Resolution 

Resolution regardinEt. Languages J,)loved by Shri Y. B. Chavan 
on the 7th Decembe\1f i§67, and the amendments thereto moved on 
the 7th and 8th December, 1967 were taken up. 

On the amendment No.2 moved by Shri Erasmo De Sequeira 
the House dh(ided, Ayes 10; Noes 185. The amendment was accord-
ingly negatived. 

4SS 



Un the ameudments Nos. 43 and 44 moved by Shri Madhu 
Limaye the House divided, Ayes 8; Noes 189. The amendments were 
accordingly negatived. Four amendments were withdl"awn by leave 
of the House. 

_ Two amendments to English Version of the Resolution were 
aq,opted. 

One amendment to Hindi Version of the Resolution was a!sIJ 
adopted. 

The remaining amendments were negatived. 

The Resolution was adopted in the following amended fonn:-

"WHEREAS under article 343 of the Constitution Hindi shall 
be the official language of the Umon, and under article 351 
thereof it is t.he duty of the Umon to promote the spread 
of . the Hindi language and to develop it So that it may 
serve as a medium of expression f()r all the elements of 
the composite culture of India; 

This House resolves that a more intensive and comprehensi ... ·c 
programme shall be prepared and implemented by the 
Government of India for accelerating the spread and 
development of Hindi, and its progressive Use for the 
various official purposes of the U nian, and an annual as-
sessment report giving details of the measures taken and 
the progress achieved shall be laid on the Table of both 
Houses of Parliament, and sent to all State Governments; 

2. WHEREAS the Eighth Schedule to the Constitution speci-
fies 14 major languages of India besides Hindi, and it is 
necessary in the interest of the educational and cultural 
advancement of the country that concerted measures 
should be taken for the full development of these langu-
ages; 

This House r.esolves that a programme shall be prepared and 
implemented by the Government of India, in collaboration 
with the State Governments, fot·the coordinated develop-
ment of all tbes.e languages, alongside Hindi so that they 
grow rapidly in richness and become effective means of 

'communicating modern knowledge; 

3. WHEREAS it is necessary for promoting the sense of unity 
.and facilitating communication between people in diffe-
rent parts of the country that effective steps should be 
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taken far implementing fully in aU $ta~es the three-langu-
ag~ formula evolved by the Government of India in con-
sultation with the State Governments; 

This House resolves that arrangements should be made in 
accordance with that formula for the &~udy of a modern 
Indian language, preferably one of the Southern languages, 
apart from Hindi and English in the Hindi-speaking areas, 
and of Hindi alongwith the regional1anguagesand ltnqlish 
in the non-Hindi-speaking areas; 

4. And, whereas it is necessary to ensure that the just claims 
and interests ot people belonging to different parts of the 
country in regard to the public services of the Union are 
fuUy safegua}'ded; 

'Ibis House resolves--
(a) tha! compulsory knowledge of either Hindi or English 

shall be required at the stage of selection of candidates 
for recruitm~nt to the Union services or posts except in 
respect afany special services or posts for which a high 

. &tandard of knowledge· of English alone or Hindi alone, or 
both. as the case may be, is considered essential for the 
sati~actory performance of the duties of any Sllch service 
or PQSt; and 

(b.) that all the languages included in the Eighth Schedule to 
the C.olSstitution and English shall be permItted as alter-
native media for the All India and higher Central Ser-
vices examinations after ascertaining the views of the 
Union Public Service Commission on the future scheme of 
the examinations, the proeedural aspects and the timing." 

7. Intimation Re: Conviction and Release of Memher 
The Speaker informed the House of a communication, dated the 

16th December, 1967, from the Magistrate, First Class, New Delhi. 
intimating that Shri Ram Gopal Shalwale, Member, Lok Sabha was 
convicted on that day llnder section 188 of the Indian Penal Code 
tor having eontravened the prohibitory order on the 14th December, 
198'T outside Parliament House and was sentenced to imprisonment 
till the rising of the courl .. The said Member was. Tele8$ed on the 
16th Deeember, 196' m,r'·(he expiry of tl)e sentence. 

(Lok Sabha adjourned tin 11 A.M.' on Monday the-18th December 
1967.) J' 
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LOK SABHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Monday, December 18, 1967/AgTahp,yana 27, 1889 (Saka) 

No. 105 
1. Starred Questions 

Starred Questions NOSJ 721~ 723, 724 and 725 were orally aDS-
wered. Replies to remaining questions were laid on the Table. 

2. UllStarred Questions 

Replies to Unstarred Question Nos. 4662-4665. 4667-4685, 4687, 
4689-4719, 4721-4733, 4736-4745, 4747-4751, 4753-4761. 4763, 4764, 
4767-4798, 479B-A, 4798-B, 4798-C, 47gB-D. 4798-E and 4798-F were 
laid on the Table. 

3. Short Notice Question 

Short Notice Question No. 15 addressed to Minister of Petroleum 
and Chemicals regarding supply of spirit to States was orally ans-
we~. and supplementaries were also answered thereon. 

4. Calling Attention to Matter of Urgent Public Importance 

Shri Benoy Krishna Daschowdhury called. the attention of the 
Minister of Home Affairs to the distribution of posters in Assam 
saying 'Assam for Assamese'. 

The Minister of Home Affairs made a statement in regard 
thereto. 

~. Paper laid on the Table 
A statement showing decisions taken on seventy-nine recom-·~ 

mendations of t;he Committee on Broadcasting and Information 
Media on t>ocumentaty Films and Newsre$, was laid on the 
Table;·' . 

[P.T.O. 
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/' 

Vessage from Rajya Sabha 

Secretary reported a message from aajya Sabha that at its 
sitting held on the. l!ith. D~ernb.~, 1967, Rajya Sabha passed i1 

motion referring the Delhi Rent Control (Amendment) Bill, l»tH. 
by Shri M. P. Bhargava, to a Joint Committee of the Houses con-
sisting of 30 membeFs; 10 members 110m Rajya Sabba, namely:--

(1) Shri Vimalkumal' M.'. Chordia 
(2) Shri D. P. KarmarKar 
(3') Shri Santokh Singh 
(4) Shri Lokanath.-Misr.a. 
(5) Shril P. C. Mitra 
(6) Shri Jagat Narain 
(7) Shri G. D. Tapase 
(8) Shri Bhawani Prasad Tiwari 
(9) Kumari Shanta Vasisht 

(10) Shri M. P. Bhargava 

aM :M) member.! from Lok Sahha and recommend:ed, tha11..ok SabhCl 
do jQin in the said- Jomt COIJ}I'Itittee. and C.ollll:8Unicate: to tl,,,[ 
House the· namett of members.:. to . be.spipQint.ed h.y LQk .SabJDa· to the 
said Joint Committee. 

1;' Report of Select Committee 

J' Shri Bibhutt Mishra presented the Report of the select Comrni~-
tee on the em further- to amend the Essenttal Commodities Act . 

. 1955, and to continue the Essential Commodities- (Amenchnerit) Act, 
196.4, fQr B .. fur:ther period .. 

a GaIWl'DI1MI1t BilI-l:I1Ulew COfts.iduation 

The Unlawful Activities (Preuentio.u). ·BitZ" 1~7. tlM.repQrt·ed by 
Joi.nt Committee. 

The motion for. consideraJion. of the Bill, as reJilllrted hy the 
Joint Committee, was moved hy Shri Y. B. Chavan. 

.An amendment f~~ reference of the Bill to the President for 
_.. .,'. o~ing- the- opiJfidrl. of the SttprelDe CoW't· -..as: moved hy ShrJ 

Ramavaiar Shastnot. 

Three amendmen:s for circulation of the Bill for thaiDQI'pose of 
eliciting opinion thereon were moved by Sarvashri Ata} Bihari 
Vajpayee, P. RamamlJrti and S. M. Banerjee. 



The following members took parL in the debate:-

t 1) Shri K .M. Koushik 
[Lok Sabha adjourned at 1 P.M. and re-a&sembLed. at 2 P.M.] 

(2) Shri Krishna Kumar Chatterji 
(3) Shri Atal Bihari Vajpayee 
(4) Shri Syed Ahmed Aga 
(5) Shri V. Krishnamoorthi 
(6) Shri Prem Chand Verma 
(7) Shri Sarjoo Pandey 
(8) Shri Amiya Nath Bose 
(9) Shri Rajendranath Barua 

(10) Shri George Fernandes 
(11) Shri Vikram Chand Mahajan 
(12) Shri V. Viswanatha Menon 
(13) Shri Diwan.Chand Sharma 
(14) 800 K. Lakkappa 
(15) 8hri Sitaram Kesri 
(16) Shri G. G. Swell 
(17) Shri Sheo N arain 
(18) Shri Tenneti Viswanatham 
(19) Shri Hem Raj 
(20) Shri Onkar La} Bohra 
(21) Chaudhari Randhir Singh (Speech unfinished). 

/.The discussion was not concluded. 

9. HaU-an-hour Discussion on Matters arising out of AJUwer to 
Question 

Shri Bal Raj Madhok raised a half-an-hour discussion on the 
points arising out of the answer given on the 23rdNovember, 1967 
to Short Notice Question No.3 regarding supply of river waters t(J 
West Pakistan. 

Before Shri Madhok's speecJi was finished, the House was ad-
journed for want of quorom . ../ 

(Lok Sabha adjourned till llA.M. on Tuesday, the 19th Dec~mber. 
1967). 

S. L. SHAKDHER. 
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.1..0~ SAnHA 

·BULLETlN~PART '1 
, ' 

lBrief Record of 'Proceedingsl 

No. lOG 
l'c~~ed .~estiQDs 

". Starred Question Nos. 751~753 were orally answered. Replies 
to remaining questions were laid on the Table . 

. : .:,~ ..... 

"'Replie~ to Unstarred,Question Nos. 4799-4813, 4815-4839, 4841-
4878, 488()-4976, 4978-4984, 49S4-A, 4984-B, 4984-C, 4984-D, 4984-E, 
4984-F ",4984-G, 4984-H, 4984-1, 4984-J, 4984-K and :498+L were laid 
on the Table. ' ' 

A statement by the Minister' of St~te in the Ministry of Food, 
Agriculture, Community Development and Cooperation ccrr~ting 
the reply given on the 2BthNovember, 1967, to Unstarred Question 
No. 2118regaming reduCtion of ration in States was also laid on the 
Table. :. 

3. ~lJing A~tentioD to Matter of Urgent Public Importance 

ShrimaU Tarkeshwari Sinha caBed the attention of the Minister 
of Finance to the payment of increased Dearness Allowance to 
Central Gover.nment employees on recent rise in price index. 

The Minister of Finance made a statement ill regard thereto. 
,"""..,': .... ," ' '-, 

4. IDtimation re: Arrest of M~ber 

The Speaker informed the House of a telegram, dated the 18th 
Decembe~ 1967 from the Police Commissioner, Calcutta, intimating 
that Dr. imen Sen, 'Member, Lok Sabha, waa arrested at E$planade 
East on the 18thDecember,1967 under .aectiPll$H3/145/147/188 of 
th~ Indian Penal Code and that he waS Jodged in Presid~cy Jail. 

[P.T.O. 
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· 5. 'P1rpen laid on the'Tabie 

The folloWing papers w~e laid on the Tabie:-

(1) A copy of the Rice Milling Industry (Regulation and 
Licensing) Fourth Ameruiment Rules, 1967, published 
in Notification No. G:RR. 1772 in Gazette of India 
dated the 2f}tt:t~em;~rl J~. under sub-section (4) of 
section 22 of the Rice Milling Industry (Regulation) 
Act, 19M. 

(~) A ~ ¢ tl?,e AJw.~ ~ of tJ.te ~,~iQn~J g~perative 
Development Corporation for the year 1966-61, under 
sub-section (3) of section 14 of the National Cooperative 
Development COl'perati9ll Act. 1962. 

(3) A copy of the Annual Report of the fnman eentral 
<;OCQl)JJt C~tt.ee for the Year 1~-6.6 (f.findi 

/' version). 

~) A copy of the Report of the Ind18Jl Gowmment Belega-
j timl tQ ijl~ J!ifty,.fi,rst SeS$ion of the Internatwnal 
./ ~bour Confereace held at Geueva in JQl),e, 1967. 

V (5) A copy of the, Main Conclusions of the Fo~rt~ ~Slon 
of the Industrial Committee on Jute held at 'New Delhi 
on the ~tb ~.r, IJHt7. 

(6}.,.(0 A "Ppyeach oj tl1e foUowing Notifications ,'~ su~­
s~OJl (~of seeiioll 37', of "tb.e ,Apprentices Act, 
1961:-

Ca) The A.~tice~(.t\tneR~) '~186'1. 
published in Notification No. G:S.R. 1713 in 
Gazette of India dated the 11th November, 1967. 

(b) The' Ap.prenti~p(Amandment) BUIes. 19.67, 
p~!>lishe4 i.n N.otifiea~ion No, G;s'R. 17}.4, in 
Gazette of India dated the 11th November, 1967. 

(ti) A statement showing reasons for deJay in laying the 
, , ~e },!O~~i~. 

,~ . ','" 

,ffl'A copy of tbe·f)elmitat~of ~lialh~tary aEldAseem,~ 
:~ . ;<!OnstitueJiCies ar.ur. 1966, under ~ectiCttl (2) of 

section 8 of the ftepJ.TeSAlllltation of the People Ad. 1*. 
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'6.Leaft Of Alilebee 

The follow~g members were granted leave of absence from the 
Sittings -of the House for the periods menHoDt'd against each:-

( 1) Shrimati Uma Roy 

(1) M:ilhatani _ Vijayamala Rajaram 
Cbhatrapati Bhonsale 

(4) Shri Sufendra Kumar Tapuriah 

(5) Shri Abdul Ghani Dlir 

19th JWle to 12th August, 1967 
(Sec:oQd SessiOA:) 

3rd July to 11th August, ItJ67 
(S~:o!ld sess.ici.n~ , aDd 11th 
November to 1st December, 1967 (Third ~Slli~n)- - . 

I8.ik ~une ~ ~ Ausust, 1967 
(~4 ~~~ Mid 
13th NO'lember to lsi December, 
1089· '(-i'bird Seilioa» -

--13th November' to 30th November, 
l~f'l (Thjf,d ~~) 

13th Novemb<!r tQ 15th Dec;eznber, 
-i'967 ('rhlid session) -- -

1Mb July to 12th AUJUSt, 1967 
(Second Session) and'-
13th November to 8th Decembl."r, 
1967 {11Urd Ses~on) 

7. GoVernment BiU-Under Consideration 

The Unlawful Activities (Preventiqn) Bill, 1967, as reported by 
Joint Committee. 

Discussion on the motion for consideration of the Bill, as reported 
by the.Join't Committee, and the amendments thereto, moved on -the 
18th December, 1967, continued: 

1'hefollowing members took part in the debate:-
"(1) Chaudhari Randhir Singh 
(2) Shri J.B. KtiPaIani 
(3) 8hri It Dasaratha Rama Reddy 

(Lok Sabha ad;ov.rned at 1 P.M. and re-auembted at 2 P.M.) 

(4) Dr.Surya PraKash Puri 
(5) 8hri G. Viswanathan 

Shri Y. B. Chavan replied to the debate. 

On the amendment for circulation of the Bill. for. the pur:se ~! 
eticiting 0 inion thereon moved by Shri Atal BIharl Val pay : 
H eli .iPd d A. 86' NoE'S I!lO. Th~ ::lMt'no:nen~ was accordIngly ouse v e ... ~~es ..' 
negatived. 

(p.T.c. 
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;-:; .. :.~:~:.,,,"~::':'; j.. .. :.~ j~;::~~'";,, '.:' 

The remaining amendments were also negaiived: 
, ,. ~ .. - .. ~. " .. ',,' '.' - "'. - . \':~>': .. :;.:'-:j.,.. ": ... , 0..:'_. Ii ',1 •. ' ...... \. 

The motion fQr c,?nsid~l'ation was adopted >.:l.!1.d' c1ause-h'y5~(ll!SI' 
consideration was taken up. ' 

. - ... -.... . ... ,~ : 

On amendment No.2 to Clause 2 moved by Shri George Fernandes 
the House divided, Ayesi3j Noes 160.The~endmen.t W~ accord-
ingly negatived. " .. '.,.. , . ,-,~:\~,.", 

. An amendment to Clause 2 was adopted. 

" On ~lause 2, asamended"ihe House divided, Ayes. 154; Noes 49. 
Clause 2, 'as amended, was accordingly adopted. 

On Clause 3, the House divided, Ayes 128; Noes 37. Clause 3 was 
accordingly adopt~ .. '" 

Clause 4 was also adopted. 

The discussion was not concluded. 
.. ... ·r, 

(Lok Sabha adjourned till P A.M. on Wednesday, the 20th Decem-
ber, 1967). 

.. _. ... - .. 

.' .. '", .; 
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LOB: SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Wedn.esday, pecember 20, 1967jAgrahayana 29, 1889 (Saka) 

No. 101 
1. Starred Questioas 

Starred Questions Nos. 782, 783, 785, 786 and 787 were orally 
answered. Replies to remaining questions were laid on the Table. 

2. Uastaned. QuestiOllS 

Replies to Unstarred Questions Nos. 4985-4995, 4997, 4999-5066, 
5068-5094, 5096-5123, 5125, 5127-5166, 5168, 5169, 5171-5183, 
51B3-A, 5183-B, 5183-C, 518S-D, 5183-E, 51B3-F, 5183-G, 5183-H and 
5183-1 were laid on the Table. 

3. Calling Attention to Matter of Urgent Publie Importance 

Shri Kameshwar Singh called the attention of the Minister of 
Tourism and Civil Aviation to the damage caused to three I.A.C. 
aircraft due to accident at Dum Dum Airport. 

The Minister of Tourism and Civil Aviation made a statement in 
regard thereto. 

4. Papers Laid on the Table 
The following papers were laid on the Table:-

(1) A copy of the Report of the Administrative Reforms Com-
mission on Public Sector Undertakings. 

(2) A copy of the Annual Report (,In the working of the Sea-
men's Provident Fund Scheme, 1966 for the year 
1966-67. 

(3) A list showing names of non-officials who were given 
Diplpmatic Passports during August to October, 1967. 

(4) A copy each of the follOWing Notifications under suh-sec-
tion (2) of section 3 of the All India Services Act, 
1951:-

(i)i The Indian Administrative Service (Appointment by 
Prom~tion) Sixteenth Amendment Regulations, 1967, 
published in Notification No. G.S.R. 1738 in Gazette of 
India dated the 15th November, 1967. 

[P.T.D. 



(ii) The Indian Police Service (Appointment by Promotioll) 
Fourteenth Amendment Regulations, 1967, published in 
Notification No. G.S.R. 1739 in Gazette of India dated 
the 15th November, 1967. 

(iii) G.S.R. 1786 published in Gazette of India dated the 9th 
December, 1967, making certain amendments to the 
Schedule to the Indian Administrative SerVice (Fixa-
tion of Cadre Strength) Regulations, 1955. 

(iv) G.S.R. 1787 published in Gazette of India dated the 9~h 
December, 1967, making certain amendments to the 
Schedule to the Indian Administrative Service (Fixa-
tion of Cadre Strength) Regulations, 195~. 

(v) G.S.R. 1788 published in Gazette of India datecl the 9th 
December, 1967, making certain amendments to 
Schedule III to the Indian Administrative Service 
(Pay) Rules, 1954. 

(5) A copy of the Delhi Motor Vehicles (Fifth Amendment) 
Rules, 1967, published in Notification No. F3(39) /66-67-
Transport in Delhi Gazette dated the 19th October, 1967, 
under sub-section (3) of section 133 of the Motor 
Vehicles Act, 1939. 

5, Messages from Rajya Sabha 

Secretary reported the following messages from Rajya Sabha:-

(i) That at its sitting held on the 15th December, 1967, Rajya 
Sabha passed the Indian Penal Code (Amendment) 
Bill, 1967, by Diwan Chaman Lall, M.P. 

(ii) That at its sitting held on the 19th December, 1967, Rajya 
Sabha passed the Haryana State Legislature (Delega-
tion of Powers) Bill, 1967. 

6. Bills Passed by Rajya Sabha-Laid on the Table 

Secretary laid on the Table a copy each of the following Bills 
as passed)ty Rajya Sabha:-

lrl The Indian Penal Code (Amendment) Bill, 1967, by 
v'.' Diwan Chaman Lall, M.P. 

(2) The Haryana State Legislature (Delegation of Powers) 
Bill, 1967. .p;' 

~ 

7. Report of Committee on Private Members' Bllls and Resolutions 

Shri Ramavtar Shastri presented the Eighteenth Report of the 
Committee on Private Members' Bills and Resolutions. 



8. Report of Committee on Public Undertakings 

Shri Prem Chand Verma presented the Fifth Report of the 
Committee on Public Undertakings on contract entered into by the 
State Trading Corporation of India with Mis. Oval Industries, New 
York for import of sulphur. 

9. Statement Under Direction 115 

Shri D. N. Patodia made a statement regarding certain infor-
mation given by the Minister of Information and Broadcasting in 
the House on the 4th December, 1967 about contract between the 
Soviet news agency Novosti and the Press Information Bureau of 
the Government of India. 

The Minister of Information and Broadcasting made a statement 
in reply thereto. . 
10. Government Bill-Passed ./ 
The Unlawfu.l Activities (p~tion) Bill, 1967, as reported by 

Joint Committee 

Clause-by-clause consideration of the Bill continued. 
On amendment No. 48 to Clause 5 moved by Shri Chand Goyal 

the House divided, Ayes 59; Noes 133. The amendment was accord-
ingly negatived. 

On Clause 5, the House divided, Ayes 133; Noes 61. Clause 5 was 
accordingly adopted. 

(Lok Sabha adjooT"ned at 1-10 P.M. and 1'e-asBem.bled at 2-10 P.K.) 

On Clause 6, the House divided, Ayes 113; Noes 61. Clause 6 
was accordingly adopted. 

On Clause 7, the House divided, Ayes 131; Noes 50. Clause 7 was 
accordingly adopted. 

Clause 8 was adopted. 
On Clause 9, the House divided, Ayes 142; Noes 68. ClaUJe 9 WaI 

accordingly adopted. 
Clause 10 was adopted, as amended .. 
Clause 11 to 21 were adopted. 
Clause I, the Enacting Formula and the Long Title were also 

adopted. 
The motion that the Bill, as amended, be passed was moved by 

Shri Y. B. Chavan. 

[p.T.O. 



The following members took part in the debate:-
(1) Shri Kanwar La! Gupta 
(2) Shri H. N. Mukerjee 
(3) Shri P. Ramamurti 
(4) Shri George Fernandes. 
(5) Shri G. Viswanathan 
(6) Shri Tulshidas Jadhav 
(7) Shri Erasmo de ~queira 
(8) Shri PUoo Mody 
(9) Shri Tenneti Viswanatham 

(10) Shri Nath Pai 
(11) Soo J. B. Kripalani 

, (12) Shri Y. B. Cha"an 
On the motion the House divided, Ayes 117; Noes 15. The motion 

was accordingly adopted and the Bill, as amended, was passed. 
11. Report of Business Advisory Committee 

Dr. Ram Subhag Singh presented the Twelfth Report of the Busi-
ness Ad\"isory Committee. 
12. Motion 

Shri Snnlbas Misra mo'\l'ed the following motion:- " 
·'This House resolves that in pursuance of sub-section" (3) of 

SElQtion 122 of the Major Port Trusts Act, 1963, the 
following modification be made in the Paradip Port 
Trust (Procedure at Board Meetings) Rules, 1967, pub-
lished in the Gazette of India by Notification No. G.S.R. 
1669, dated the 31st October, 1967 and laid on the Table 

" Oll the 22nd November, 1967, namely:-
to rule 5, the following pro\"iso be added. namely:-

'Provided that the decision taken on the items SO ad<ied shall 
be subject to confirmation by the next meeting of the 
Board which shall consider the matter and may con-
firm, rescind, alter or vary the decision taken and may 
also provide for ancillary matters arising therefrom.' 

This House" recomrnendsto Rajya Sabha that Rajya Sabha do 
concur in this resolution." ./ 

Before Shri Misra's speecb was ftnished, the House was adjourn-
ed for w~t of q1,lorum. 

[L()k SaPlla adj~1tul 11 4.!tf. on Thursday, the 21st Decem-
ber, 1967]. 
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BULLETIN---P ART I 
[Brief Recoc.d of Proceedings] 

TnurS'd4y, December 21, 1967/Agraha.yana 30, 1889 (Sak(t.) 

No. 108 

1. StitTred Questious 

Starred QuestiQlfNos. 811, 8ll-A, 81~, 814, 815,81'1--820 and 822 
were orally answered. Replies to remaining questions were laid on 
the Table. 

2. Uutan.d- Questiona· , 
Replies toUnstarred QUestion Nos. 5184-:5206,· 5203-5244, 

5~285; 5281-52&.9, 5291-5357, 5359--5411, 5412-A, 5412-B, 
541'2-'.C,· 5412-D, 5412-E, 5412::'P, 5412.-G, 5412.H, 5412-f and 5412..J 
were laid on the Table. 

3. Short NotkeQuestion 

Short Notke Question No, 16 addressed to MiniSter-of Petroleum 
and Chemicals regarding import of steel sheets ,f9f: .production of 
barre]s' was orally. answered· and supplementaries we~ also 
answered thereon .. 

4. ~peft laid'. On the Table 

. ThefDUowing papers were laid on . the Table:-, .' 
'<1.) A copy of the Punjab Cinemas' (Regulation) Haryana 

Amendment Ordinance" 1967 (H8C¥ana· Ordinanee No. 
S of 1967) promulgated by the Governor of Haryana on 
the 7th September, 1967, under article 213(2)(a) of the 
COnstitution read with clause (c) (i~) (jf' the Proclama· 
tion dated the 21st November; 1967, issued by the 

, ~. in relation to the State of Harysna. 
(P.T.D. 



~2) A copy of the Punjab Legislative Assembly Speaker's and 
Deputy Speaker's Salaries (Haryana Amendment) 
Ordinance, 1967 (Haryana Ordinance No.7 of 1967) 
promulgated by the Governor of Haryana on the 11th 
August, 1967, under article 213(2) (a) of the Constitution 

,.,read with clause (c) (iv) of the Proclamation dated the v$,/, 21st November, 1967, issued byAhe President in rela-1/ tion to the State of Haryana.--7 

. ' '!;.3) A memorandum on the action taken or proposed to be 
taken on the report of the Commissioner for Scheduled 
Castes and Scheduled Tribes for the year 1965-66. 

(4) (i) A copy of the Medicinal and Toilet Preparations 
(Excise Duties) 'First Amendment Rules, 1967, pub-
lished. in Notification No. G.S.R. 1695 in Gazette of 
India dated the 11th November, 1967, under sub-sec-
tion (4) of section 19 of the Medicinal and Toilet 
Preparations (Excise Duties) Act, 1955. 

(ii) A statement showing reasons for delay in laying the 
above Notification. 

(5) (i) A copy of Notification No. F. 4(83) /67-Fin(E) (I) 
published in Delhi Gazette dated the 14th November, 
1967, containing corrigendum to Notification No. 
F. 4(83)/67-Fin(E)(I) dated the 19th October, 1967, 
under sub-section (4) of section 26 of the Bengal 
Finance (Sales Tax) Act, 1941 as in force in the 
Union territory of Delhi. 

(ii) A statement shOwing reasons for delay in laying the 
above Notification. 

" (6) A copy each of the follOWing Notifications under section 
159 of the Customs Act, 1962:-

(i) G.S.R. 1825 published in Gazette of India dated the 9th 
December, 1967. 

(ii) G.S.R. 1826 published in Gazette of India dated the 9th 
December, 1967. 

(iii) . G,S.R. 1833 published in Gazette of India dated the 9th 
Decem~r .. 1*,. 

(iv) G.S.H. 1834 pubUshed in Gazette of India dated the 9th 
December, 1967. 

(v) . G.S.R. 1873 published in Gazette of India dated the 16th 
December, 1967. 
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(vi) G.S.R. 1874 published in Gazette of India dated the 16th 
December, 1967. 

(vii) G.8.R. 1875 published in Gazette of India dated the 16t; 
December, 1967. 

(viii) G.S.R 1876 published in Gazette of India dated the 16th 
December, 1967. 

(7) A copy each of the follOWing Notifications under sec-
tion 159 of the Customs Act, ·1962 and section 38 of the 
Central Excises and Salt Act, 1944:-

(i) The Customs and Central Excise Duties Export Draw-
back (General) Sixty-first Amendment Rules, 1967, 
published in Notification No. G.S.R. 1828 in Gazette 
of India dated the 9th December, 1967. 

(ii) The Customs and Central Excise Duties Export Draw-
back ·(General) Sixty-second Amendment Rules, 1967. 
published in Notification No. G.S.R. 1829 in Gazette 
of India dated the 9th December, 1967 . 

. (iii) The Customs and Central Excise Duties Export Draw-
back (General) Sixty-third Amendment Rules, 1967, 
published in Notification No. G.S.R. 1830 in Gazette 
of India dated the 9th December, 1967. 

(iv) The Customs and Central Excise Duties Export Draw-
back (General) Sixty-fourth Amendment Rules, 1967, 
published in Notification No. G.S.R. 1831 in Gazette 
of India dated the 9th December, 1967. 

(v) The Customs and Central Excise Duties Export Draw-
back (General) Sixty-fifth Amendment Rules, 1967, 
published in Notification No. G.S.R. 1831 in Gazette 
of India dated the 9th December, 1967, 

(vi) 

(vii) 

The Customs and Central Excise Duties Export Draw-
back (General) Sixty-sixth Amendment Rules, 1967, 
published in Notification No. G.S.R. 1865 in Gazette 
of India dated the 16th December, 1967. 

The Customs and Central Excise Duties Export Draw~ 
back (General) Sixty-seventh Amendment Rules, 1967, 
published in Notification No. G.S.R. WOO in Gazette 
of India dated the 16th December, 1961. 

(viii) The Customs and Central Excise Duties Export Dra~· 
back (General) Sixty-eighth Amendment Rules, 1967, 

[p.T,O. 
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pnb-lished in Notification No. G.S.ft. ··I8e'1 in Gazette 
of India dated the 16th December, 1967. 

(be} . The Customs and Central Excise Duties Export Draw-
back (General) Sixty-ninth Amendment Rules, 1967, 
published in Notification N·o.G.SB. la68 in Gazette 
of India dated the 16th Deeernhel', W67. 

(x.) The Customs and Central Excise Duties EJc;port Draw-
back (General) Seventieth Ame~nt Rules, 1967, 
published in Notification N(). G.S.R. 1869 in Gazett; 
of India dated the 16th December, 1967. 

(:.:i) The Cusooms ~d Central Excise D.uties Export Draw-
back (General) Seventy,..first Amendment Rules, 1967, 
publish~ in Notification No. G.s.R. 1870 in Gazette 
of India dated the 16th December, 1967. 

(xii) The Customs and Central Excise DUties Export Draw-
back (General) Seventy-second Amendment Rules, 
1967, published in Notification No. G.S.R. 1871 in 
Gazette of India dated the 16th December, 1967. 

(xiii) The Customs and Central Excise Duties Export Draw-
back (General) Seventy-fourth Amendment Rule~, 

1967, published in Notification No. G.S.R. 1872 in 
Gazette of India dated the 16th Decemb~r, 1967. 

(8) (i) A copy of the Annual Report of the Hindustan 
Insecticides Limited, New Delhi for the year 1966-67 
along with the Audited Accounts and the comments of 
the Comptroller and Auditor General thereon, under 
sub.section (1) of section 619A of the Companies Act, 
1956. 

(il) Review by the Government on the working of the 
above Company. 

{9) (i) A copy of the Annual Report of the Fertilizer Corpo-
ration of India Limited for the year 1966-67, along wiih 
the Audited Accounts and the comments of the Comptrol-
ler and Auditor General thereon, under sub..-section (1) 
o.f seetion. 6H~4 of 1:heCampanies Act, 1956. 

If" . 
(it) Review bY 1J1e GoveI'JUllent on the working of the 

above Corporation. 

(10) A copy of the Annual Report of the Indian Lac Cess Com-
mittee for the year 1965-66 (Hindi version). 
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. 5.lDtimatioa.l'e: AftestaDd. Comicu..of Member 

The Speaker informed the House of two telegratns,dated the 
ZOth December, 1967, from the City Magistrate, Agra, intimating 
(i) that Shri Shiv Chann Lal, Member, Lok Sabha, was taken tnto 
custody un the 20th December, 1957, for violating orders under sec-
tion 144 of the Criminal Procedure Code and on his failure to fur-
nishsurety, the member had been detained in District .Tail, Agra 
and (ii) that the said member was found guilty under section 188 
of the Indian Pe.nal Code and was sentenced toone week's simple 
i~isonment. 

v'6. Milllltes,of Committee on Absence of Members-Laid on the Table 

The Minutes of the Third Sitting of the Committee on Absence 
of Members from the Sittings of the House held during the current 
session, were laid on th~ Table . ...; 

7. .P.r~tation of Petition 

Shri George Femande3 presented a petition from Shri V. B. 
Worlikar and others relating to the Scheduled Castes and Scheduled 
Tribes Orders (Amendment) Bill. 196'7. 

8. Statement by Minister 

The Minister of State for Education m~~de a statement on the 
revision of pay scales of Delhi school teschers. The Ministe!" also 
laid on the Table a statement showing the reviSi!d sC:lles. 

9. Motion re: Twelfth Report of Business AdVisory Committee 

Dr. Ram Subhag Singh moved the following motion:-
"That this House agrees with the TweUth Report of the Busi-

. ness Advisory Committee pI'EClent.edto .he House on the 
20tb December, 1967." . 

The motion was adopted. 

10. The General Budget 
The following items of business were tak~n up together:-

(i) Supplementary Demands for Grants in respect of the 
Budget (General) for 1967-68. 

·(ii) Demands for Excess Grants in respect of the Budge~ 
(General) for 1964-65. 

Forty-eight cut motions in respect of the Supplementary . De~ 
mends for Grants (General) for 1967-68 were moved and negatIved. 

473 



The following Supplementary Demands for Grants in respect of 
the Budget (General) for 1967-68, were voted in full:-

No. Name of Demand 
of 
Demand 

Amount of 
Supplementary 
Demand 

Rs. 
I. EXPENDITURE MET FROM REVENUE: 

(Ministry of Comm'erce) 
2. Foreign Trade 

(Ministry of Education) 
10 Education 

(Ministry of External Affairs) 

8,72,00,000 

1,000 

15 External Affairs 43,75,000 

16 Other Revenue Expenditure of the Ministry 
of External Affairs 1,000 

(Ministry of Home Affairs) 
50 Chandigarh 14,66,000 

55 Other Revenue Expenditure of the Ministry 
of Home Affairs 10,28,000 

(Ministry of Information and Broadcasting) 
61 Broadcasting 

(Ministry of Transport and Shipping) 
86 Other Revenue Expenditure of the Ministry 

of Transport and Shipping 

(Secretariat of the Vice-President) 
109 Secretariat of the Vice-President 

2,75,000 

1,000 

50,000 

Jl. EXPENDITURE MET FROM CAPITAL AND DISBURSEMENT 
OF LOANS AND ADVANCES : 

(Ministry of Finance) 
120 Loans and Advances h¥ the Central 

Government . . l't 
(Ministry of Home Affairs) 

124 Capital Outlay in Union Territories and 
Tribal Areas 
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No. 
of 
Demand 

Name of Demand Amount of 
Supplementary 
Demand 

._------_ ... _---

125 Other Capital Outlay of the Ministry of Home 
Affairs 

(Ministry of Petrolewn and Chemicals) 
131 Capital Outlay of the Ministry of Petroleum 

and Chemicals 

(Ministry of Transport and Shipping) 
137 Other Capital Outlay of the Ministry of 

Transport and Shipping 

Rs. 

35,00,000 

47,50,000 

24,68,000 

Seven cut motions in respect of the Demands for Excess Grants 
(General) for 1964-65 were moved and negatived. 

The following Demands for Excess Grants in respect of the 
Budget (General) for 1964-65, were voted in fu11:-
-----_.- ------------ --- . 

No. 
of 
Demand 

Name of "Demand 

----_ ..... __ .. _----------

Amount of 
Excess 
Demand 

Rs. 
1. EXPENDITURE MET FROM REVENUE 

1 Ministry of Community Development and 
Cooperation 9,578 

79,09,518 5 Defence Services, E1fectiv~Navy 

6 Defence Services, Effective---Air Force 

10 Archaeology 
12 Botanical Survey 

19 Ministry of Finance 

35 Pre-partition Payments 
36 Ministry of Food and Agriculture 

37 Agriculture 
42 Ministry of Health 
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1,44,70,570 

53,615 

33,606 

1,09,447 

70,397 

59,875 

38,86,675 
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-------- -----------... _------
No. 
of 
Demand 

Name of Demand Amount of 
Excess 
Demand 

45 Ministry of Home Affairs 7 ,60;'798 
55 Laccadive, Minicoy and Amindivi Islands 3,98,714 

57 Ministry of Industry 14,37.1 

62 Broadcasting 10,46\890 

64 Ministry of International Trade 82",564 

67 Ministr~ of Irrigation and Power 57,952 

69 Other Revenue Expenditure of the Ministry 
of Irrigation and. Power 19,05,440 

78 Other Revenue Expenditure of the Ministry 
of Petr.oleum and Chemicals 13,98,387 

80 Geological SurVey 1,31,72,511 

85 Communications (including National High-
ways) 38,26,621 

88 Aviation . 44,23,009 

91 Public Works 113,41,023 

94 Other Revenue. Expenditure of the M~try 
of Works, Housing and Rehabilitation 89,736 

106 D~partment of Technical Development 15,356 

U.EXPENDITUREMET FRO.M~ CAPITAL 

112 Capital Outlay of the Ministry of Community' 
Development and Cooperation 

114.Capital Outlay of the Ministry of Educa~io.il . 

120. Commuted Value of Pension:; 

122 Capital Outlay on Grant"to State and Union 
Territory Government! for Development 

124 Capital Outlay on Forests 

132 Capital Outlay on Multipurpose River 
SChemes 
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----~.-.--

No. 
qf 
Demand 

_._--._---

134 Capital Outlay of the Minmry of Labour and 
Emplo~ent 

13& Capital Outlay of the Mtniatry of Peb'oleua 
and Chemicals 

13'7 Capital Outlay' on Roads 

138 Capital Outlay on Ports 

14li CapItal Outlay on POIlt. and Tele,rapha (Net 

met from Revenue) 
--~---' ------
·11. Statement by Prime Minister 

•• 
48,m 

1,11,80,871 

lU ...... 

1,01,17 ,ttl 

The Prime Minister made a statement about the tra&1c dia-
appearance of Mr. Harold Holt, Prime Minister of AuatraUa. 

12. Government Bills-Introduced 
(1) The Appropriation (No.3) Bill, 19m. 

(2) The Appropriation (No.4) Bill. 1DI1. 

13. Government Bills-Passed 

(i) The Appropriatioft (No.3) Bill, 1"'. 
The motion for consjderation of the Bill wa. meftd.y Ilm 

Krishna Chandril Pant. 
The motion for consideration weI!! adopted aM e-la-..,..el .... 

eonsideration was taken up. 
Clauses 2 and 3 and the Schedule wert adopted. 

Clause 1 the Enacting Formula and the Lon, Title were au.. , 
adopted . 

. Tre motion that the Bill be passed was moved by Sbri Krishna 
Chandra Pant. 

The motion was. ,adopted and the BHl was passed. 
--------------~-.-- - -~------.. --. --

.Made at 12-40 p.M. 



(ii) The AwtOP!iation (No.4) Bin, 1967. 
The· motion ·for consideration of the Bill was move~_ by Shri 

Krishna Chandra Pant. 

The motion for consideration was adopted and c1ause-by-clause 
consideration was taken up. 

Clauses 2 and 3 and the Schedule were adopted. 

Clause 1, the Enacting Formula and the Long Title wel'e also 
adopted. 

The motion that the Bm be passed was moved by Shri Krishl'il 
Chandra Pant. 

The motion was adopted and the Bill was passed. 

14.Supplcmentary Demand for Grant (Manipur) for 1967-68 

Discussion on the Supplementary Demand for Grant in respect 
of the Budget of the Union territory of M::mipur for the . ye«r 
1967-68 commenced and was concluded. 

'TIle, ,~q}}()~i~g Demand was '!oted in fuU:-

Number 
of 

Demand 

Name of Demand 

38 Capital Outlay on Flood Control 

-~---.------

Amount of Supple-
mentary 'O(>mand 

Rs. 

3,00,000 
--------.--.----------.-----

15. Government Bilt-Introduced 

_The Manipur Appropriation Bill, 1967. 

16. Government Bills-Passed 

(i) The Manipur ApproI-Tiation Bill, 1967. 
The motion for consideration of the Bill was moved by- Shn 

Krishna Chandra Pant. 

The motion for. consideration was adopted and clause-by-c1ause 
consideration was tak~;tp. 

Clauses 2 and 2 and the Schedule were adopted. 

Clause 1, the Enacting Formula and the Lo;n:g Title were alsO 
adopted. 
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Ch!~arn;tiOt~that the Bill be passed was moved by Shri Krishna 
, all. 

. The ~ottgn ,was adopted and the Bill was passed. 

(ii) The Indian Tariff (Amendment) Bill,l967. 

''!'he motion f6r consideratioh of the Bill was moved by' Shri 
Mohd. Shaft Qureshi.' . 

• ·t.:, 

Shri S. S. Kothari took part in the debate. 

'~i Mohd. 'Shafi Qureshi replied to the debate. 

,.,The motion for consideration was a?oPted and clause-by-clause 
consideration was taken up. 

(- C'Ja1fSe 2 was aci~pted. 
\ .; 

:- Clause 1, theEnac.t~g .. Formulaand the Long Title were I;llso 
adopted. . 

The motion that the Bill be passed was moved by Shri Mohd. 
Shaft Qureshi. 

The motion was adopted and the Bill was passed. 

17. Supplementary Demands for Grant. (Haryana) for 1967.68 

Discussion on the SUpplementary Demands for Grants in respect 
of the Budget for the State of Haryana for 1967-68 commenced and 
'''. ,'. , , t . . . -, , ~. 'I was cOilduded. ". . . . . _ 

Six cut motions were moved and negatived. 
. « ...... ', "" .. ..•. '.. .' , , 

The foUowiJlg D~.pds. were voted in full:~ 
. .... 0' 

N'\,1.JUber 
of 

Demand 
Name of' Demand 

Amount of Supple-
mel) tary Demand 

.:: ".~ :~:. 
.1 ,~E;NDITURE MET FROM REVENUE 

16. 28-Education 
42'.' '78X~~nditure connected with' National 

Emergency 
t ";' .• ' ;', \~. .~ .. 

Rs. 
23',00,810 

1,03,800 



• ,.~ - - ,. I. ,-,' • 'l. " .. .,' .. .. , ., ,._ . 

--~------'-; - ------.:~-~~~ .. ,-----~- '."~'''' "'-' --
No. 
e! 
DerilUd 

.. . - "',",,' , 

. -A:inount of 
Supplementarv 
Demand " . 

,--------_ .. ,---'--
U. EXI':~l'I'URE,ME'l' FROM ~AP1TAL .. AND DISBURSE-
. - ,'~.·,_~.OF~~4~~.ABvANCES: . 

Ri. 

~. te-Capital:PuUay on 4tGlustrial and .lCc;o~om.l(! 
Development 52,37,500 

.7. 103--CapitalOutlay on Public Works 10 

.... 114-Capital Outlay on Road and Water 
Transport Schemes ' 30,00,000 

II. Loans and Advancei by ~ State ~~ent 10 

II. G.Y8I'IUJaG.t BiU-lDtredutlltd 

The Haryana Approprlation BUl, l~. 

18. Oovemmeat Billa-P .... 

(1) The Haryana ApPfOpli.rttOti Bill,lM;: 

The motion .fQr eonaideratioD of the· Bill waa moved by Shri 
K:rjabna Chandra Pant . 

. ~. :;' ...•. - ' ., ,-" :' . :-:!: ': '~, . ~ .\ . 

Shr1 l4aharaj Sineh Bharti: took part in the debate. 
", "~-'~~~* Cbaridia-Pai1trepH~;to' the debate. 

The motion for consideration was adopted and clause-by-elause 
IIDnJideration waa taken up. 

• "" C!aUMI-.'2·,a:Qd, J,;aad theSchedW.ew~adopted. , 

Clause 1, the Enactini Fo:rmula and the Long Title were also 
,~"~',t' ,:,l'" , 

The motion that the Bill be -~used- was moved hy shri Krishna 
, ,.,~4r. ,Pat" . _ 

., .... "' ~I _, , .•• • - • - - "'.. ,. • ,",. ~ -,~. ,-. • • 

The IMt!on wu adopted and the Bill vI"i~pUled. 
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(ti) The.P:"entia:l Com1Mdit~s (Second Amftidmeftt) Btll, 188'1 
CXB reported ,by Select Committee . 

. i'h~ motion for consideration of the Bill, as reported by theS.lec\ 
CommIttee, was moved by Shri Mohd. Shaft Qureshi. 

An -amendment for refere.nce of the Bill to the President fo1' 
obtaining the opinion of the Supreme COJ11i was moved by Shri V. 
Krlshnamoorthi. 

The follOWing members took part in the debate:-

. (1) Shri V. Krishnamoorthi 

(2) Shri Nuggehalli Shivappa 

(3) Shri K. Ananda Namblar 

(4) Shri Maddi Sudarsanam 

(5) Shri Molahu Prasad 

(6) Shri Belli Shanker Sharma 

(7) Shri Dhireswar Kalita 

(8) Shri Diwan Chand Sharma 

(9) Sbrl Srlnibas Misra 

(10) Shri Prabhu Dayal Himatsingka 

Shri Mohd. Shaft Qureshi l"epliedto the debate. 

The amendment moved by Shri V. Krishnamoorthi was negatived. 

The motion for consideration was adopted and clauIe-by~lau. 
consideration was taken up. 

Clauses 2 to 11 were adopted. 

Clause 1, the EnactingFonnula andtbeLoDg Title were alIo 
adopted. 

The motion that the Bill, as reported by tM Select Cemmittee. 
be passed was moved by Shri Mohd. Sha1i Qureshi: 

The motion was adopted and the Bill, as reported by the Select 
Committee, was pasaed. 



2(f:italt-an-tIour' OiseniisiofF'OD l\'Iatters- flrising out of "'Answer to 
Question 

'rim11:'P?aka"s!Ftr1t':Shastrir~sed a half-an-hour discussion on the 
points arising ou.f'of.'th'e answer given on the 21st ,November,' 1967 
~o Starred Question No. 168 regarding Common Civil Code. 

t- ... _;': ,\:.: . - ~- /~ ...... ~ .-i.:'- .: L' .• 

, SJni.P",~vind.a MenQn,r~p1;ied tQtpe~ ~iscu~iOl:\,. 

21. Discussion under Rule 193 
- II:_,~ t'- ... : ~'::. r;, _ . :,' ". ,," : .. ~ , 

Shri S. M. Joshi raised a discussion 'on 'the exrens;vedamage 
caused by the recent earthquakes' in Westertl lndia and the relief 
measures taken by Government.' ", , ,,', 

The following members took part in the deb~te~:-:-
~.~.~ . . . . 

(1) Shri Prakash Vir Shasm" 

(2) SOO Tulshidas Jadhav 

(3) Shri Nath Pai 

(4) Shrimati Sharda Mukerjee ' 

(5) Soo Shri Chand Goyia) I ' ' 

(6) Shri Ramavatar Shastri 

(7) Shri Shiv K~, .~tri 

(8) Shri Deorao S. Patil 

(9) Chaudha~i' R;ndhir Singh . 
.r,.,'~'\~._-c::'" _._ " ........ ,- .... ~ _ .. .... ,r ~.'" 'f', _ .. : 

" Shli Y. R Chavan replied to the discussion~ , 

r .' .. ~.: _ • 

Shri Kanwar Lal Gupta moved the following motion:-

, " 

"Thai this House takes, note of the stat~ment laid on the Table 
;;''':';;,t,';~~",- f':\iY· •. ,.MiIliltqe· of~ll'rigati:O~f\~d fow~ ,on the 14th 

November, 1967 on the flood situation in the cotmtJ(y.::'-

.'h''''''f.pu~~ ~~~~Jc~ })Brt in the, deb.a~~; -:- .' . 
(1) Shri sMnarGtih~'·" .. 

·_';'\'"';".(a}, $hrJ'~~ ,.T~v 
(3) Shri Samarendra Kupdu 

.:. ... 4\0, 

" 



(4) Shri Chintamapj. Panigrahi 

(5) Shri Chandrika Prasad· 

(6) Shri Molahu Praaad 

(7) Shri Dharni Dhar Jena 

(8) Shri S.C. Samanta 

(9) Swami Ramanand Shastri· 

(10) Shri Sidheshwar Prasad 

Shri Kanwar Lal Gupta replied to the debate. 

The motion was adopted. 

(Lok Sabha adjourned till 11 A.M. on Friday, the 22nd December, 
1967.) 
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LOK SABRA 

BULLETm-PART I 
@ri~f Record of Pioceedings] 

- ,',. .' ,.,' . ~'. -, .. ;. , '.;..-: .'. ,-

,,~~~~ •. I!ecemb~ 22, :1~7/~a~a ,1~}8.89 ,(~aka) 
No. 109 

1. Starred. Questions 

: S~arr~ ,~ues~io..ns, N~~';~~I ,8~0-:-'852 ,were, !>rally answered. 
Replies to, !.~mammg questIons were ldid dd tlieTable ... ,,' 

~ ,-.- ~~'" ~. ,- -;;,~, 

2. Jr~~ ~estiollS 
" ...... ~.;; !. .. ".:. ~ .. '," :.,. ~. • 

Replies to Unstarred Question Nos. 5413-5434, 5436-5452, 5454-
5512,:,5~1~5541,: 55,4;3-5615, 5617~647, 5649, 5649-A and 5650 were 
laid on the Table.' " '," "' , " .. 

. , ;' ",: ~ .\ ~! :' :,,~ 

3. ,Short Notice Question 

Short Notice Question No. 17 addressed to Minister of Industrial 
Development and' ComPany Mairs' 'regardlhg"lndusttial Licensing 
PolicY Committee waS orally answered and'-supt>it!mentMiea were 
$q ~~~¢ .. ~ereon. 
4. Papers laid on the Table 

The following papers were laid on the Table:-
- ! I ", " 

(Il .. A ,copy .of ~he Annual Report of the Indian Rare Earths 
.: ,.: '. Limited, Boint'~y; 'for'--the year 1966-67; along with 

,,'(\u.Pited Accounts ~d the comments of th~FCOJbptroller 
" ~d, A.uditor GenEU"al thereon, 'under sub:-'section (1) of 
"' sectio,n 619A of the Campabies Act, 1956.' 

(2) A copy of the Government Resolution No. F. 4(43)-BCj 
67, dated the 22nd December, 1967, regardingthe<estab-
lishnieiit of the National Credit Council. 

(;itA, CQPY e~~h: of the follo~g papers un~er. sub-section 
(2) of s,ecQ,on 16 of ~~ .. l'~r~ff Com.oosslon A~, 1951:-

{i) Report . (1966) of the Tariff CommisSion 'on 'the Fair 
Selling Price of Atttimo'llY: , ... 

(if) Go~e~nID~nt ~soluti~n !.:lo., F. 3(?~~et!~".da~~, the 
;!'.' " '5th' Dee'einber', 1967;' ,. ,,to., ,I,. ' 

(~)'St,~t~n:ent . showing reas?,~ ~~Y the, d~~~~ men-
,. I -:',tioh.ea~t ,,<i)an~!. <~), abov~,cou~d}~~ be 1~ on the 

.. , . Table' withln the period prescribed in the saId section. 
[p.T.O. 



(4) (i) A copy of the Report of the Bharat Aluminium Com-
pany Limited for the period from the 27th Novem-
ber, 1965 to the 31st March, 1967; along with the 
Audited Accounts and comments of the Comptroller 
and Auditor General thereon under sub-section (1) 
of seCtion. 619A of the ~ompanies Act, 1956. 

(ii) Review by the Government on the working of the above 
Compan:y. 

(5) A copy of the Press Council (Second Amendmeht) Rules, 
1967, published in Notification No. G.S.R. 1789 in Gazette 
of India dated the 9th December, 1967, under sub-section 
(3) of section 22 of the Press Council Act, 1965. 

(6) A copy of the Annual Report of the Trade Marks Registry 
for the year ending the 31st March, 1967, under section 
126 of the Trade and Merchandise Marks Act, 1958. 

(7) A copy each of the following Reports under sub-section 
(2) of section 37 of the Air Corporations Act, 1953:-

(i) Annual Report of the Air India for the year 1966-67. 
(ii) Annual Report of the Indian Airlines for the year 1966-

/ 67. 

VI I «SS) A Memorandum on the action taken or proposed to be 
taken on the Report of the Commissioner for Scheduled 
Castes and Scheduled Tribes for the year 1964-65. 

(9) The following statements showing the action taken by 
Government on various assurances, promises and under-
takings given by the Ministers during the various 
sessions of Lok Sabha shown against each:-

(i) Statement No. I 

Oi) Supplementary 
No, VllI 

(iii) Supplementary 
No. VU 

Statement 

Statement 

Third Session; 1967 
(Fourth Lok Sabha' 

Second Session, 1967 
(Fourth Lok Sabha) 

First Session, 1967 
(Fourth Lok Sabha) 

(iv) Supplementary Statement Sixteenth Session, 1966 
No. IX . (Third Lok Sabha) 

(v) Supplementary S1Iit&nent Fourteenth Session, 1966 
No. XV J1 (Third Lok Sabha) 

(10) A copy of the Annual Report of the Indian Central Oil-
seeds· Committee for the year 1965-66 (Hindi version). 

(11) A copy of Notification No. G.S.R. 1845 published in 
Gazette of India dated the 8th December, 1967, under 
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s?b-section (6) of section 3 of the Essential Co modi 
tIes Act, 1955. m • 

(12) A copy ~f Notification No. S.D. 4362 published in Gazette 
of India dated the 7th December 1967' ed' d 

ij' - , I ISSU un er 
sec on 14 of the Forward Contracts (Regulation) Act 
~~. . 

(13) A copy each of the folloWing papers under sUb-section 
(2) of section 16 of the Tariff COmmission Act, 1'951:-

(i) Report (1967) of the Tariff Commission on the fixation 
of Raw Rubber Prices. 

(li) Government Resolution No." 16(5) Plant (B)/67 dated 
the 15th December, 1967. 

(iii) Statement showing the reasons why the documents 
mentioned" at (i) and (li) above could not be laid on 
the Table within the period prescribed in the said 
section. 

(14) Supplementary statement regarding Earthquake at Koyna. 
5. Minutes of Committee on Private Members' Bills aDd BesolUJion8-

Laid on the Table 

The Minutes "of the Thirteenth to Eighteenth sittings of the Com-
mittee on Private Members' Bills and Resolutions held during the 
current session,. were laid on the Table. 
6. Report of Estimates Committee 

Shri P. Venkatasubbaiah presented the Eighteenth Report of the 
Estimates Committee on action taken by Government on the recom-
mendations contained in the Fi"fty-fifth Report of the Estimates Com-
mittee (Third Lok Sabha) on Planning Commission-Rural Works 
Programme. 

7. Statements by Ministers 
(i) The Deputy Prime Minister laid on the Table a statement 

on social control over general insurance. 
(ti) The"}.Hnister of State for Railways laid on the Table- a state-

ment on the action taken on the points made by the Members of 
Parliament during the last Railway Budget discussion/>. 

(iii) The MInister of Transport and Shipping laid on the Table 
a statement on the Mangalore Harbour Project. 

(iv) The Minister of Steel, Mines and Metals laid on .the Table 
a statement correcting the answer given on the 15th December, 1967 
to a supplementary by Shri S. S. Kothari on Starred Question 
No. 693 regarding construction work of Bokaro Steel Plant. 

[p.T.O. 
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8. Motion regarding Joint Committee 
.. ." 

ShrtR:oK. khadilka"r"~oved the following motiDn.:~ 
"'That Cba'u'dhari~d.hir slnghbe appOinted)o the Joint 

Committee on the Bill further to amerid"'the Constitu-
tion of In& 'Vice Shrt K. Hanumanthai.Ya.' tesiglied." 

1.~ ;. '. ,", " • • The motion was adopted. 

9. Motion 
. -: ~ , 

Shrimati Indira Gandhi moved the following motion:-

''That the present international situation and the policy of 
the .Governmentof India in relation thereto be taken 
into consideration." 

Ten substitute motions were moved by SarVashri'ilenoy Krishna 
Dascho..wdhury,M. R. Ma"sani, Shri Chand Goyal. Mal1iilaj ! . Singh 
Bh.al:ti.,~asJno, De Sequeira, Samarendra Kundu, Shiv Kuiftat 
Shastri, Shiva Chandra Jha and Chintamani Panigrahl 

The following members took part in the'deb8te:-

(1) . sbri M. R. M~aD.i 
(2) Shri Sant Bux Sirigh' 
(3) Shri M. L. Sondhi 
(4).Shri .Inder, , J. Malhotr;l 
(5),&~i ,G. -Vj~wanathan 
(6) Shri Vikx:am Chap.d Mabajan 
(7), ,Shri In4rajit Qupta 
(8) Shri R. K. Sinha 
(9) 8hri P. Ramamurti 

(10) Shri Maharaj Singh Bharti 
(11) Shrimati Indira Gandhi ' 

The discussion was notco~lud~d: 

10.' Moti~ re~ Eigh~tli '~port" of "~ttee'ori' pA:Wt~M~ 
hers' Bills' 'aBcl" ReSolutionS'" 

Shri Ramav~t~r Shastri. ~~ed '. the foll~\Ving motion:-
1 

"That 'thi~ Houseagre'es with the Eighteenth' Report of the 
ComMittee on Private Members' Bills and Resolutions 
preSented to the House 'on th.e 20th December, 1967." 

The motion was adopted. 
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11. Private Members' Resolution-Adopted 

Shri Gajraj Singh Bao concluded his speech on the folloWing 
Resolution moved by him on the 8th December, 1967:-

"This House is of opinion that, with a view to provide irriga-
tion and -drinking water facilities to backward areas of 
Haryana (Rewariand.Jhajjar;Tehsils). and Alwar Dis-
trict of Rajastlian and in order to avoid constant flood-
ing of Najafgarh area of Delhi State and damage to 
Railway line (meter gauge)* . implementation of Sabi~ 
binadi scheme (raising Bunds etc.) is of urgent neces-
sity· and imp6rtance andul"ges upon the Government 
its speedy completion and effective utilisation!' 

The following members took part in the debate;-

(1) Shri Raghlivir Singh Shastri 
(2) . 'Shri BholaNath Master 
(3) Shri Sarjoo Pandey 
(4) Chaudhari Bandhir Singh .. 
(5) Shri Onkar LaI Berws.' 
(6) Shrl Diwan Chand Sharma 
(7) Shri Maharaj Singh Bharti 
(8) Dr. K. L. Rao 

Shi;,·Gajiaj SirighRab .replied to thed:e~. 

The Resolution was adopted. 

12. Private Member's Resolution-Withdrawn 

Shri Ram Singh Ayarwal moved the following Resolution:-

"This House is of opinion that a Wage Boar.d be set up to 
look into the conditions of service and wage structure 
of the workers employed in Bidi Industry."·, 

An amendment was moved by Shri Hukam Chand Kacbwat 

ThefoUoWihg members took part in the debate:-

(1). Shri Hukam Chand Kachwai 
(2) 8hri Srinibas Misra 
(3)' Shri NSthu' Rai'ri Ahirwat 
(4) "Sb1'i Mattubhai Ameney 
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(5) Shri Jageshwar Yadav 
(6) 8hri. Ram Charan 
(7) Shri Kashi Nath Pandey 
(8) Shri J ai Sukh Lal Hathi 

Shri Ram Singh Ayarwal replied to the debate. 

The amendment was withdrawn by leave of the House. 

The Resolution was also withdrawn by leaVe of the House. 

13. Private Member's Besolution-under Consideration 

Major Ranjeet Singh moved the following Resolution:-
"This House resolves that a Standing Parliamentary Com-

mittee on Defence be appointed to study the problems 
of India's defence needs and periodically 'to keep scruti-
nizing her defence preparedness and suggest ways and 
means to the Government to ensure the security of the 
country's frontiers." 

His speech was not concluded. 

The discussion was not concluded. 

14. Half-an-hour Discussion on Matters al"ising out of Answer to 
Question 

Shri Samar Guha raised a half-an-hour discussioll on the points 
arising out of the answer given on the 12th June, 1967 to Starred 
Question No. 429 regarding Ex-I.N.A. Personnel. 

Sardar Swarah Singh replied to the discussion. 

15. Statement by Prime Minister 

The Piime Minister made a statement regarding communal har-
mony in the country. 

16. Motion 

Shri P~ Ramamurti moved the following motion:-

"That in view of the fact that tneleis no rule of law preva-
lent in West Bengal, this House recommends that the 
President should ta~ume to himself all the functions of 
the Government of the State of West Bengal under 
article 356(1) of the Constitution of India, Mld arrange 
for early and fresh elections to the Legislative Assem-
bly."' 
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An amendment moved by Shri Hwnayun Kabir was ruled out of 
order. 

The following members took part in the debate:-

(1) 8hri A. K. Sen 
(2) Shri Tenneti Viswanatham 
(3) 8hri N. Dandeker 
(4) Syed Badrudduja 
(5) 8hri C. K. Bhattacharyya 
(6) Shri Shri Chand Goyal 
(7) 8hri Hwnayun Kabir 
(8) 8hri G. Viswanathan 
(9) Shri Krishna Kumar Chatterji 

(10) 8hri H. N. Mukerjee 
(11) Shri Deven Sen" 
(12) 8hri Samar Guha 
(13) Shri Y. B. Chavan 

8hri P. Ramamurli replied to the debate. 

On the motion the House divided, Ayes 44; Noes 127. 

The motion was accordingly negatived. 

(Lok Sabha adjourned till 11 A.M. on Saturday, the 23rd Decem-
ber, 1967.) 

CORRIGENDA 

S. L. SHAKDHER, 
Secretary. 

In Bulletin-PRrt I, dated December 21, 1967.-

(1) Page 471, paragraph 4(7) (v), line 12 from bottom, fOT 
'1831' read '1832'. 

(2) Page 478, paragraph 16, line 3 from bottom, for '2 and 2' 
read '2 and 3'. 

(3) Page 482, paragraph 22, line 2 from bottom, fOr 'Shri 
Tulshidas Jadhav' read 'Shri Ramavatar Shastri'. 
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LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proceedin.gs] 

Saturda.y, December 23, 196'7/Pa'ILsa 2, 1889 (Saka) 

1. Short Netic::e Question 

Short Notice Question No. 18 addressed tolUnister ,(If Bxterul 
Affairs regarding Purchases made by Dalai Lama was ,orally IIU-
wered and supplementaries were also answered tl;tereon. 
2. p~ WeI 011 the Table 

ThefoHowing papers were laid on theT-..:-

(1) A copy of the Audited Accounts of the Indian Institute 
of Teehnology, Kharagpur, for the year 1965-", under 
sutHlection (4). of feCtien 23 of the Iastitwtes {)f Tech-
nology Act, 1961. 

. (2) A copy of the, Punjab Local Authorities (Aided 
Schools) Haryana Amendment Ordinance, '1967 
(Haryana Ordinance No.9' of 1967) ~ulpted lIy 
the Governor of HSrYana on the 3rdOetoher, It87. 
under article 213('J} (a) of the Coostttutionread with 
clause (c) (iv) of the Proclamation, dated the .at 
November, 1967, issued by -the President in ulIti(Jft:to 
the State of Haryana. 

(3) A copy of the Annual Report of the National Jleiearch 
Development Corporation of fndia, New Delhi, for the 
year 1966-67 along with the Audited Accoll1lts and tbe 
comments of the Comptroller and Auditor-Generlll, 
thereon, under sub-section (1) of section 619A of tbe 
Companies .Art, 1956. 

(4) A statement correcting the answer given on the l~h 
Dedember, 'l987 to U~ ~ 110. ~ by 
Shri Prakash Vir Sb.astri ragardiAg Hindi wlepr.ioters. 

[p.T.O. 
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(5) (i) A copy of the Ric~Milling Industry (Regulation and 
Licensing) Thi~d Amendment Rules, 1967, published 
in Notification No. G:S.R. 1465 in Gazette of India 
dated the 30th September, 1967, under sub-section (4) 
of section 22 of the Rice-Milling Industry (Regula-
tion) Act, 1958. 

(ii) A statement showing reasons for. delay in laying the 
. above Notification. 

3. MiDvtes of Committee on. Government Assurances-Laid on the 
Table 

The Minutes of the Fifth to Twelfth sittings of the Committee 
on. Government Assurances held on the 20th, 21:st and 22nd Septem-
ber, 23rd and. 24th October, 6th and 7th November and the 19th 
December, 1967,· respectively, were laid on the Table. 

4JPresident's' Assent to Bills 

Secretary laid on the Table following two Bills passed by the 
Houses of Parliament during the current session and assented to by 
the President:-

(1) The Taxation Laws (Amendment) Bill, 1967. 

(2) The Court-fees' (Delhi Amendment) Bil~, 1967. 

5. ~port of Estimates Committee 

Shri P. Venkatasubbaiah presented the Twenty-third Report of 
the Estimates Committee on action taken by Government on the 

. recommendations contained in the Twenty-ninth Report of the 
Estimates Committee (Third Lok Sabba) on the erstwhile Ministry 
of Trawspert and Communications (Department of Communications 
anel CiW Aviation)-Civil Aviation Department: 

6. Report ef'<»mmittee on Public Undertakings 
. '".:1''' '. • 

8hri Manubhai Patel presented the Sixth Report of the Com-
o mitt" on P:ublic. Undertakings on contracts entered into by Rour-
:,~S~lP1ant of Hindustan St~el.Limjted . with Mfs. B. Patnaik 
Mines. (P) Limi~ed. and -others for the supp~y of Iron ore anc;l 
Manganese ore. 

7. PresentatiOill· of Petiti4 
~¥~ 

Shri rtider J:Maihotra :presented a petition"from Major-General 
(Jletd.) U. ·C.Dubey and . others, relating to the Constitution 



(Amendment) Bill, 196-7, (Amendment of the E~hth ScheduJe) by 
Shri Inder J. Malhotra. 

8. Statement by Minister 

The Minister of State for Industrial Development and Company 
Affairs ~aid on the Table a statement on the decision of Govern-
ment to regulate distribution of cement in the country. 

9. Governm..,.?'t Bi~IDtroduced 

(1) ~ Banking Laws (Amendment) Bill, 1967. 

The Motion for leave to introduce the Bill moved by Shri 
J agannath Pahadia was opposed; The motion was adopted and 

. the Bill was introduced. 

10. Motions 

(2) The Civil Defence Bill, 1967. 

(i) Shri Shri Chand Goyal moved the following motion:..;.. 

. "That the Fourth Report of the Committee of Privileges pre-
sented to the House on the 12th December, 1967, be 
taken into consideration." 

The motion was adopted. 

(U) Shri R. K. Khadilkar moved the following motion:-

"That this House agrees with the Fourth Report of the Com-
mittee of Privileges presented to the House on the 12th 
December, 1967." 

The motiori was adopted. 

(iii) Discussion on the following motion moved by Shrlmatj 
Indira Gandhi, namely:-

"Th~t the present international situation and the policy (If the 
Government of India in relation thereto be taken Into 
consideraton" 

and the substitute motions thereto. moved on the 22ndDecembef, 
1967, continued. [p.T.O. 
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, . < 'T!t8 ~ ,~s' ~oak part·in the debate:-
(1) Shri Nath Pai 
(2) Shri N. K. Sanghi 

',,' ~(3). Shri J. B. Kripalani 

(!.OId'S'a;bha adjourned at 1-05 P.M. and re-assemMed at;. 2,;.05 P.M.)' 

(4) Shri Prem Chand Verma 
(5) Shri Benoy Krishna Daschowdhury 
(6) Shri Amrit Nahata 
(7) Shri Prakash Vir Shastri 
(&) 8hri Erasmo de SeqlMira 
(9) Shri Bakar Ali Mirza 

Sardar Swaran Singh replied to the debate. 

On substitute motion No. 2 mowd by Shri M. R. Masani the House 
divided, Ayes 51, Noes 149. The substitute motion was accordingly 
negatived. 

On eubltituie motion No. 4 moved by Shri M. R. Masani the House 
di\1ded, Ayes 48; Noes 160. The substitute motion was accordingly 
negatived. 

TbeauPatitute motions moved by Sarvashri Benoy Krishna ,Das 
chowd.hury,Shri Chand Goyal, Maharaj Singh Bharti, Erasmo de 
Sequeira, SamarendralWndu, Shiv KumaT Shastri and Shiva Chandra 
Jha were also negatived. 

An atnendment moved by Dr. Ram Stlbhag. Singh to subs'titute 
motion No. 13 moved by Shrt Chintam8ru Panigtahi was adopted. 

On Shri Chintamani Panigrahi's suhliltitute motion No. 13, as 
amended, the House divided, Ayes 156; Nos 69. The substitute motion, 
~ amended 'was aceor.dtngly adopted as follows:-

"This House, having considered the present international situa-
tion 8Jld the policy of the Government of Inw.a in relation 
thereto, approves. of the policy of the Government of 
India." 

it 
11. Govenunent Bill-Passed," 

The Haryana State Legislature (Delegation Of POWeTB) Bill, 1967, 
(1$ ~d by Rajya Sabha. 
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The moti(:m for eomideratio'~ of the Bill, 8.$ passed boy ttajya Sabft., 
was moved by Shri K. S. Ramaswamy. 

The following members took part in the debate:-
(1) H. H. Maharaja Pratap Keshari Deo. 
(2) Chaudhari Randhir Singh 
(3) Shri Sbrl Chand Goyal 
(4) Shri Shashi Bhushan 
(5) Shri Maharaj Singh Bharti 
(6) Shri Diwan Chand Sharma 
(7) Shri G. Viswanathan 
(8) Shri Sheo Narain 
(9) Sbri Ramavatar Shastri 

(10) Shri Bhola Nath Master 
(11) Shri Srinibas Misra 
(12) ,Shri Raghuvir Singh Shastri 

Sh? K. S. Ramaswamy replied to the debate. 
The motion for consideration was adopted and elause-by-clause 

consideration was taken up. 
Clauses 2 and 3 were adopted. 
Clause 1, the Enacting Formula and the Long Title were also 

adopted. 
The motion that the Bill be pas8edwa.~moved :by Shri K. S. 

Ramaswamy. 
The motion was adopted and the Bin was passed. 

*12. Messages f,rom Rajya Sabha 

Secretary reported the following ,messages from Rajya Sabha. 
(i) That Rajya Sabha had no recommendations to make to Lok 

Sabha in regard to the follOWing Bills, passed by Lok 
Sabha on the 21st December, 1967:-

(1) The Appropriation (No.3) Bill, 1967. 
(2) The Appropriation (No.4) Bill, 1967. 
(3) The Manipur Appropriation Bill, 1967. 
(4) The Haryana Appropriation Bill, 1967. 
(5) The Indian Tariff (Amendment) Bill, 1967. 

[P.T.a. 

*Reported at 5-45 P.M. 



!: .• , {~lThat, at }tlj sit~ipg held on the. 22nd l?ecember, 1967, Rq.jya 
. . . Sabha agreed without ariyamen!hnent to the Official 

Languages (Amendment) Bill, 1967, passed by Lok 
Sabha on the 16th December, 1967. 

13. Metiea &e. Joint Committee on Government Bill-Adopted. 

The ,tonoplies and Restrictive Trade Practice$ Bill, 1967. 
' ............ / . 

The motion for' concurrence in the recommendation of Rajya 
Sabha for reference of the Bill to a Joint Committee of the Houses 
was moved by Shri K. V. Raghuilatha Reddy. 

The motion was adopted as follows:-

"That this House concurs in· the recommendation of·, Rajya 
Sabha that the House do join in the Joint Committee of 
the Houses on the Bill to provide that the operation of the 
economic system does not result in the concentration of 
economic power to the common detriment, ·for the control 
of monopolies, for the prohibition of monopolistic and 
restrictive trade practices and for matteI'S connected 
therewith or incidental thereto, made in the motion 
adopted by Rajya Sabha at its sitting held on the 21st 
November, 1967 and communicated to this House on the 
23rd November, 1967 and resolves thattbe follOWing thirty 
members of Lok Sabha be nominated to serve on the said 
Joint Committee, namely:, 

(1) Shri G. M. Bakshi 
(2) Shri B. Bhagavati 
(3) Shri Onkar Lal Bohra 
(4) Shri Valmiki Choudhury 
(5) ShriBharat Singh. Chowhan 
(6) Shri S. R. Damani 
(7) Shri C. Dass 
(8) Shri C. C. Desai 
(9) Mahant Digvijai Nath 

(10) Shri K. R. Ganesh,1l' 
(11) Shri Bimalkantf ghosh 
(12) Shri Indrajit Gupta 
(13) Shri Hem Barua 



(14) Shri Prabhu Dayal Himatsingka 
(15) Shri M. N. Naghnoor 
(16) Chaudhary Nitiraj Singh 
(17) Shrimati Vijaya Lakshmi Pandit 
(18) Shri Anantrao PatH 
(19) Shri S. R. Rane 
(20) Shri. Rabi Ray 
(21) Shri G. S. Reddi 
(22) Shri A. S. Saigal 
(23) Shri S. C. Samanta 
(24) Shri V. Sambasivam 
(25) Shrimati Savitri Shyam 
(26) Shri Era Sezhjyan 
(27) Shri Ramshekhar Prasad Singh 
(28) Shri Krishna Dev Tripathi 
(29) Shri R. Umanath 
(30) Shri Fakhruddin Ali Ahmed." 

14. GovenuDeat Bill-UDder Consideration. 

The Bihar and Uttar Pradesh (Alteration of Boundaries) Bill, 1967. 

The motion for consideration of the Bill was moved by Shri Vidva 
Charan Shukla. His speech was not cencluded. 

The discussion was not concluded. 

(Lok Sabha adjourned sine die at 7-15 P.M.) 

• 

S. L. SHAKDHER, 
Secretary . 
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